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(%' For the Applicant(s) ves M. Mr.B.K.%harma
M. P.K.Tiwari -
ol : M, S.Sharma
. | | . .
' For the Respondent(s) Mr. Mr.®.K.Choudhury “ddl.CG.S.Ce
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N , i amend within two days. ‘ z]'

- ' The applicant is aggrieved by y,
issuance of frequent transfer orders,
It is alleged that the action of the
| respondents is tainted. O.A. is .
admitted. Issue notice to the respc
8 weeks for written statement. Iss e
notice to the respondents 2 €0 5 ag -

A .

this stage to show cause as to why
interim relief as prayed may not be
granted. Returnable on 23-1-96. O.A.

to be listed for hearing on interim
relief on 23-1-98.. OuA. to be listed fe.
orders on 23¥i-53. Mr.A.K.Choudhury
Addl.C.G.S+Ce. seeks to appear for respw

dent NO.le
mzé{g?m,a?

4o a0 ooaooc.oo.o-.oooooo.ao!n..oon‘o.“
g

(contd.to Page No 2)




2

. . .
) o . Page NO.' -

: QA/TA/CP/RA/MP No.  of 19 0.A.3/96 o *
. /0 @ N e e e S 9000 bo o y * ' o . ‘\
OO..’_;’::Q.';..'....... e 000 o ¢ 0eo o ] 0.000070000900olctoocooo.(......

arerc: NOE DATE ORDER
vea 406000 0000000000000 e . . : '
(\j | L | 237196 . At the request of Mr.B,K.Sharma
. T adjourned to 7-2-96,
' ) ,/' li)\‘.: NF: | ~:.. N L A/(—/‘
A - im ) Vice-Chairman
R , Lot . .
:\ . 4.,
(s '

'3 .

/ ‘ AT . ‘
4 '? o o 1 Yy, s‘\\‘

N
Vad - . .

!

\

|

\

i

v, ¢ e . . . e s ‘3.‘.‘5,:;,,,,::,;_x,.“,.r‘*“‘"“"Iit*‘
E. o, .'{.AA



R ' - ‘ u\ :-‘-,~‘ A . - \?
. ’ T .:r..-‘v * : i v o . )
, R S R
» . 3 : . s ‘\“
f‘4~; ,‘.:‘:'{ g_:v_;", : : PREAND v : e . T“‘.; ﬁ‘; . B . ¢
S ;";\'-"_’.":’" ‘n;f’.‘.‘?"": 7.;‘2..96 S _ None is present. Adjoumed +o
- '[~ ey gt ; 2 e 8=3-96 for counter and further orders.
. ! P !:'?_ ‘r b .
. 'EJQ 5N ﬁ‘ ‘? ie’ it A’,.“;.n' S L £
N MG AT ENN nm e a5 '
®, lm 1 1 ) -
A + f sb’\ v i - ~
> b
!‘ -
e RS
| RxAxG ' None is pres ent. tt en state
B ment has ngt been suhmit
. N - | . List for writtw statement and
A R N\ .
o 8=3=96 . WMr A.K.Choudhury Add1eCeGeSeCo g
, _
_%f{, o dis present for e respondent NOolo He has
-0 ‘ submitted that respondent Nos1 will not~ L
- _ Fd i
T o _ rEsbmit counter in this case. No counter has
& 3¢ S | .been SmelttEQxby responoent’NerQ MreBeo iéﬁ
o for the applicant. Llst for counter and
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order on 1?%&-96.’:
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_ None is present. Written statement
- has not been submitted., List for learing

written statement and further order on

29.5.96. - : Y
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L - Member

Mn.P.K.mlwarl for the applicant.
Mrede K Choudhury AddleC.G.8.C. 1is present
. for resoonaent No&le—None'for X¥kE responde
_Nos. 2 & 4s ertten statement have not beer
submltted by respOﬂdPnt No.2 and' 4. This i:
a transfer matter,s e
‘' List for hea rlng on 10~7=96. In the
'meantime respondent No.2 & 4 may submit
written statement if desire.

Inform the respondents 2 & 4.
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Dr. Y.K.Phukan is present for
_the respondentse

Written statement has not been
submitted. |

List «for hearing on 23.7.96.
In the meantime written statemen
may be submitted. '

oy
"

; &@§»

Mr B.K.
for the applicant. Mrs M Da%, leérned Gov«%rn- '

Learned counsel Sharmqﬂ
ment Advocate, Assam, for respondent No}s..?z
3 and 4. She has submitted the written state}ment
on behalf of the said.respondents and cqﬁp'y
served on Mr B.K. Sharma today. Mr BKK
Sharma seeks-time for peru:al and: conmderathon
rf"

of the written statement.
Hearing adjourned to 6.8.96. ,

e
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Mr S.ﬁarma'fof Mr B.K.Sharma.

Mr A.K.Chohdhury,ﬁddl.c.C.S.C and e#

. Y.K.phukan for the nespondents. 2
Mr Sarma seeks time for filiné

re joinder. -
1ist for hearing on 22.8.96. In

the meantime the appllcant may flle
cinder with copy to the @ppcsltc

partles.

Member
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22.8.96 Mr. B.K.Sharma for the applicant.
Mr. A.K.Choudhury, Addl. C.G.S.C. for
the respondent No. 1.
Mrs. M. Das for the respondent Nos. 2,3
and 4.

At the requeét of Mr. Sharma hearing

adjourned to 11.9.96. If he desires to file a
N ‘ rejoinder as mentioned, a copy of ﬁhe same
may be served by him to the opposite parties

in advance of the date of hearing.

. by

t v Member
_ trd '

— 'y

, ¢7/I -.

" ' 16.9.96 Mr. SSSqrma for Mr. B.K.Sharma for the..

- "applicant. ' . .
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» . Mr. A.K.Choudhury, Addl. C.G.S.C. for
' ' the respondent No.l. »

N_—

. A o , o
V27QQ1kLCQ~*A.'/£\“7 ! %~;<:) v None present for the other responc ot ., _
%'mv’m s oL B Y List for hearing on 25.9.1996. -

SEU e by
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7/ . .. “ 25.9.96 Mr. A.K.Choudhury, Addl.

. C.G.S.C.
_:CE} - { for the respondent No. 1.
q\C\ | List for hearing oh 30.9.1996.
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/ : 30.9.96 Learned counsel Mr S.% Sarm,\’ ) .Q"
for the
applicant. Learned Addl. C.G.S.C. Mr AK. . .
“oudhuri
X for respondent No.l. None for the State of . ;n
sa
and other respondents. ;
Mr S. Sarma files rejoinder today. Let
copy of the rejoinder be served on the opposite
parties.
List for hearing on 12.11.96.
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Learned Addl. C.G.S.C.
No.1.
Das for respondent Nos.

Mr A.K. Choudhuri
M.

and 4. However,

Learned
2, 3
Mr B.K. Sharma, learned counsel for the applicant

for respondent counsel ~Ms

has submltted leave note on account of personal
difficulty.

List for hearing on 2.12.96.

Mr A. K,Choudhury,. learned Addl.c.‘ :
S.C and pr Y.K.Phukan, LearnedéGovernmer

_ Advocate Assam are present for the

respondents.
Let this case be 1isted for
hearing cn 30.5.97.

Vice=-Chairman,
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30.5.97 ' Mr S. Sarma on behalf of Mr B.K. Sharma,

' learned counsel for the .applicant, prays for an
adjournment on the ground that Mr B.K. Sharma

who is incharge of this case is unable to appear

/ 9{'5"77 before .this Tribunal for his personal reason. Mr
_—?————'—————J . .
MZZW‘ S/z;:ée'm’w A.K. Choudhury, learned Addl. C.G.S.C. and Dr.
P W /&A/M {120 &7 Y.K. Phukan, learned Sr. Government Advocate,
é’iﬁj i/ 3 D 4 /éf | As,sa_m, ‘has no objection. ‘ '
s 7" K pALLU’-_—a‘” ’ ©* . List it on 20.6.97 for hearing.
S 401!‘/"4'3‘(9(&) : : %\/
,{].,%_ W ! e e )/
‘ o £k PP ice-Chairman
2/ .~ nkm , _
gree2 20.6.97 On behalf ‘of Mr B.K. Sharma, learned
3) N e W A counsel for the applicant, a mention has been
(R_. / /wa Shr made by Mr " M.K. Choudhury for adjournment

ﬁ pﬁymﬂm /Q_M(' as Mr B.K. Sharma who is in charge of the
) K- ’

case is unable to attend court due to his_ personal
CLse - . : . |
) Rajairorntin, borteg on @ 2209
- TrqfelaFe

difficulty.

Let this case be listed on_‘4.7.97.

. Vice-Chairmar
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S ' LV K phwkKam
Fled by D> VK- P 4=7-97 Heard in part. Mr.B.K.Sharma

. e AV - -
S“r., Acclagmes— Qv‘ovs e her learned counsel appearing on beljalf
péb‘gsAo\wégu:’—A nS- WO ‘of the applicant prays for sometime
S ST . o - - 2z O ‘ £ b . -
) to examine : e gquestion of la"i,”.».:f’n
Dr.Y.KePhukan, Sr.Government Advocate
‘ N has no objectione
07 S cxf\\: &'F(J*% o List on £f@x 11=7=97 for «<.l2%s,
sy b k\\”\b " ‘ hearinge
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e
N . m . 1
N o oraﬁf“" &
N s ) \q
pfs > OIS -
M [~ o -y



‘0/A. "No. 3 of 1996

11.7.97 © Dr. Y.K.Dhukar, ®énicr = Govt,

: 8 \ . :AdvéCéte,uA$samuprays3for short adjounrment

7 mlélq b é\?)(‘j.f " as ‘he hds some personals difficﬂlties. Mr.
’/\77 < \__\" j\-'"‘ vl/\q L'/“f B.K.Sharma has no objectlon Accorcllngly the .

’ 4Z)JXJA”~ ) case is adjourned till 25.7.97. °

- List on 25.7.97 ‘for - further
O - ' hearing. . L ”"(" ‘ ‘-
Y - X

Vi¢é—Chairman

t
it

25,7497 On the prayer of Nr_S.‘ "Sarma, on
behalf of Mr°B.K. Sharma,. learnad counsel

For the applicant, ‘the case is adgoumed

tlll 1.8097 F,Qr hedringv
’@\/’ ld/—h—/\' v__\\ ! .
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L. . 4.8.97 On .the prayer of Dri Y.K.Phukén
.~ the case is adjourned till 6.8.1997.

| ?\)‘b voe List it onf.8.1997 for hearing.
Lo b IUDY .
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Vice-Chafrman
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&

7-8-97 Dr.Y.K.Phukan learned Sr.
| Government Advocate prays for

. ' further time for production of
o /g RS Mkaw o ' records.
ik W\‘\@ ‘ Let this case be listed for
T T , hearing on 12-8-97,
%

T Vice=Chairman
y- 5- o i ‘;2 .
7} W/S Q\m;ﬂ _'/ZL/m'fM@) %Yb‘
\Lm' beew Filed, 12.8.97 | Hear\d in part. | .. \
/ Mrans ot  Qppeorames o . List on 22.8.97 for further

éwil,w(’ Ly, - A Ke cﬁowféua(/ hearing on the top of the list.:

-
Dr Y. K. phukam, 50,6 4, -
Agsam . also Qﬂ Ledb . : vice=Chairman
2
1P
]“)
. 9"‘5”37 , 22.8.97/ ~ Dr. Y.K.Phukan, learned -.Govt.
: . S Advocate, Assam has produced the records., Mr.
Q W / 94 u‘fxmu.m:l A " B.K.Sharma learned counsel appearing on behalf
&, ,én; (' : i o t - of the applicant submits that he may be
J/‘: : . allowed to go through the records. He may do
};’M - ' so on 1.9.97 at the chamber ot Registrar
' between UL P.M. and 02 P.M. and the matter may
, B
~Y . come up ror hearing on 5.9.97.
List on 5.9.9?' tor hearing.
. Vice-Chairman
trd . -
5.9.97 On behalf of Mr B,K. Sharma, learned
2»* ~ th o counsel for the applicant, Mt S, Sarma prays
3. ”"’5 A -1 S . _ i for an adjournment because of'thé persgnal difficult;
‘lrd-""‘ (\ - ‘ .

.of Mr B.K. Sharma. Let this case" be listed on

2/!0‘ : 26.9.97 for hearing. %—_

Q . . Vice-Chairman



0.A.No.3/96 '. w

. (. ':h
fi,ﬁi ‘

N 26.9.97 ° ° ° Mr BX. Sharma, k,amed .ﬁ)unspl
for the applicant, submits that* Certam &éveiob—
RN vy ’J’ ; rl'len,ts have gaken place and . the mattel is
,\v;\fig‘n . . likely to be settled outside court, .. Therefore,
.t
et A L he prays for sometimei Accordingly list it
/[:7 on 31.10.97.
afle
Vice-Chairman
nkm ‘
dn
31.10.97 On behalf of Mr B.K. 'Sharma, learned
, . counsel for the applicant, mention has been
_ )-77‘//97 made that Mr Sharma has suddenly left for
f/(_e f ot 1d 71(34\3 Delhi. Mr A.K. Choudhury, learned Addl. C.G.S.C
f and Dr Y.K. Phukan, learned Government Advocate
Z;V\ fiezxfuﬁrvéﬁ .
Assam, have no objection if the case is adjourned.
ﬁ’g - List it on 28.11.97.
(2% 0 %9”‘ ’
K fp—
' Vice-Chairman
nkm
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5.12.97
application is dismissed.
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BETWEEN

. Shaama)
Son of Shri Raghubir Singh,
presently posted as the Planning Officer-I1I,
attached to the office of the Principal
Chief Conservator of Forests,

Government Of Assam : LS paplsa
Rehabari, deahati_'s, ( /54«/ ‘%ﬂ Cosld J [:-7/\»/ y:k,,.,\,q
oo leicant

AND .

1, The Union of India,
represented by the Scretary to
the Government of India,
Ministry of Enwironment & Forests,
C.G.0, COIan:ex,‘ Lodhi Roa.d'
New Delhi 110 003.

2, The State of Assanm,
represented by the Secretary to
the Government of Assam,
Departmentof Forests, ‘
Dispur, Guwahati-6,.

3, Shri Harish Sonowal, I.A.S.
Commi ssioner-cum-Secretary to the
Government of Assam,
Departmentcf Forests,
Dispur, Guwahati-6,

4, The Principal Consexvator of Forests,
Assam, Rehabari, Guwahdti-8

5, Shri Abhijit Rabha, I.F.S.
Divisional Forest Officer,
Karimganj Division,
Karimganj, Dist. Karimganj.

_ .ses . Respondents
DETAILS OF APPLICATION

1., PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE : ,

. The application is directed against the orde

.. Contde. P/ 2
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oontalned in W.T. Message FRE.23/91/221 dated 2.11.95
and Notification No, FRE.23/91/220 dated 2nd Nov. 95
issued by the Comm1551oner-cum-Secretary, Government of
Assam,_Forest Department in partial modification of the
Govefnment's earlier order No,FRE,23/91/205-A dated

5.9.95 transferring the applicant from the post of

Divisional Forest COffl cer, Karimganj Division, Karimgan j

to the post of Planning Officer-II attached to the office

of the Principal Chief Conservator of Forests, Assam,

Guwahati, Joathens mod: yied vide onder No FRE B (q0) P+ ]15c

 daked 16,1295,

2., JURLSDICTICON OF THE TRIBUNAL 3

The applicant declares that the subject matter
of 'the aspplication is within the jurisdiction of this

Hon'ble Tribunal,

3. LIMITATION :

That ‘the applicant further declares that
the instant application is being filed under the
extra-ordinary circumstances, It is thus stated that the
instant application fulfils the legal requirement of

limitati.n as laid down under Section 21‘0f the

Admini strative Tribunals Act, 1985.

4, FACTS OF THE CASE :

4,1 . That the applicant is-an Indian Forest Service
Officer who belongs to 1984 I.F.S. Batch of Assam =

Meghalaya Cadre, He is pregéntedppostéd as Planning

_Officer-II(though he has not joined in the said post

as yet) and attached to the office of the Principal
Chief Conservator of Forests, Government of Assam,

Guwahati,
Contd,..P/3
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4,2 That the applicant in the instant case is

aggrieved by the impummed order of his transfer which

is contained in a W.T. Message No.FRE.23/91/221 dated

2.11,95 and Notification No. 23/91/220 dated 2.11.95

issued by the respondent No,2/3. The aforesaid impugned
order of transfer contained in the said W.T. message and
the notification is a partiéi modififation of an earlier
ordétyof tranéfér which was 1 ssued by Memo No, FRE,23/91
205-B dated 5.9,95 pugsuant to which fhe applicant was
transféried from.the cadre post of Divisional Forest
Officer, Karimganj Division to a non-cadre post of Deput

Field Director, Project Tiger, Barmpeta Road, As the latt

order ¢f transfer wés challenged by this applicant by

f£iling an O.A. No, 216/95 before this Hon'ble Tribunal

'wherein'one of the main legal grounds of challenge was

trans-er of a cadiexofficer f;qm a cadré post to a non-
cadre post, therefore, it was félt by the respondent No,
2’3 that the said order of transfer may not stand the
legal scrﬁtiny of this Hon'ble Tribunal, Hence, in -
partial_modificatidﬁ of the said order of transfer,

the presént'impdgned.order of transfer was passed "
which had the effect of transferring the applicant from
the cadre post of Divisional Forest Officer, Karimganj
Divesion to a cadre poét:of Planning Officer-II attached
to the Principal Chief Conservator of Forests, Guwahati.
It is stated that the said‘impugned order of applicant's
transfer which is in éartial modi fi cation of the

earlier order was passed during the pendency of the

0.A, No, 216/95. As é result of the same, thgrg was
fotal éhange in the facts and cilrcumstances necessi-

tating the withdrawal of the O.A. 216/95 and the filing

COntd. oo .P/4.
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of the instant O.A. wherein the subject matter of challen¢
i s now the subsequent ordersof applicant's traﬁsfer £ rom

the post of Divisional Forest Officer, Karimganj Division
.to the pOst of Planning Officer~II attached to the Princiy

Dl ke Chief Conservator of Forests, Assam,amﬂ-ﬂwvv ‘
DPO H“AL‘L\QM&- Divisiom vide mo&%ﬁﬂ/ cad en No ~RE 3(‘!0{F+’l 50
A 16.12.95

The aforesaid is the crux of the subject matte:

of the instant case. The applicant now places the facts

of the case in seriatim,

4,3 That since his ‘joining the Forest Department
the applicant has been working at different places and
in those places, he discharged his duties and responsibili

ties to the fullest satisfaction of all the superiof
authorities, The applicant was posted as Divisional
Forest Officer, Karimganj vide Govemment order No,

FRE, 23/91/151 dated 23,6.94 and econsequently, he took ove
the charge of Karximganj Division as Divisional Forest
Officer on 16.7;94. After joining as Divisional Forest
Officer in the Karimganj Division, the applicant carried
out the job of Divisional Forest Officer to the best of
ht abilities, HﬁweVer, due to certain strange and
unfortunate factors, the relationship between the present
Deputy Commissioner, Karimganj and thks applicantISOured.
Buring the continuance of this strained relationship,
certain unfortunate development also took place resulting
in illegal seizure of validly issued timber by the
Pistrict Civil Administration, In this illegal seizure
 of the timber, the present Deputy Commissioner, Karimganj
' played a questional role, Pursuant to the illegal skizure

¥

series of gorr:spondences -took place between this

Contd. oo OP/SO
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applicant’and.the Deputy Commissioner Karimganj
1eéding to further strainmd in the ;elationship between
them, It is stated that the matter in regard to seizure
of timber is under investigation and this involves the
image of both the spplicant®x as well as the Deputy

Commissioner, Karimganj,

4, 4 - That when the investigation in the abovementic
ed matter involving illegal seizure of the time by the
Distri?t Civil Administration ﬁas on, at that point of
time, the Deputy Commissioner, Karimganj addressed certa
letters to the respondent No, 2/3, The applicant has
come to know that in those letters written by the

Deputy Commissioner, request was made to the Commissione.
cume Secretary, Govt, of Assam, Forest Department that
this appliicant should be transferred from his éresent'
place of posting as Divisional Forest Officer, Karimgan,
to some other places.. The applicant has also come to
know that the Deputy Commissioner, Karimganj had also
made a complaint against this applicant to the Chief
Secretary to the GOvernment of Assam as a result of whicl

certain enquiries were made about this applicant.

4,5 That it is due to this pressure exerted by
the Deputy Commissioner, Karimganj that the order of
applicant's transfer was passed. It was vide No, FRE,

23/91/205-B dated Dispur the 5th September 1995,

4,6 That the Commiscioner-cum-Secretary to the

Govt. of Assam, Forest Department transferred the

Contd, ..P/6,
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~applicant from his the then m&- place of posting as

Divisional Forest Officer, Kariinganj to the post of
Deputy Field Director, Project Tiger, Barpeta Road vice
Shri Abhijit Rabha, I.F.S. who is now presently holding

the post of Divisional Forest Officer, Karimganj Division,

A copy of the order of appli'c:want's transfer
dated 5,9,95 is annexed herewith and marked

as ANNEXURE-1,

4.7 Thait the Annexure-1 order of aoplicant's
transfer led to wide spread resentment among the IFS
Officers, Assam Unit. It was widely felt by the membess
of the IFS Officers Association, Assam Unit that the
transfer of applicant is punitive in nature and the same
has been carried out at the behest of the Deputy
Commissioner, Karimganj, It was felt by the IFS Officers
Association, Assam Unit that in order to subvert the
smooth investigation into the illegal seizure of timber
by the Riockskem District Civil Administratiqn, this order
of this spplicant's transfer is carried out and the same
is a result of the pressure exerted by the Deputy
Commi ssioner, Karimganj upon the respondent No, 2/3,
In view of the aforesaid, the IFS Association, Assam Unit
im its meeting held on 8,9,95 condemned the transfer of
the épplicant specially at a time when the Deputy
Commi ssioner, Karimganj was presenting the distorted
picture of the investigation which was being carried out
into the illegal seizure of the timber by the District

Civil Administration. The members of the IFS Association

Contdo .oo.P/7o
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in their meeting unanimeusly urged upon the Principal

. Chi ef Conservator of Forests to take up the matter with

the competent authority and to stay the order of transfer
of the applicant till completion of investigation rel ating
to illegal seizure of the timber by the District Civil
Administration. The IFS Agsociation made a general appe:
to the Principal Conservatér of Forests for taking
effective steps for immediate stay on the tramsfer of the
applicant, This appeal was made‘vide Memo No,IFS/A5SS0/Asse
95 dated 12,5,95,

A copy of the memorandum dated 12.5.95 along
with the minutes of the meeting of the IFS

ASsociation dated 8,9.95 is annexed herewith

and marked as ANNEXURE. 2,

4,8 That pursuant to the Znnexure-2 memorandum

submitted by the IFS Association, the Principal Chief
Conservator of Forests, Assam vide memorandum Nc,PC 283/
CDN/12/9/95 requested the Commissioner-cum-Secretary,
Government of Assam, For.est Department to consider the

resolution passed by the IFS Assoclation,

Copy of the letter of the Principal Chief
Conservator of Forests, Assam is annexed

herewith and marked as ANNEXURE-3,

4,9 That the appliéant also vide letter No,C.M.4/

Trans dated 14.9,95 made an appeal to the respondent No.
2/3 that the impugned order of his transfer has been

passed at such a juncture when the investigation into

N

Contd..«.P/8.
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illegal seizure of the timber by the District Civil
Administration is on, In his representation, the applicant
% made a prayer to the Commi ssioner/Secretary that in
order t¢ ensure that the investigation carried out
property and highhandedness and arbitggry action of the
District Civil Admiﬁistration is thoroughly exposed,

it is necessary that at this-point of time, the applicant'
order of transfer is stayed. The spplicant in his
:apreéentation also highlighted the fact that he was
transferred to tﬁe present place of posting oﬁly one

Year agovand he was n@t eveﬁ compieted 3 years tenutre
posting, Thereforé; his transfer at this stage would only
create problem and difficulty to him and his family

and would result in unﬁecessary hardship.

A copy of ‘the aspplicant's rapreséntation

. dated 14,9,95 is anneked herewith and marked

as ANNEXURE-4,

!

4,10 That when it was felt by the applicant t at
the respondents are not inclined to take favourable

view of the matter and they are determined to enforce

'the order of applicant's transfer from his cadre post

of Eivisional'Forest Officer, Karimganj to a non- cadre
post of Deputy Field Direétor, Project Tiger, Barpeta
Road, this applicent filed the O.A. No, 21§/95 challenginc
therein the legality of the order of his transfer. In the
sald O.A., the applicant had challenged the order of his

transfer on the' following legal grounés :

Contd...P/9.
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Competent of the Government of Assam to transfer

a cadre officer from a cadre post to a non-cadre

post. - it was contended by the applicant that the

extent rules do not permit transfer of a cadre

officer £from a cadre post to a non-cadre post,

Malafide - It was cgntendéd by the aéplicant that
the 6zder of his transfer has been passed i not in
any public interest ; but theﬁsame is the result of
malafide exercise of power on the partof the

respondent Nos, 2/em? 3 ,;

The applicant also placed reliance on the circular

of the Government vide Memo No,ABP, 246/87/8 dated

Dispur the 10.12.98  which has stressed the need to
allow the officers to remain at a particular place
or station for atleast a period of three years

and not to transfer them without completing this
normal three yearsvof service at one place or statio
By relying upon the circular, it was contended by
the applicant that the orderof transfer is m in

violation of the circular.

The aforesaid were the main legal grounds which were

involved in 0.A. No, 216/95. However, the main legal

® issues involved in the said O.A. was the competence

of the Government of Assam to transfer a cadre officer

from a cadre post to a non-cadre post.

4,11

That on 21,9.95, the O.A. 216/95 was moved for

urgent relief alongwith prayer for interim relief wich

for stay on the operation of the order of transfer. That

ontd....P/10.
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very day the Hon'ble Tribunal was pleased toiadmit the

- application and issue notice upon the respondents, Howeve

in regérd to the interim relief prayed,fot by the
applicant,'this Hon'ble Tribunalanpressed opinion that

in view of the fact that the applicant filed a represen-

_tation before the competent authority against the order

of his transfer, therefore, it is desirable that the
Commi s sione r- cum- Secretary to the Govemmentof Assam,

Departmenf'of Forests oconsiders the prayer of the

~applicant in terms of his aforesaid representation. ¥hile

. stating so, the Hon'ble Tribunal fixed up the matter on

16,10.95 with further observation that on that very day

the prayer for interim relief will be considered,

A copy of -the order dated 21.9,95 passed
in C.A. No;-216/95 is annexed herewith and

marked as ANNEXURE.S,

4,12 That on 16.10.95, the matter was fixed on

26, 10.95 and thereafter it was deferred to 2,11.95 f?r
consideration of the interim relief. During this period
theﬁreSpondents filed tﬁeir written statement and the
rejoinder on the same was also filed by the applicant
which was served upon the counsel of the raespondents

on 2,11,95, It is stated that from 21,9.95 to 2,11,95
the reSpbndenté‘did not act any further upon the order
of applicant's transfer. On 2,11,95, the case was listed
for hearing and was subsequently fixed for héaring on

21, 11,95,

Contd, ..P/11.



/

had 11- AN

4,13 That during the pendency of the Original
Application, the respondent No,2/3 disposed of the
-representation of fhe applicant tuming down the same

by his ordédr dated-l}.10.95 which the applicant has come
to know only when the show cause reply was filed on

1 26,10,95. It is stated that till date the said order
dated;11.10.95 has not been enaorsed to the appiicant.
However, the apﬁliéant has come to know that while
disposing of the representatinn; the respondent No, 2/3
stated in the order itself that the Govérnmént was not
insisting upon thé respondents in handing over charge
by the applicant as Divisional Forest Officer, Karimganj
till 16,10.95 on which 8@ate the Hon'ble Tribunal was to
decide the issue;lIn the light of the statement madé

in the order dated 11,10.,95 that the applicant would not
be insisted upon to hand over charge of his post and

in view of the fact that he was not insisted upon till
2,11,95, the applicant was under the bonafide belief
that since the matter is now fixed for hearing on 21,11,9
the same position wiil continue for these 19 days.

14.14 - That in the written statement filed by the
respondent No, 2/3 in O.A. 216/85, wild/sweeping/baseles:
allegatiohs were made against the appliiant-and in his
réjoinder which was filed on 2,11.95, the applicant
rebutted all these allegations which were mzde against
him by the respondent No, 2/3 in his written statement.
It is stated that in hisvrejoinder, the applicant stated

in detail the truth behind the impugned order of his

Contd...P/12,
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transfer and showed in explicit terms the malicious
intent and vindictive attitude of the respondent No.2/3
against him which resulted in the order of applicant's

transfer from the cadre post to non-cadre post.

Copy of the written statement filed by the
‘respondent No.2/3 in O.A. No, 216/95 is

annexed herewith and marked as ANNEXURE-6,

Copy of the rejoinder filed by the applicant

in 0.A. No, 216/95 is annexed herewith

and marked as ANNEXURE.7,

4,15 That immediately after thks applicant's
filing of his rejoinder dated 2,11,95 = things started
moving in rapid speed. On the same date, the respondent
No.2/3 issued a W.T. message to the concerned authorities
and partially modified the earlier order of transfer

which was the subject matter of chadlenge in O.A.'No.216/!

In this W.T. message, it was stated that in partial

modification of the Govemment's earlier order No,FRE, 23/
91/205-A dated 5,9.95, Shri Chandra Mohan, IFS, Divisiona
Forest Officer has been transferred and posted as '
Planning Officer-II attached to the office of the Princip
Chi ef Conservator of Forests which is a cadre post, In
this W.T. message, it was also stated that this gpplicant
stands released from the post of Divisinnal Forest Office
Karimganj and Shri Abhijit Rabha is to take over charge
forthwith from this asoplicant, It was further stated

in the said W.T. message that if this applicant is not
available in the station to hand over charge to Shri

Abhijit Rabha, IFS that either Shri Rabha or Shri M, Sinh

Contd....P/13.
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Divisiona¥ Forest Officef; Social Forestry Division,
will take over'chérge unilaterally as Divisional Forest
Officer, Karimganj, It was made clear in the W.T. message
that the said order is necessary in order to check illega

liti=ss and destruction of forests within the Karimganj

.Division, It is thus stated that in the W.T. message, the

respondent No.§/3 in categoricaly and explicit terms
cééts‘stigma on this épplicaﬂt and by doing so, hé digpla
his vindictiveness towar}c'i‘s this applicant,

" Copy.Of the W.T. message containing the order

of applicant's transfer is annexed herewith agd

marked as ANNEXURE-S8

4,16 That pursuant tc the issuancé of the W.T.messag
the Noﬁification No.,FRE. 23/91/220 dated 2nd November 1995
was issued which was in mod@ification of the earlier order
of applicant's transfer which was the subject matter of
challenge in O.A.No,216/95. It was stated in the said

Notification. that the applicant has been transferred from

the post of D.‘F“.O. Karimganj Division and posted as

Planning,@fficer-ll in the office of the pPC.C.F., Assanm,
in public interest, with effect from the date when he tak
o¥er charge. | |

Copy of the impugned Notification dated 2nd
Yoo November 1995 is annexed hereto and marked as

ANNEXURE: 9,

4,17 That as stated before that in the earlier order

i ; . .
of applicant's transfer which was the subject matter of
. L

- challenge in O.A. ¥216/95 one of the main legal grounds

of challenge was the ﬁermissibility and legality of
transferring a cadre officer from a cadre post to a non-
cadre post, waever,mby partial modification of this orde
of transfer during pendency of 0.A. 216/95, ﬁhe responden

No, 2/3 very cleverly took away this legal ‘grounds of

g 3= /1A
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challenge from the applicant. Because in the subsequent

‘order of transfer, the applicant was now transferred

fro;-n one cadre post to angther cadre post i.e. from the
post ofy Divisional Forest Officer, Karimganj to the post
of Planning Officer-II, attached to Rxkrr the office of
the Principal Chief Conservator of Forests, Assam,
However, this mppkioaxk action of the respondent No, 2/3
makes one thing abundantly clear that neither the earlier
order of applicant's transfer nor the present impugned
order of transfer was passéd el ther in public interest
or as part of applicant's condition of service., These
two orders of trans.er in quick succession apgp bears
testimony to the fact that the main purpOse behind
these orders was to take away this applicant ;jrom the
Karimganj Forest Division by any means. It was hot that
the appliant was either required as Deputy Field i rectc
Project Tiger, Baxp.eta Road or he is required as
Plann.-ing Officer-II in the office of the Principal Chief
Conservator of Forests, Guwahéti. The fact is that the
applicant wés not required by the respondents‘to remain
at Karimganj for the reasons which have been stated ‘in
the preceeding paragraphs of this application. As the
respondent did not want the applicant to remain at
"Karimganj Division, they qhose to transfer him before
completion of the normal three years tenure posting.
In the circumstances of the case, it is stated that the
respondents' vindictiveness towards this applicant
and the weight of the extra‘nenou‘s consideration played
a pivotal role necessitating passing of successive order

6f applicant's transfer.Now owce agem e aqonnacd ond e
AAL 2.1.95 ko beem anodls 3r ed 53/ tgsul CrROPeiP R, amoth
onder No FRE 3)d0]PH| 150 A 1612.a6 b &Lck +he applica
has bem tromsdean ed ame bosted as pro, Hailakandi Divisi
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4, 18 That as stated before, the Deputy Commissioner,
Karimganj had made several complaints against this '
- applicant, He has written againkt thi s applicant to the
~Chief Secretary to the Government\of Assam, details of
which were subsequently fumished to this applicant to
enable him to send hié reply against the same. In this
connéction, it is stated that the €ongervatorof Forests
Southem Assam Circle was also directed to file his report
to the Principal Chief Conservator of Forests, Assam

and in connecfion with the same, the Conservator of Forest
SouthenlAésam Circle directed this applicant to file his
reply in regard'té the incident, the complaint about which
was made by the Deputy Commissioner, KarimganjAto the
Chief Secretary to the Government of Assam, The report

of the Conservator of Forests and the reply of the applica
in regard to the incident max mmky shows not only the
stxainéd’ielationéhip between himself and the Deputy

Commi ssioner, Karimganj but also shows that thé efforts
were being made at the highest level to spoil the image

of the applicant. The applicant has reasons to believe
that the successivé order of his tran&fer were the outcome

of only this develOpmént.

Copy of the report of the Conservator of Forest
Southem Assam Clrcle to the Principal Chief
Congervator of Forests, Assam and the reply
of the appllicant to fhe Conservator of Forest®
Southern Assam Circle dated 24.7.95 are annexec

herewith and marked as ANNEXURES.9A and 9B

respectively. Cop Q?Hu,of&gb-d+&_le.u.ﬂ5 '

avnercd as Avmexunt 9C

o . _ Contd. « .P/16.
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' That the applicant states that the respondent

No,2/3 bore a personal grudge against the applicant and

{

he acted maliciously and out of personal spite wvhile

o mamret

et e S

intent and the vindictiveness of the respondent No, 273

“In the instamt case can be ascertained from the totality

of the facts and circumstances of thé case =

(a)

()

Fiﬁstly the respondent No, 2/3 passedthe order of
applicant's transfer dated 5,9,95 transferring him

from a cadre post to a non- cadre post ;

Seéondly whe1:1 the said order of transfer was challen.
ged by filing O.A. 216/95,in the written statement
filed in said 0.A., the respondent No, 2/3 made
wild angd baseles‘s allegations' against this applicant
It would be in the fitness of things to guote sOme
of wild and baseless allegations to show the ma;ici-
ousness and vindictiveness of the respondent No.2/3

towards this gpplicant -

(1) In the paragraph 3, page 3 of the written
statement filed on O.A. 216/95, the respondent
No. 2/3 stated that the order of applicant's

transfer was passed when he showed unbecoming

‘behaviour in the border meeting held between
T~"the Deputy Commissicners and the Divisiocnal
Forestm Officers, Karimganj and Aigawl on

23,5.95 at Kolasib,

(ii) 1In paragraph % page 3 of the written statemen
)4
it was stated/xkax the respondent No,2/3

Contd...P/17. .
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(v)
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that the applic;’;{nt has not discharwgggﬂhis

AT e AT o £

duties to the full satisfaction of all concermed
and that due to his unbecoming behaviour
insubordination and misconduct and frequest

unabthorised absences, .the Administration,

in its wisdom,  deemed it fit to transfer the

applicant £rom his present post.

In paragraph 5 of the written statement, it was
© by,

stated tkax the respondent No,2/3.that the

Deputy Commissioner, Karimganj had reported to

the Govemment about the unbecoming behaviour

‘éhowed by thé applicant in the meeting held

between the Deputy Commissioners of Karimganj
and Aizawl and other forest officlials of both
the States to discuss border k problems at

Kolasib on 23.5.95 ;

In the padragraph 5 £ page 4 of the written
stétement, it was further stated by the responde

No,2/3 that the complaints were received against

the applicant about illegal booking of timbers:

to places outside the State of Assam through
Railway and illegal felling of trees in '
Karimganj Division under the control of the

applicant,

In paragraph 6.of the wfitéen'statement, it was
stated that due to inaction and failure on the
part of the applicant to stop the illegal moveme
of timbers and also reckless and illegal

felling . of trees within his jurisdiction, the



(c)

(d)

(e)
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unruly behaviocur shown by the appliéaut

in the border meeting held between the Civil
Administration of Karimganj and Govemmentof
Mizoram alongwith the forest officials of both
the States on 23,5.95 at Kolasib, the Government
had contenplated to place the applicant undé:
suspension, However, instev'ad of placing him
uﬁder suspension, he was trénsferred out of

Karimganj Division,

That the unholy haste shown\d by the respondent No,
2/3 on 2,11.95 to partially modify the earlier order
or transfer and this time to transfer the applicant
from one cadre post to another gadre post i,e., from
the post of Divisional Forest Officer, Karimganj
Divksion to the post of Planning Officer-II attachec

to the office of the Principal Chief Conservator of

.Foressts, Guwahatl ;

The statenent k made by the respondent‘No. 2/3 in
the W.T. message dated 2.11,95 that the transfer of
the applicant is necessary from Karimganj Division
in order to check illegalities and destruction of

forest within Karimganj Division ;

The highhandedness displayed by the respondent No,
2/3 in stating in the W.T. message that the

applicant stands released forthwith and restlessness

- displayed by him in making various alternative

arrangement to post some other officer in place of

this -applicé.nt as Divisional Forest Officer,Karimgan

Contd,..P/19
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(£) That the respondent No;.2/3 was so restless _
in removing this applicant from the post of D.F.O.,
g Karimganj that he did not even alléw the nomal
>_>joining time to expires As per the circular of
the Govt, dated 20th Yune 1994, the normal time
- of handiwmwg over charge ié within 10 days after
the receipt of the order. Applicant craves leave
of tﬁis Hon'ble Tribunal to produce this circular

at the time of héaring of the case.

(g) That when the impugned order of transfer was passed
the applicant. was on official duty upto 3. 1A1.95
| at Guwahati as-D.F._(\).' Karimganj, Such was the rest-
lessness of respondent No.‘2/3 that he deemed it fit
not even to allow th,is Iapplicant sufficient time
to =k hand o‘ver’ charge as D.F,O0. Kérimganj to Shri
‘Rabha within the normal time limit prescribed and
through his W.T. message made a declaration that the
 applicant st‘ands released from his post of D. F.O,

Karimganj,

Hence the secjuence of events in the applicant’s
" case ::learly indicates the malicious intent and personal’

 spite of the responaent Noo' 2/3 agéinst this applicanf.

N

4,20 That it is settled principleé of law that while
qonsidering the allegation of maléfide, the proper
approach for i;hé Court is to consider all the allegations
together alqng&ith the totality of the circumstances

to decide whether the impugned action is malafide. In the

. Con tdo o e QP/ZOQ
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instént case, if the impugned action of transfer of the
applicant is seen in the backdrop of tatalitf of circum-
stances, it bedomes apparent that the impugned ordexr of
‘transﬁer has been passed in colourable and malafide

exercise of power.

4,21 ‘That the impugned order of transfer does not
serve any public interest, It mainly casts stigma

on thevapplicént‘and is punitive in nature. On this count
alone the impgmgned order is liable to be set asilde and

Q,‘u ashedo o ’ -

4,22 " That the impugned drdersof transfer came in the
wake of earlier.order of transfer which for obvious
reason could not be materialised. As the respondents face
difficulties in giving finality to the earlier order of
Qtr%nsfer, the subsequenf order of transfer was passed.

It is thus élear that the purpose behind the order of:
tﬁansfer was to settle personal score with this appli cant

and to fix him up for certain imaginary yx wrongs alleged

evidleh“' e

to be committed by this applhant.'rkk is ﬁJhb%K R
N o (&4
'

the Jack Hhot mowd A has been hosted as DFO, Hasfok aS A
adyacent 4o Km.‘umodMJ and Ll 4 Fopun ¥s.
4,23 _ That the impugned order of applicant's transfe

as it hés been passed within one year of appli cant's
posting to Karimganj, is in contravention of Government
circular Xx laying down the principles that the Governmel
officials should not be disturbed for atleast a period
of t@rée years from a place of posting and should be

allowed to complete his period of tenure posting.

4,24 That the applilcant states that the impugned
orders of transfer does not seek to serve any public
interest, It is malicious in nature and is a part of

vendeta continuing against him by the respondent No. 2/3.

Cortd .....P/zn(@
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4,25 That the impuoned order of applicant's transfer

was passed'when'he was on Oofficial duty at Guwahati as
D.F.0.Karimganj. It is stated that till 3,11.95 this
appllcant was on official duty at Guwahati, However,
pursuant to this m impugned order of transfer, Shri Rabhe
. guo moto assumed charge as D.F. O. Karimganj thfough the
applicant has not handed over the charge to him, Moreovel

been ableto
till now the aDpllcant has notsrtakem over the charge of

NnoA as PDFO Haila kamd?
Planning Officer-II at Guwahatl, As stated earlier the
order of Respondent No,2/3 is contrary to the circular of
the Govt, of Assam dated 20th June 1994 whi ch prescribes
10 days time for completing the handing and takiéng over
of charge. Thus the instant case is a fit case wherein tl
Hon'ble Tribunal may be pleased to suspend in the interir
the -order dated 5th Sept. 1995.vide No.FRE,23/91/205-3 a
the Notification No,FRE.23/91/220 dated 2.11,95 alongwitl
the W.T.message No.FRE.23/91/221 dated 2.11,95,amd the ov
No FRE 3/d90] P+| 150 d+d 16.1:.95
4, 26 That the applicant files this appllcatlon

bonafide and to secure the ends of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 That the lmpugped order of transfer is punitiv
in nature and it does not serve ay public interESt Th
purp®se of the order is to punish the applicant without
just'and'sufficient grownd, '
5.2 For that the impugned orderof Fransfer is
in contravention of the Governmen circular which has
specifically 4 lays dowh that an officer should not
normally be disturbed before three years of tenture post
and if ® in any exceptional caée such an order Of transf
is made prior to the completion of three years, tenure
posting then in such a case, reasons must be recorded in

writing, As the impugre d order of transfer does not reco

Contd, «e..P/21,
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any recason for the transfer of the applicant before the
completion of three years posting, therefore, the same

is bad in law and is liable to be set aside and quashed.

5.3 - For that the impugned order of transfer

has been passed in malafide exercise of power and is
arbitrary in nature, Th‘e maliciousness and vindictiveness
towards this :applicant can be ascerfaine'd. from the
tatality of the drcumstances and sequence of events that
has been d&iscussed in detail in the preceedin g paragraph

of this Original Application.

5.4 For that the impugned order of transfer
is in violation of the service jurisprudence, it is thus

liable to be set aside,

5.5 .~ For ‘that the W.T. message has been issued in
malafide and colourable exercise of power. The W.T.
message shows an unholy haste on the part of the responde
No 2/3 for transferring the applicant from his post of -
Divisiomal Forest Officer, Karimganj. In the W.T.message
vindictiveness on the part of the respondent No, 2/3 is
writ large towards fhis applicant and therefore, the

same is not sustainable.

'5.6 For that the impugned W.T. message casts
stigna on the applicant and holdsresponsible for commi t-
ting the alleged illegalities and destruction of forests
in Karimganj Division, The W.T.message makes it

apparent that this appliamnt is transferred not due to

Contd,...P/32
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any exigenckes of servicey but primarily due to the

fact fhat for certain strange reason the respondent No,
2/3 did not like this applicant and held him responsible
for all imaginary offences. It is further submitted that
the statements made by the respondent No.2/3 in his
written statement bears # testimony to the fact that the
impugned order of applicant's transfer has been passed

maliciously and the same is punitive in nature,

5.7 " For that ‘the rejoinder which Qas filed by this
ap;ﬁlicant in 0.A. No, 216/95 piqued the respondent No,2/3
because the averments made by the applicant in the said
rejoinder clearly showed the maliciousdess and vindictive
-neess of_ the respondent No, 2/3 towards this applicant'.

I.t is submitted that the truth spelt out in his rejoinder
dated 2,11.95 by the appliCant were responsible in
“attracting further wrath of the resoondent No.2/3,
culminating into the impuged W.T. meséage, even fhough ‘
~ the case filed by the applicant was suﬁjudiced Ry before

this Hon'ble Tribunal,’

6., DETAILS OF REMEDIES EXHAUSTED :

The applicant declares that there is no other
alternative or efficacious remedy available to the
applicant but to come under the protective hands of this

7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER (QURT :

The applicanf further declares that he has

not filed any writ petition, applicati @ or suit kzfexe

Cortd. . .P/23.
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in respect of the subject matter for which this applicati
has been filed before any other Court of law or ’authority
nor any sach application, writ pefiti@n or suit is p.endin’

before any of thenm.

8., RELIEFS SOUGHT :

8.1 Set agide a~d quash the W.T.  message No.FRE. 23/91/221
dated 2.11.95 and the Notification No,FRE.23/91/220
dated 2.11,95, anel oxder no FRE 3[q0) PH)i50 bl 16

8.2 ‘Set aside and quash the order vide Memo No.FRE.23/91

205~B dated 5th September 1995,

8,3 Direct the respondents to post the spplicant as

Divi sional Forest Officer, Karimganj Division.

8.4 Pass anyother order or orders as this Hon'ble
Tribunal may deem fit and proper in the facts and

circumstances of the case,

’

8.5 ~ Award cost of this apph'catioﬁ.

9. INTERIM ORDER PRAYED FOR :

Since the applicant has not yet taken over

the charge of his post of Planning Officer-II at Guwahati

;V\on. s DPO, HMU&»KM&;
A and he has also not handed over the charge of his post of

D.F.O0, Karimganj, to énybody else therefore, in the in'ter

applicant prays that the operationof the earlier order

dated 5th September 1995 vide No, FRE.23/91/205-B dakssd
and the Notification No,FRE.23/91/220 dated 2.11.95

alongwith the W.T. message No,FRE.23/81/221 dated 2,11,95

amf the ovder No FRE 3[90( P+ 150 b 16.12.95
A be stayed forthwith,

10...0.0....0

The application is filed through Adwocate.
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11, PARTICULARS OF THE I.P,O. :

(i;‘vI.P.O. . No, »,51j13321 (ii) Date : 22.11.96

(ii) Payable at : Guwahati.,

12, List of enclosures :

As staﬁed in the Index.

VERIFI CATION

'~VI, Shri Chandra Mohan Sharma, I.¥.S. son of
Shri Raghubir Singh, aged about 39 years, at present

working as the Planning Officer-II in the office of the

Principal Chief Conservator of Forests, Assam, Rehabari,

Guwahati, do hereby éolemnly affirm and state that the
statements made in paragraphs 1 to 4 and 6 to 12 are true
to my knowledge ; those made in paragraph 5 are true to
my legal advice and I have not\suppreésed any material
facts, | |

and I sion ti s verification on this the

: 2otk Pec
day of Temar®ee 1995 at Guwahati.,

Canedne Moo
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Dated Digour,the 3th Sept/95.
.l\zu HU_.Z‘)/M/”U © o Tn Gl interest of public service,
o Shri Annigit Rabha, 165, Deputy Director, Pr OijL Tiger,
Barpets Road, ia flAn)iOP““d and pested as DLVJ“iOHQl
Vorest Officer, Varimgan) Division, Lnrlmganj,wlth effect
. Wy L
rrom the date he tukes over charpes, vice Sthri Chandra
P ' Mohan, 1§, trangieryed,
N\?lTHL g;/“/1//(W1~A Op relied, Shri Chanddr aMohian, I3,
' D]Vi)JOhd] Forest Offigor Kacigeoand Division,lerd mgdnj
| gt othe daterest of p“w'w ,wrvzce,xlunﬂielxcd and
i pﬂfj"l;f:l’- ab D¢ pubv l)xvag;-ux )'u_rc 11[1‘31‘ far P(:'La Ro dd,
| wilh el et from the date he assumes charges,vicee
: Shri Abhiiji Llﬁqlumq LES  translerred.
,.A i .
e ’ .Jd/ - H. Sonowisl,
o ; Cowmmiss toner & Secy.to [the "Govt.oL Aasam,
X 101Cbt Unpmrtmontﬂllsuur
- Meano Nn.ERL.R%/‘l/zﬁﬂ~ﬂ' Dated Jlunur the 5th Sent/99.

<-uy Lo Infcrmation and necegsary action to -

1.The neccountant General(A&d),Assum, Shillong.

2. fhe Praunci: 1 Chief Conservator of Forests,dssean,
g g L b 3, Guuchati-6,

e 5. Tha Cliied Cc* rarvator of Forests(lerritorial)issam,

' l(bl'dhd} i, Cuwnhati-o, .

-4, The Chial (Uh”@FVﬂLOP of Forests(WL)Assan,R G,Baruah Road,
S GHthJ‘l‘

R . 5.- The ield Dil (‘LLUI‘ “ 1) J("LL Tj’ a1 ndl‘})("t(l I \)H Mo i

RO directed to release Shri Abhx)it Rabha, I8, Depuly Uxxuclov
S Project Tiirer Lmmediately so as to exablc hlm to Jjoin in
SR hig new assignment, .
g 6. The LOnaLrvuLor af Forests, Southern Assam Circle, Silchar,
W 4

fo Shrd Abhijit Habha 113,Dpputy D3+ retor,Projact ﬂ)gcr
Barpeta Road.le dg diracted to puet “UlPLJG from his present
yoqtin“ and Lo Join-in his uew assignment immediately.
8. Shri Cland o Mohan,1FS ,Divigional Foreet Off{{cer,Karimgany
, Div;,imnxJ<mrxungu13 for necessary action.
ooty The UftLeer -On-Special Duty to the Chiel Minlstur,Azsem for
. f_: .N,i“nzour of snformation of Chiel MHinister.
LN ,WU.)~0. to the Minister of Stute, ¥Wildiife and Social Faesiry,
72 Assam for fTavour of information of llinister.
11 Che Daputy Divector,Acsam Covi,lress,Bununinaidan, Guwahati-?1

o : Aor favour of publlcutlun of the wb(ve netification in the
L, : vizat dssue of the Acgs H 1 Gazette,
' PO, Peraonl fie of the officers,

Viy o oprdes. etce.,

Aticsizg, | L e

Coomrnotoner B ey s to Phie Gievt! 1(" I'\.'%.’IUH;,
7& Y —r ' Forest Department,Blaour
M. | YRS i |

N _',.-". . |r‘ ' 3

) vocat. » ’ V\l,.\'. O
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S
| Lo,
|
Sub :-
"~ Sir,

~ Para No,

the matter with the Govt,

of the General Maeting of the I.F.S, Associ..
080098,

Dated'fz/qldb.

rvatopr of Forests.
-8, i

The Principal Chief Conse
Assam, Rehabari, Guwahatl

Transfer of Sri C. M,

Sharma, IFS, D.F,0,,
Karimganj,

3

While forwdrding herewith a copy of the minutes

tion held en
I have the honour to draw your kind attention to
4 of the Minutes and request you.kindly to take up
at your earliest convenionce,
The unanimous views of the members of the Asso-

‘Clations that while an investigation is going on to ascegw

‘tain the veras

ment of
working

TS

PR EECe

it becclies expedient that the investigation takes
presence of the Officer concerned,
ed thelir épprehonsion that 4f Sr
now from Karimganj then in

ity of an allegation brought about a consignh~
timbers through Railway, casting
oy

shadows upon the
the present Divisional Forest Officer, Karimganj,
place in
The members have eXpress—
1 C.M. Sharma is transfered

Qestigation may not proceed on

e ITogs

neutral grounds,

1 Thus, a general appeal has
ber: that Sri C.M.Sharma's transfer may be
complotion of the case under investigation

heen

I would, therefwro, request you

made by the mome-
deferred ti}}
now,

on behalf of the

I.F.S, Association to moave the Govt,

transfe

for the stay of this

r order only for a period necessary to complete this
investigation to serve

the cause of justice and fair play,
An early action is solicited,

Yours

>

: p A g e
!T ’ ~ L’\ . / Ny "': Y .
“eg \,st IR wf Qw@a«\}:ﬁ@um’z_

Ad?ocatﬁ_’

General Secretary
I.F.8, Association
Assam Unit,

el
f’“j/‘b—

LEFE,
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"MINUTES OF THE GENERAL MEETING OF INDIAN FOREST SERVICE 7

" & (IFS) ASSOCIATION, ASSAM UNEIT, HELD ON 08-09-98 AT [ERBARIUM
3 BALL.OF 3SSaM_ S ate Zuo U BOTANICAL AiGEN SUSALATT,

The meeting was called to oruer by the President of
the Assoclation Sri N.C. Chakravarty , IFS.
. ' The General Secretary of the Assoclation had read

u% the agenda items for discussion. Varlous memberq inte¢racted
and adopted unaidimous decisions on the following 1ssues -

. 1, The members of the Association discussed about g'
the promotion of one IFS Offlcer to super time scale in the
Assam Meghalaya joint cadre in the State of Meghalaya ignoring
the legitimate claims of as many as 7(seven) senior members
;serving in Assam, The agqriveved officers have submitied indi

‘Hvidual reprasentation for the redressal of thelr grievances,
‘Three senior officers have already been promoted aqgqalinst avall~
‘ble vacancies while the other four officers are still languish-
ing as D.C,Fs, .

The members unanimously resolved to submit a memb%ranu
dUm to the Govt, for immediate promotion of the officers with
!'restlospactive effect from the date of promotion of the junior

f ofificer in une state of Meghalgya,

! : 2. vromotional prospects of the IFS officors waxe
dixgmrsgdx vis=a~vis other All India Ser&ico (AI5) nfficars
were dlscusced. Compared to the scope of promotion of the office:
in I.AJS, and I.P.S, the promotional prospects of the IFS officerx
have boaqﬁfound inferior, |

' ~Therefore, the members have resolved :to submit & Inemo-
randum to rhe Govt, for the promotion of the eligible officers
in the super time scale, having 20 or more years of service, to
the rank of C.C.F.
. 3. The issue relating to the move of taking mver more
- than a centuary old plot of land at Kacharighat (M.G,Road) allot-
ed to and under occupation of the Forest Deptt, was éngaging the

g
'

attention of the members of this association for quite somtime,
on 22-.08-95 a resolution was adopted in the Executive Committee
weeting of the assoclatlion to draft a memorandum to be submitted
to t*a'Hon'bls Chief Minister and Minister of Forests seeklng

iy his intervention in the matter, The draft memorandum prepared
was read out by tho Genoral Secy, and the membors approvod Lhe
d;art.memorgndum.

- It was unanimously resolved- to .ubmit this memorandum
to the Hon'Bal Chief Minister, Assam,

Contd....2/-
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. \\5;/’ 4, The members of the Assoclatien oxpressed deep

4 Teoling of snaulsh and unxloely over the recent inciaoents of

viindiotive attltude adoptod by the Dist, Civil Authoritlos
towards the Dist., Forest Officer., The attitude adopted by the
Dy. Commissioners of Kokrajhar and Karimganj Districts rosulte-
ed in transfer of the D,F.0, Kokrajhar a few months back while
‘the transfer order of the D,F.0. Karimganj was issued on
05-09-95, The unilatral action of the D,C. Karimgan} in go~
ing to the press and electronic media on the faco of the in-
vestdgation initiated through the Police lepartment oiealleg~
ed transportation of illegal timber can be construed as}an.
attempt to project & distort.d image thezupxgh through improper

L
} presentatio: of conclusions arrived at even before completion

of the 1n?est5qation process, It has also pe&n% reported

that the Dy. Commissioner daeslirced an order! of arvest of the
forest officlals., This has Mot only created an atmosphere of
total aisnorzlisation of the rank and file Lut also to the
officers of the department, especidlly the D.F,0,, Karimganj
who has beern put { to a very embarrasing situation, This has
not only tarnished the image of the D,F.0, but also caused
irrepalrable demage to tho imaae of the Department,

: ' Ti.e members of the associatdon thurefore, resolved
that Sri U.B. Dhar, IFS ex. D.F.0O, Kokrajher would submit the
detalls of all the falrs connactod with Kokrothar Dist, whic)
were the ¢ vse of disagreement with the Dy, Commissirner ul-
timately resulting in his transfer from that Dlst., so that
this matter may be taken up with the appropriate authority
seeking protection tO’thQ_“@mbéré of thils Assoclation,

' ’ The members alSo-resleed_that Sri CoM, ShargpaD,F.U
karimga:j, would submit. the chronologlcal development of the
?ase'relateu to Karimganj Dist. to the Executlve Committoe of
the Association, ' | _

i The members unanimously urged upon the Principal

— - - ——— et i et .

Chief Consex@éiéfjg?_Foresﬁé!_ﬁo move the Govt., for staying

S — ~ L g '

.th5“6ide} of transfer of Sri C.M, Sharma t1ll completion of
the investigation related to the case. The members wers appre-
hensive, that immodiate transfer of 5ril C,¥, Sharma might
lead to the results of investhatibn'falling under the shroud
of bilasness and thaereby adverscely offecting Srl Sh. rina.

The members of the Assoclation further g?solved
‘that a memorandum be submitted to the Commisslorer and . Secy.
to the Govt. of Assam, Forest Department to Lhe ! affect'thut
Govt. might not act agalnst any members of.thé ASSoblatibﬂ,on
Laceipt of informatton/raport from any source without taking

b o ot I S S TR B L N S TN [T g b fon A
Hthe views of the Principal Chiefl Conserdator of lForcsis, Aswi

Contd....3/=



Il
, /leﬁxuﬁé 2N
-/7/ 3 ]/~ = W

. | S. The members expressed their anxiety over the

urrenf procadure of release of fund through L. O0.C. cause of
greut damuyes to plantitions and also Lhe PForest woul. bu atiri,
buted .to this system of fund release, With already existing
problems of drawal of fund through treasuries, the Jates Govt,
clr:ular requiring the cheques to be routed through the D.C.S,
when the cheque amount excoeded Rs, 1,00 lakh have brought an-
added dimension to the problem. The latest circular of the Govt,
involving D.C.S. for drawal of fund was not in conformity with
the existing Hules and procodurss,

) The member, therefore, resolved that g i momé@andpm

Fuld bel submitted from the As sociation, to the Govt. giving

1 the detalls of tine working systems and prodedures followed
by the Forest Deptt, in running its administration and fleld
works. S0 this memorandum the Govt, would be urqod upon te
roview thelir clrculars and diraoctives rolated to the ru'ease
of fund for the Fnrvest Deptt., and withdraw the restrictions in
drawal of -fund faciRiking facilitating smooth functioning: of
the Deptt,

; The members have urged upon the Principal Chief
Conservator o. Forests to take up the matter ~ith thae Pinance
Deptt, for withdrawal of D.C.'s intervention in drawal of
fund as an immeriate measure,

6. The members have gone through the lates circular
of the Govt, regarding constitutation of Dis txict level Ceontral
Rocrultment Boards which would may qulﬁchion of man power ree
quirement of the Forest Deptt, in Grade~III and Grade-IV level,
The members felt that, like Police Department, selection of
man power raquirement of the I'hrest LDeptt, should be left to
Forest Deptt. in view of .very pecullar nature of job requirement
of the subc dinate staff,

, The members resolved that a memorandum be submitted
to the Govt, highlighting the points required to e considered
while recruiting sub—ordinate staff In the frrest deptt, and
thus exclude Forest: Depti.'s xwguX recruitmont in the .lass III
and Class IV lavel from the proview of thoe Central Hecruitment
Board as has been dono in case of Pollce Deparlment,

7. Durina the reocont vialt of the Inspaclor Goneral
‘of Forests the Govt, was Informad and tntlmatod vith a request
to treat him as a state quest, But to the utlter surprl:- of the
memders of the Assoclation, they could gather that Lhe reaction
of G,A.D. in the Govt. of assam was very casual and “he (,G,F,
was not given the treatment ~f a statoe mest, The mombers also

felt anxious about their ldentity, in view [ the introduction
of I.%.8, in the order ~f precodence u:dexr the state Govt,

vontd,.,4/~
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. égﬁli . Tho membeors, therefore, resolved that a memorandum
;ﬁ ' be subinitted to thae Govt, seeking revisilon of the old erder
2t '
s . of precedence under the state Govt,

\ ! 8, The members of the Assoclation have exprevsod
i thelr anxlety over non finalisation of the service Rules relat-
i'ed to the state Forest Fmxwx Service Officer, Forest Range
 officers and the subordinate employees of the Forast Deptt. The
draft Service Rules, for the S.F.S.; Hangérs and also the
--subordinate fornst employees are ¥ awaiting finalisation for
a long-%time, These cannot be two opinions :about the feellng
-*\' ‘”lof discontentment énd frustration that creep in the minds of
‘'serving personnel when their sorvice destiny hangs 1in uncer-—
‘ ‘tainity, Foundatlion of forest administration, resting on the
if- services rendered by the subordinate staff, would callapse
unless the constant apprehensiuns suffered by the officers are
~removed throu:th well defined service conditions contained in
- service Rules,
oy The members therefore, resolved to urye upon the Govt
-for immedia1e finallsation of the service rutes for bringing
" a healthy working atmosphere in the Forest Deptt,
| 9. The members of the Assoclatlon were anxiously
walting for the finalisatlon of the rules related to Joint
' Foreétly Management (JFM) The draft memorandum ralating to JFM
}ﬁ o vwas submlttad J long back.  Whlle most of the stateb in India
co havo'not only adopted this new system but also took long stridas
'ﬁ J in.changing the conservation and protection scenario of thelr,
’ Forests, the draft memorandum of JFM continued to ramin in the,‘
baﬁk yard of the priorit? list In our &tate,
: The members therefore, reso.ved that a memorandum .
be submitted to the Govt, for imnediate adoption of the resolu.-
tﬁon related to JFM, : /

10, The membors fektdeep ¢ ncern about the present
trend dilution/infrinqmont of. powprs vested upon dahartm@ntml
officers of various levels. THis approach ke would surely briug
in weakness in the age old %rdditiénal system of aaministration
loosening the fabric of digclpline\ln the Department,

It was thprotorp, 1euolved that 'no member of the
Associdt*on would resort qo4any acﬁ on which might cause ditw
harmony in the administrative climats .An the Uepartmént,

11. The members /of Lhe Aschigtion expreseed the
urgency of developing accomodation Fad}l}pges for Guwahati hasad
officers of all ranks. ' W

A L Tontd.....5/F .
P Sy
| S



Y A ' - 3\’ ,5
g ‘)\
R ’ .

// o // /&-Nr’\{EXUKE 2
~// 5 /).

e

' ST Lt was thorbforo, rovolved that a memorandum be

submittoc te the Govt, tor providing accomadalion facllities
to Guwahati based officers of the Forest Deptt,

12, The General Sety. expressed that the fund posi-

"tion of the Association was bery peor and ne urged upon all

the members to deposit their annual membership fees at the
earllest, The treasurer Srl M.C. Malakar is requasted Lo submit
up—£0vdate atcounts of the Assoclatlon so that the (inancial
position of the Assoclation can be made kKnown to each member,
3 13, The members resolved that Guwahati 'wsnd officers
viz Srl $. Ray Choudhury, G.S., Sri m.s, ‘Bonal end 1t lara
Prashad, membeis would make the draft reéolutions and c¢lrculate
amongst the members seokihg their approval sn that further
actions could be initiated by the members of the lixecutive
Committee, ;

14, The Meeting ended after the vote of tharks
from tne chair, | B

1
i

Goneral wecretary
I.F.8, Association
Assam Unit

Guwaha t1,
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\ f GOVERNMENT OF ASSAM W

- OFFICE Q) LUHE DIVISIONAL FOREST OFPICER : KARIMGANJ DIVISION
ﬁ KARIMGANJ

letter No.CuM. /a1 ang. Dated ¢ 14-9-95

To,

Tie Canmnissioner & Secretary
to the Govt.of Assam.
Forest Department, Dispur.

Through proper channe. .
el S Sub "l'i‘ansii'.’er of Sri Chandra Mohan, IFS

Sir,

With due respect, I beg to state that I “jolned the Karimgan
o _ Foxest Division on 6th July/94. Nfter joining, I have been discharging
‘ my duLy and responsibilities to the all sutisfaction of my superior

authc.ities. My action in checking of al] gort of 1llegallues have been
. appreciated by all. *

That Sir, I have been transfered vide Govt. l.-ter No.FRE.
23/91/205-A, dt 15.09.95. I have campleted just one year only and my
transfer at this Juncture will cause great problems and difficulties
to me as well as to my family.

Moreover, when the verification in cuinection with alleged
selzure of timber of Mizoram origion is still under process. Y am afraid,

Af T an to move fram here at this juncture, there may be a manupulation

to'divert fraou the actual fact. In this connect_lon, the report of Conservator

_ \ pPL Forests, S.A.C., Silchar vide letter No.IGS. 53/Alleg./Kxj, dt.25.08.95
' (copy enclosed for ready reference) and 'letter No. PG.283/Con, dt.12.09.95

'

fran Principal Chief Conservator of Forests, Assam may kindly be referred
. to.

s
Unrr T the circumstances mentioned above, your honour | requested
to kindly stay Lemporily my transfer order till the verification is over
| to meet the natural justice.

i
{
!

\“'For this act of kindness, I will ramin grateful to you for
ever. o

Yours faithfully,

ENCLO + Ae aloe. {CHANDRA MOUAN)

DIVISIONAL FOREST OFFICER'
KARLMGAND DIVISION
, KAR LMGANS

'ﬂzteste \
/ @D

[-u.t].

[ S
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1. The Caunissioner and Secretary, Forest Deparbment Dispur, for kind

perusal and necessary action.®

2. The Pr1n01pal Chief Conservator of lorosLs, for favour of his kind

information and necessary action.

3. ie Chief Conservator ol rorests, . (1), for favour of his kind perusal

and necessary action.

(CUANDR! . MOLIAN)
PDIVISIONAL FOREST OFFICER
KARIMSAI DIVISION,
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B ,'K ‘ a.n, No, 216 of 1993.
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CHE HOR'ALE JUSTIGE SHRT M.6.CHAUDNHART ,VICE -
N ERILIOIRNY

A

CHL HUM BLE WERGER SHE G. L SANLLY L., MEMUBER(A)

For the acplicant @ fr 8,K.Sharma, Advocate,
%: o | For the respondents @ e G.Sermo, Addd 10, G.5.0.
QRDER
W
2142498 e B,K.5harma menttmnpﬂ For applicant
ror urgent, rolkef, -~ _
Mr G.Surmn,ﬂddlkq,ﬁ.ﬁig”ﬂppnurg For
reaporndent s, 4 . r“f(A 3
I ‘ ...'... _,v. .
- Camp Lox quesb3oys of. law hate buen
o S . L
IR ' ralsad In this applicotion, One of the
' : queatinons boing whethnr an I1F3 cadte

afficer coan be transtarred to ¥ nonjeadre
post. It is the grlevence of thae apblicant
that he La nn iF35anivpr and by the
Impugned ordor datod 5.b.95 o Bns boen
transforvod and poaktad in a2 non andre
poate Tho appllcant prays for stay of

aoparation of tho aald urdor. Wo flnd it

difficult to grant stay ox«pthn nmd ‘
withnut exanining thao quvatfunn f.nva v ad
, more closely which doubtless appedr legal
'gl' ; 1 and pubstantial justifying atnys. At Lhe
i 'A : Aaamg tima wvoe fogl Lhﬁy‘gﬁv‘fﬁww?nﬁenta
S will coasidnr ataying Lhe oﬁuﬁé§16N'uf
i ' v Live o rder of toanafer ant i d thfﬁtfrlhunnl
' Lo albba Lo apply 405 mind fo the questions
involy et ned decdde ucon Intetdts raller,
Sinne the Div Lsion, idensh ulll oot bo
Zit“'hvaﬁ - avallalbile fraom tomorrow @il; 15.10f9§

$
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the p.oyer for interim ralicf will be
considered on 16,10.95, [t {a Jesirable
that the Commissionpr and Sacrotory to
the Governmant gf Aqsam, Foreat. Department ,
OLspur conalders thq prayar of the applican
for stay of tronsfer made in hig represgne
tation dated 14.9.95, a copy of uwhich is
at Annexure~4, Vg hdpe that the said
authority will take into account the
circumstance that the U A, has benn filed
in this Tribunal and is pending and the
prayer for interim ralief iq pending
consideration by the Tribunnl an 16 410,95,

The U.A. L8 admittead, Lasun notlce to
the respondenta. Uritten ata' onent ulthin
8 weokn,

"1aug notlee to the respondent e aepae

rately to show caung aa to uny interim

relief as prayoed should not bo gront ed

-pending the hearing and final disposgal

of the U.A. Returnable on 16.10,95, Alth-
ough ’he 0.A. is pending we glve liberty
to thn rnspondont No«2 to conilder the
prayer of tha applicant for aLoy in the

light of his raprcaenfﬂtiﬁn nnd Ehe

roprasentation of the, IFs anooidtion
(Annexure-~2) without pijudico to thg
rights and content iong’ bf both, the ﬁartina
at the furthor heurinQ¢\Thﬁ npplicant to
taka steps 1mmodiatoly to atiP tha hotice
for intacim rolief. .

Copy of Lhe ordar may bg furnished to
fir BeKeSharma and Mg G',Sarma,

0.8, to be llsted for intorin rellef
on 16.10.95 »nd for ordars on- the O.Ms on
201141995,
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-~ ttete s asem . .
Lefore ths Central fsdmiﬁigwm}iﬂe "C‘pﬂ‘wuw 5
or . Guwanaty ‘tench 3 Gl atts "
_ | |
; | Qpi gina}. application Npe 246 of ‘!995
Strd Chandra Monan, LoF.de
oV
o Unton of Tndia and otherss 4
| €
The Srittan Statement on hobalf of the
feupopuent ¥o,2 ( the State of Assam|} and the
,: “earopdo -t Mol ( the Prinp:al Chied Sonunrvat. .o of
s ' Torents Ansam) 45 as follown - ] Lo {1,
| ) 3 %, Shri Harish Soncwal et m‘a[aunt working as
:‘5(';:3:./"{' {mws:aaiu ner and tecretary to dhe Gwlﬁrnrex*t of Itaﬂaﬁﬂ.
H g pr Lanent of Forest, at Dispur, do ?mx‘eby salmnl"'

S
declare and stute g8 fo}loves i

: §
1, Thet I ap the Commisslonsr & '%:Grl?«‘f:i" ry to the
Coyarnmant of Angsm in the Foresd prwtmﬂm-vk copy
of the sforesaid original aﬁpuaatim in seryeion

R
e Rel wment., oe2 and 3, L perused the sand m"

W,
3

. ungeratood the mnt;ent:s thergofy ¥ do not 28nit any

{ of the wilagations/evermeats not borne ot by ra,.cr.}rdn.
A1l a_llzgatzmw/avemwnta which ave not specifisally
ndedtied, hareixx&i’ﬂar are %o be .caemed a# dgni&d’&_

e That in regard th the system e pade An p_arm bty
L% of the application, the anmvering respondents ‘
bawe nu6 eomiant L6 ngke, Eowaver, anything nﬁt poras v

out Ry récprds {4 not ddnitted,

/pﬁ: d. | | CQ:).‘tﬂa Qq;.!c_' GIQ.Q‘
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That in regerd to the Btatamentn ﬁ*&i‘f& in para 6;2
£ the upplication, iv is stated tnat tha appltc&nt

cannol have any grisvance agaxnat tbe Msmaned ordm
Guted 54999 by which he was tmmfarmd from ..a post
of Diviafona) Foreat Officer, «arlmgam Py isiaa" to §
tha "ms* of Daputy ¥ izld Uirectur, ’i"ll’ﬂr ?’ﬂb:iect,
B xrpe e Roade Though the aost of Dgputy Fleld Mmetm‘,
Tiger Project x 13 yet to be declured o5 o cadre poat
by the Governnent of Indis thecugh Trienniel Cadre
Feview Cosnittre yet this past has teen held by a
Cudre off{fcer of tha sams batch of tht applicent
vithout any shjection frdm any guartnr. Pue ¢o anm?
administrative difficuitias it 48 nug poosible o '»
post codre officers to cudre~poste orly and noncadre

ofiuch‘s to non~cudre posts only."?fh_s{' 1.¥oS. Cadre
i”ulenp‘iﬁ 5s however, does not res‘triq‘c the puting of
i cadre aﬁ‘&car to a non-cadre peats | ,Ls © cadre of thears,
when bezted to a zwnvc«m-e pont, ety H,ha seme
emolummts and Mmfits. Many of the cabre offfcers |
ingluding the Chief Congervatar of F%‘a‘ﬁts('l‘errit&irial)
are halding ex-cidre posts which sre '7#@4 to be encadred,
&ﬁf-ﬂxrcz' trans: erring the applicant to the poat of
Divinlonal Foregy (ifteer, Yorirgand the applicunt
setweld for a long pericd in nan=-gadra. p:‘mta uf
vivisional Farest ¢ icer, bhuuri Hooial Forestry
RAFRG T3 Guurdpur snd Divisional Porest Officar,
Hawren Division,Ramren.he applicant wude no such
cowplrint whatgoever for such posting, Other Y.¢6 .8,
Cfiigers like Lishen mingh Eonel ani Fr,Santesh Pal
Singh were also postud as Ueputy Field ETJirem'r_.-Ws

figap troject at different times, tut the applisant
Lok the shelier of {his Hon'ble Trituned in order o
cicumvent the pregent ordsy of transfar, The soplicant
'yrwiualy had tried wnd aanaped %o god the order of

(? e o8



S
oo

L
o~
L
b
A

sf hig W aielisy n.i;;;ayﬁ-{} fop Sew ponths wnan he wal |
grunsterryd from the posgt of Divigiongl Forest DITlel,

ESuuz i =as§»é~&l Porestey Divisiom, The ?fﬁ‘ﬁt?ﬂi’: erdar of

wmza*w s Jagaed when he S%howd unbe wwzing?mhmw@‘ ]

in tne border meeting “held Je'ﬁﬁﬂﬁ the %&awty e‘*nmﬁaammm

i the Divieional Foreet ¢ O7ficers of Lo simgany aru&

- J— e e e i i T £ S 2 e e ek o

Ads x*u@l i 2369495 at Kolusibe when an opder %ﬁ’ tmmi‘ar
is Bude, iwﬂﬁmi;%gatmti% takes aﬁ. wmm am@

o aderet |

ewr‘za ide i‘wt..mo

et e

That in regard te the statemants m‘aaa n pars buh of

m -E
 the spplication, it 1s stated that the applicant has t
not inplosded the pregent eputy Cospisatenes of
Fariig ard and he has nov anpexad he aorrsgpondence (}
avte: ied §o n trin paragraph. 4% puch what tranapired |
betwaen them, the enguering *‘"%Wmm‘s;m not quere

and no cooments can be passed thyra e ' . %\

The aprlicant »’imk charas ig; egm@ a«*ﬁm*@a =3 ot ,, 5‘

v ;{( ’ Gt M ‘“‘*f*fj*_’f?ffic?@- Miﬁi not &Lauhwam his ﬁgfi 158 % to ;*’
AU s Tul) satisfaction of &l amgzermﬁe h%w ﬁu 3’355‘*« : ‘
a;x—} ~¢:;::;—§imr %\ﬁzw lour, u;z‘;;é%;f{;:ﬁsm‘tmm ant mm@ami%?g M

[\ &y :«ﬁ fx»m'x;;éwﬁ*;% LN aautmi“im,@ m a;mc,g, %3 Ak MM *23 »iﬁﬁ,' ‘

l\ _;;f 4_31‘?;3_,_"55:.1}?3“3?-*‘_‘,?&““’@ Ead ‘_ﬁ'@ to @’%ﬁ«iﬁ? ézéx% ﬁ%ﬁ?:&&m&ﬁ%_ | *

h frem his prasant nost. For certain allcgrtione, e hag !
bmu f.,:marw shﬁg‘t‘aﬁ vide lester NodEl .4]&@;% dated

TP A08%g | ' : : ‘a

| G Thut in vegurd to t.zxé ghatengnta wade m“";"mxra heH of B

ghe appliestion, 1% iz abeted that the Veputy Cen ﬁsiﬂﬁiemgg ’

e o e

\ Eas im;,m*‘ rad TEpoy %0 t?e @V‘é’i‘ﬂm’:"ﬂ a,mma %hﬁ
¥4

?s_tr;.-ssr: % He 'whwmw amwmc’! w ﬁm mglimﬁt m tm,

e ting e ,,é; k,ai:wzss's thw J;@n uty ﬁs}m&‘aﬁwiﬁmm ol

Woar g 4 and ?sm-@mﬂ and other farast offiglals of hokh

m o diac 5 % 'ﬁw mm 1o st& Koluglh G 235559,

T 1

- g%i’ﬁtﬁ *s» afi-‘i-a B8
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“hereaftor, the . uinistration ¢seided to transfer
| X .
hime It may ve sbiitsd thut sundequantly c.aplaints

——— o

were received about Lllvba}. ‘buoking of timbors to

plmw autside the Aate of issen uwoo_gh Rulway

and lllagal fﬁlliug of tracs {n twimgma Pivision

R, S s e

ander the cuntrol of the applicant. The dwputy

e e e e

hdhﬂ&ﬂaiun”rguarlﬁﬁ&nj never requastsd €0 the
Loumissioner and decretery, Farests to transfay
tire applicant at sny point of time.

That in regard to the gtatenonts made in vara l&.ﬁ
of the applicetion, it s stated that the |
a*llegations made therwin are ‘hra.ael.eaa. pA T m bavozzd
the nower of the dgouty Conmissicner to put prgnsurn
on the “tate admintetration. The applicant hes ‘net
nettioned in his application the reagaony which Yed
to ) i3 strainsd relati-nship with thn D&puty

Com isticner, Karimgani, hawavar. i'the Deputy

. Commissioner a3 the Hemd of the District

Adxu’mistraticﬂ has to Keep sbreast the State

stainistrati on of important incidants re lating to
adainlsiras :LOn.

Uua to inactiun and rammi on the part
of the apr)icant t0 atop the 11lagal novenent of
tinbers and #180 reckless and illezal felling of
trues within his Jurisdiction, the unruly behaviow
ghown by the applfecont in the hordep meeting helid

twaen the Civil Aduinistration of Kartnmany and
Governnent ét‘ Fizoras slongwith the forent offieinly
of voth the States n 23.5.95 at Kolasib, the
Govarnment had con .i_mz.)latad to nlror the aprlicant
unday susnension, gamvnr, instead of nlaciug him
under suspansion, he was transferrad out of eringung
Mvinicn. In varagraph 4.7 of the ar&;ﬁliéatit:—m tha

applicant statsd that his 8liesguation is that he
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he wag wranarerred Lromoa codre post €90 8 non=gadre
uahts 4. Foblha, the Sespoadent U4 18 alse an
1.$,5. affjcar, shen the S:pliaﬁﬁ% ig trangferred,
ha:wi topat hin aslery ond sta%uuitﬂ vhigh he {8

E
¢nritled, |

gt dn regard to the atatumaniﬁ made iﬁ sara &7
of the application, it is stuted that the {ranafer
of. the applicant was nude in the intaront of tha
vubLic gervice snd thare wag no wids gpresd

ragantzant of the I V.3.5ag0ciafion of ¢he fssom

Unlt on the quaztion of transfey of the applicanty

The ninutes of the gencrasl wmecting of the associstim
‘a8 anne xed %9 the aonlication)revaul that the 2

augacistion is not Tully seived of 4he wmaotts

ralating to the applicent.The Agaopiation,therefore,

roagolved hat the awnl‘uwnf wopld pubhele tha

chronslogical gachOpnant 0f tha ¢uss releved to ;
i

Tiriugamy b t"ict t0 the vacutiwm Coomittas of K
tne asgociation. . ’ . s
, N

“Goreselint of the ainutes éf the
~sawcietion, the Governcent gave 1t dus co.-sidergtim
sitd abSestid the Assopiutien: t paagh the Peinclipnl
Chiaf Congervatar of Foresta by lettar Nod wf,73/90/
273 dated 29,9.95 not o interfars in the
Aaduinlatrative dectsion of e¢he Covarnisnt but to
resain confinnd to the stevg on vadraaaﬁng>théir
gricvences on service condition, 1Y any. Thae
weociation et oot purausd further in this ressrd.

The applicant®s allegation that Tha |
Leruty amelssionsr . Farisgen) bad 11legally nade
L. gefizure is not eorrect. The N talonz) Forvest
“licer, Yarimgand, had crdered £ Looking of
hlﬂw"*%a of tinuver st Chsndkhira BEpiivay -S<etion -

PPN et .
u()ﬂ‘tii;;, Coad



MR-

I8t wal chsorved that the trengaotion wag

!‘ Petwaen Swo figeitiong nawe of perfong .y
C.nslgner srd congisnee, The fuid pddragaes

! .

E of ghe Comaipneyr and the emsignee ure not
Usige It fiok nleo hien suenaated t at the
Tholwrs in cucktion are a0t of 3 ﬂt'am artgind

\-C\:B Clalmeet by the uppllicant, Under Yin
Clroumatanenn, the Grwernment heg ducided 9
6T 1% Lnvestizased by the Buregy of

Investigation (M eononic sffensas), on.-
!

inder . ndant ency of Uovernent of. Apsam

which 45 constitutes for Linding ouf.' econonic

Oftences committed Yy Covarament uﬁ‘fmiala.
Ginca the inveatigation ¥ill he mode by the

wferegadd surasy, Lo asrenengion aof the

applicant that iy his atysnct on transfer the
lovaatipgation sl

vig Tedr and duurg for nanizulation of records

in his evpence in the Joeiut verification 4s
ileo hazeless, It L9 denied that the trannfep
s dn gquection 1g 3equel $o the al%&a@sﬂ .

rreeturs of the deputy Comnls gfoner,

A cony of the lettgy ﬂokir@c-'fﬁ/’?ﬂ/&Zﬁ

£e95 f£14 foplY 19t ( tra( Patree Sbted
ALY 4] N annexed hereto

Apnasyrpwd gl {efrppdtr d g

dhwl‘g .?(\

and marked ag

" 8e THat 13 resaed to the stavenentq Nivie in'

Lar2 4.8 of thw #ulicating, .it'. i3 viated

that the “rincinal Chier Conssivater pf Peresis,

~“Msam had 8ia01ly foarvardaes the ey of the

"
] Ce -‘l'.':duv#?naos
! . '
! .

it osuiler 48 antiraly beseles s

o

\/3‘

e
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regolution, wut he cu.a not pake ony mbsewa%ﬁ,on
un the resolution. It appears that the apslicapk
has & high power of ipagination § h2 has found
GoTe words snd discowersd hicden meanings in

the copy of the letter of the Frincipal Chief
Congervator of Yorests, Aszum which , in fact,
are not there. & reply to the resolutitm was
forwarded o tha Principal Cnief Counpervator of }
For+ats, Assame ( vide Annexurce=i o this

wrklton statentnt), l

?mﬂ: in regard to the gtosaments md‘,da in
<Tpara 449 f tho application, it 18 atated that
tmy are tendentious. The upplicm‘é used the

w -8 "{llega) seizure of tizver® in this

parsgravh while in his reprecentation he

ge ik drned a‘::cnt * slloged sefzura OF "Fs.mhﬁr n?

Mrf&;am riedn®, o

‘ The arrlicent hag not elalarated the

hig:hhand;':dnsne and ertitrary sciion of tae
District Civil Administration in his applicatil
Lk he han nat wentioned theas words is his

rerrenentssion dated 14,9.9%

“he ag~licant nlaply represanted €O
thir Gavernce=at j;.x'uying fop 2 3ta, of the ordepr
o transler passed eguinst hiw on the folluowing ,

anagg ILnEr, rowds g

(1) He 18 discharging his dutien to the full
gotiafaction of thw authorigdds ard Y nal ot

coapleted just one year Only,

lontdeesBooe

v
- .

B
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(ii? ¢nis trensfer will cauze r&mﬁyprehk.ws
and ﬁi fleultise to him ond to kiR fmmihy.
ii1) ﬁc cunvhuue t111 completion cf th&
Jom.n verificutiod of timbhurd stizad allezedly %

of Wizuran rigin ¢ that therse may mﬁt be "

canfsulation to diy U Tro ghe netusl fautt

’ . . .
Liv) tu stay temporurily the ordsr of stay

€411 @ veprification iu over 40 twet

maoturul Justice. o )

in GUﬁuvctiﬁﬁ itk hilg ragrea&ut&tlcﬁ
date | 1,056,056 {nnexurc-b to tn@ awplicat&a@), .
$v 18 steted that the Comiassoney Ha@ S !
sgeretary 4o the Govaernzent ax,&ssmm.},
Lagpurtzant of Foreat, had éiﬁyng?d of the
14-1w85-zat held: 2E§l . '

thas his vrayer £op ataying the nrdey o

sane by bis order dated

tranafer could not ha cousiderads The
Guovnrmeent, did oo cpn#iﬁﬁr ia case in fhe

abeence uvf valid grounds,

Tra allsgetion of the applicent

thut the Leputy Countastoner acted in a high

vanded marney on the taintge~verification i
arseption e a0t omreet, The an; licaat is N

angcrutely alleat op whul wiy the gputy

1
ﬂvnriavx\r’z had ghiiwn highvﬁﬁnﬁedhwss;

“ibh.L Gwaitling the outgume of nig k

encsaentation dated 14,09.09, the spplicent
o gt the same tiwe soved tle Hon'tle
frivunal for staving the opsratinn of the '

crdar 2atod '5,9.9% by waich the xngk1cunt

8
8 WaaBTerrad,

) “ p
Lﬂﬁﬁﬁwcagwtoi
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That in regerd to the .tatewcnts nade in
core 4430 of the application, it fn oteted
thot |the circuler dated 10,4254 re!tarr ed to

'oy e . ppliicant uas authoriged tho ’

Aduiristoative Department to tragde%r officera
under: gheir control on exceptionnd cases.lt 48 |
rea';:m;‘cfully subaitted thoat the Em?bh Juprenms
Court of india beld, on such cireulsrs, as

follcss te ‘

. ' "
" 4hg shoulu be transferred where, 48 ?x

watter f0pr the apropriate sutuarity to dacids.

Unless the order of trazuior 18 vitlated by mala- !
fid0eg or 18 wade § vioclatiun of &ny gtatutory | |
sroyisLOnG, She Court caawiot intericre with it,
entle ordering the tranater, tiore is ne doubt, .
the autherity must heep in nind the s;umclinés
isauged by the Government on the 5?%53{:@!:.' Sipilarly
if o person wakaed i.ny mvraaentatlm with

reupset ¢0 tie tranpgfer, the apwwwism
authority sust eunsider tM 5aRa bwmg resard
to thy exisenzios of admnmz?aﬁ‘muﬂﬁ
&b lines gey that as far as :vwwft.s,hummnd
and wife uust dbe posted ot tm; aé&w p&aca.““‘*a
seid ruldalivs hoveunr doog nod ¢onfer uaen the
Coverassnt voployes @ legally eonforcembld right®
(AIB 1993 35 C 20k pare 7 )4

The zuidelinen quoten hy the applicant

@180 noY eoufer upoi the epplicent a legally

enforceatle risht,

CC‘&W@;.JU.".
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A BUE ve transrer of an 1.F.5. Offiser from a

Esd i -

Thay iy repgard to the statarents ﬁaﬂa in
pura 4411 o2 the and para 4,12 of the

« st
- 3 Crpasace

apprication, 1t &5 statad taat t . Indian
?‘omm sexrvice (Codre ) E"’\ule-,.s,'% do not

cuail.e=post t0 a non~cadre poste Unlder Rule 6

of 'the Y.F,8. (Cadre Wules, 1966, 8 cadre ‘
offseer uay L& even hie daputed to a-.“a conpiany, ’
asi; wiation or bhedy of individuale,. wbathar
induwrporated op not, which is wholﬂ.y m'
substantially ommad or sontrallaed by R Jea te

Goverasent, o whnfoivel cor%r;mrrf'%an or g

. K PP

Yocul Lody, by the State © avErazeny an whoga
cadre he is varne. The F‘u}fs elso provide {vide \
31:43&-&5_12} ‘-::;aﬁ i any quessing ariges 22 t5 the
Interpretetion of thege rulsg, the some ghall e x
desidad by the Central Govarnnent, . .

The nppli!cant took thi& pioy sn wodep
7 gt an ardar foom h0s figntlle Teibunyl in
nie favowr, The nost of umputw* Fie2 'a-,, z.rc:ct;cr.
Tiger Mrodect han been a21d by g Cedre offlcer
of the same vateh of the applicants Tus praaant
Fespondent Hy.ub hmmlx is o Cadre nfﬁ,ur.:,
o anme adwinlstrative ifigencies, 4% ig a0t
PO b1 O st sadpe officere to Calrs=pogts,-
et non=cadro officesy 4o "Meosdra popte tlany
o tha godray e TR RY A!!Cl”“'&,’ e Chied
Ciusirvator of Fm‘ast’.a('i'qrrir.«wial)am hold ing
Un execnire pog g which eig Yot €0 L enedivsd,
The Lpplicont bireelf served for o long seriod I

In punesiire sogvs ef Jlvigiongl b oraeg f'rf,rﬁ.cn'a

(401'} d-o-gvlasao
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pyvigtonal F o:'eht of fleer, Uhutrd Sopial
Por-stry v ebonglav Joour and vigional
For.t (Ificor, nwieh Diviuion, Hanren
m:ﬂim t stich postings the ap-dicans 4id
not Bk’ wny com:iaint of 11legall « Cnly
\ni'm' rapgons hest kaown 9 the ,pfﬂli{cam,tm
distovered suddanly tat he cammot gu
u-“‘nmf'mm 1o o ponecndre doste T hie
rc,zrmeuu% op Guted 15.0%.99 {innpyuresd to
e - ~plieetson ) Lo the Conmisni Qshin" and
;sa‘:x;et;:ry .4 tre Forest Napar tisent, hL ¢id
v cention fhut he carnot be wyratizfeired Lo
a fop-cadrs orad. The unslicant bal ﬂ(’ﬁ:
explained Buw the rder of transfar to 4
oL reEgrE it , Sl Hpoxioant W cAn v
p‘tmitivc. The applicent Ao calie upen y 1Y
ghow the case in which nlz l";on'%;ﬁ.‘e '}.‘:me'&l
seld thet 8 cadre gificer cunot e
cragrnglerred 0 4 Lwrwc:\drﬂ nagty
4 vevernuent oSfick. , 1¢ pusted In
B trannferratle post, ©an be "bmnaf,{'arwd et
ey time due lo adniniatrative exigencied. By

o stpeten of m.u foation St .cus e rold »mt

4 tronafer mude hefore the ocmnlesicn of nar:aal'

4y yeara of tsnue p3a%l r.@ is tnmi.tiva.‘l‘he
apotioant 48 51 lainnt on whe aadter whick lﬂd to

ap inwvestligationd
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2 i’kmﬂ' " rerurd (o the atatorents miie in
gw*&: 4313 of the zppliication, it i3 atabed
~¥ret they are wot carreck. ori Ghhaddt Rubha,
T~ Ta;.. avpraached tha apvlicantviw toking

oo P ocharge but the wpplicant had zhown the
a:rdm'i af tus .iputhle Vridbucad axid ?ﬁwﬁ;um
T pandovaep t;hrxrge. e bagpmdent }ﬂo' ¢+ by
hin #Mm’.r 2 Jdated 4410,95 mam&:’é‘s tlbe
Covepnnent that the applicant did not hoed
avelp orarge. Che applicant suhmitted nia
representation an 14,9,9% aad Loozdlietely

i ‘r-e'_afur he, agprogehed hils dan'hilc

¥ !*i‘i}ut'n} .

3¢ That in regsvyd to the stetcsasts sode iw
1
gt 4T of the :tpr‘.! fepticn, 1t . statsd
thit noe nlurdlee the Teon. caused $0 the

gpplicent, l
| |
0y Ghet 1t I revetivily subsdtted that this 48

net at 81i 2 Xi¢ cabs ln which thig Honthle

Tribi, al should inwepiore, S C i

Contd, ¢ f“f’;g‘g
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at “ragent Compissioner & Jecretory to the Governmpent

A T of Aspam, do herehy Ftate that the Motymenta made |
P

gy ¢ are trug to my knowledge hﬂliﬁﬁiand
{ . .
L inZmpegsion and T have not suppressad g&y facte

N i
Y have slgnsd tnig vertficatipn on this
..(::féif:;*h day of rctober,19554
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"} ' COREST  OUNAETIGNT ssrsss JISHuUR,
tt‘%”;‘; ® - -y M -
34 Ba.t., 73f90/223, Datud Dspur,e tho 29th Soptomber/9%.
ol 3 Shird He bonuusl,leteSe, “
‘ Gomcicaionor & decy. tu tho Covt., 9ff Asuomg
To
The Principal Chiaef Conservator. u?-Foraqta.
nasam, Kuhabiard, Guuohatie8y :
Sub : Resalution of tho Indian Forest Secvice. 4
fagseaciation dussam Unit of thofr magting
wLid o B Je ‘e
tof : ' Your lnrtvr Mo JPG=283 /00 dtdd 12,9054
Bit,

; | I am diruétad to ..:fer to vour lettsr aentlioned
! abovog-and to informiyou that Uovts rculd not appraciate  the
., rasolution adoptad by the fsssm Unkt of the o W4, husociatlon .
| on 8.9.95 in the mattor of adelnistrative desisiun of the Goute
' as such 111 odvergaly afPact the functioning of thu administra.
AES tinone It would bd\apnrcp?iatu_i? the Asgsociation fight to
: redeoas thoeir grievaﬁcuagir any in connsctign uith thaie
sarvicea convitions aund etce instrod aof taking resolution far
staying of t.ansP > 6f o faw nambars of thae dassociotion
agalaoat whun tha Pollouing lapses usps brought te tho notice

of tho Sout, )

Shri 0.8. OharJIfy uhilo ho was holding the post
N+ ' S N P Haltdgaon Oiv’ lon, Kukfajhﬂr, had gone to such an
extrnt Uit he Pilod o suit agoinst a Senior Civil Sorvice
gfficn . af ghe Vistrict Adminiatration uvithout evon taking
any parmbssion Proam Govie as reoquirved which tontomounts to
insutordination and uvnbecoaing behavour aff an officne of his
" status (o uvhich ha Belongi,

o As rrgards the transfer of Shri Uhoodra Mohan JFS
the ivisiunal Forast UPPicar of Kokr jhor, Govte had tuken a

st .abla and timely stops to tranufer him Cran Kaiimgon§
instead of taldng glaciplinary actions agmiﬁst filta Por hig
unrully bBohavioun shoun Ly him to tha Oeputy Lomnisatoner,
darimyenj In prescnce of his countorport and othos 5nn£cr
UPricar of iizaram at ‘wlasib, MLzoram an 23:05,05, ad

Furthicry the DQistcivt adoiniocracion hea tried to cambat the
illogslitiae that aro nou acuuring ot Korimge n S vhoro tho

- ' CONtHeee?/w
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Duisicned Fapust UFPLzaz nas shoun complate nop~Coapsration
DR Uh the Uisbliub o Lasstpatica of dari. ang pusultling mure
BRGGGLLTIG e o memdan wros Lpbilnid Liaoyal Polling 2 tross in

posavy: forasts of deviwgande
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-
.

You sype bhagafnpe, tequagsted Fn?instruct_tha

x
oPPicars 1o comply uéz;-ﬁuvx. Groavs Porkhuith and to
intleoto thy actiun oo thareens
s [
é Youxn Paithfully,
{ '
5”\\» LA -
' ¢§>Cummianionnx L Sgeys to the lCouty of Assaa,
N Jf;qokﬁ forast Jupttee Hiapure :
- l Momo to oS, 73/90/223=i, Dated Diapur, the EQSh Soptenbor/95.
, Copy Lo ie : '
e To Shrh H. Ce Chakrobarty, IF3, President, Assam Unit of
T 1 Fove Association, OFFice of tha Princinsd Whiaf.
, Corwnrvator of Foruots, Soctal Farostrye Ascatiy
; Zao Marenagi Road, Cuuahstie2dy al
24 Shri S« coy Choudhu.y JIF 6, ,Central Socratary, Nouamn

Ut b gf 1oF e8¢ Assuclution, UPPice of thn Principel,
Howth Cagt Foreet Rangers® lolleow, Jalukbari, |
Buuchntietd, -

Hy ordarLtc.,
J‘\f\»c»ﬁ"w\

Commissionor & Secy.to 4he Lovt.of Asaam,
! . ig Forest Duptls, /Mupure

-

-l
L

."1".’3.‘; . " '{,O\\

o XXX
N <

D

E



BeFo Ry Tl QRN TRAL

s
T NI S

i L
Al ‘INLSTRATIVE TRLEUNALS y GUMAHNTE, SERCH
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ﬁt‘rj. u'olic 5!‘&zi ;la' I .r‘. S.
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- VEeKsus|~

! | Union of India & Othsrds
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§
yfoal e FILED O BELALE OF
UReOIERLY)

Gl fad 1%

oy i OB, RESONDENT NG, 2 AND RESOON O 1043 (F

YIRS I3 1)) K
PR S =0 ) W

p auolilcent beos O state as follows s

1. That the soplloant has ganu hyough the ¢y
i the -oalitas Stotanant g hee @y aresd Lhe gsatings
cheyeof, save and excapt the atnosmenso vl S

oEher avaltaian s maede

|l

ol

S early admi ptaG hocoinbaliow

apeut

-
.

y dengod. Surthes the |

tich e‘Lra not borme Un KOUGLES e ?1&9 denled.

|
$g stated L0 ba £llcd Q0

in thg b e 5I€ categoricall

statoronts ¥

2 ~hat although the tytte
regpondent No, 2 aid the zaspondent Hoe 3
gy averment 0 the effect thet elshok in

cof tlt tha raspondd

pehalf of the

in absence of
t,, wNeds OL iD the verification thet

no, 3 - the principal Codef Consclvator of £o rnats, Adash

ry to the Gove,

has authorlsed the cosmd sioney € Secreta
Of Hsuai, Dapartuat cr ror:sts t.o Hdle the ¥.5s on hia
hehalt alsc, The a mitoant aeigs that e WO haz bod

contd, v o2/ %
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filed on benat of the respondent No, ?_aa well, The |
ragerndaent No, 2 i3 put to the astrietest proof thareof,
Fufthvar)in‘» the Vcrif‘- cation to the Hs.}, the Oomissione:
and o-.-mm:y m«, verified the sta*amauq mado in the'

de 8o to be banad on his knowladga, mueé end information
with 1t dlgcloging anything as €O on ;mmn sach knowladge,

af and Infoynetion are based, O this acoount, the

t"

mplicant prays brfore the Hon'ble Tribunal to invoke’

mle  Juel ur.du Swotioln 22 oi the ﬁdnl.xaist:zative

e

ehinals Act, 1983 elther to summon l:ha sald Oormnissime:

S Secretasy who trs jusiiided vex:fﬁfiad the HeBe tO
clgulose the couzee of lntormation ©r to produce regerds
based o w wilch the ‘f!;algi Commd sst cney- end cse'cr:e%axy.
has slogned the ve:iﬁiéut}'-cn. in any ¢ase the atatenents
mado in the 8. wlll revesl that ﬁ:ax.mfé;ax 39:1003
1lilenaticiis have bean lé;y/ellled agalnst tf.’,'he' & pli;a‘w

and thug thoere s vecged Uy 0 aeazltﬁc'}r'is pen;ining to
aurh allegations to arplve at a just-a1d propel’ aacis..on.
Thus the a.plicat hinbly prays that n&g:&sszuzy u.?.xe;eion
may he lesued sither for nroducticon Qi" tha !ccﬁ;da 9"'
fer posfonal lewk cxa‘ain.;tiov\ of the Loumis.zionet and
SuTrstary so ¢nst tho scurce of bis ksl aedge, beli f

and information is disclosed,.

That with zegard to the statoments made & Co

LN
P
paragrash- 1 and 2 of +«na Woitead sStatoment, the |y
: ‘ b
l G tooant dwes ot adnit aaything contragy te the v
’ . ’
! roleve t reoerds, 1 '
|
: !
A That with regazd to the stavenente mada in f

paraoranh 3 0f ths ¥.3,, the applicant catequically

vQL"AG... ™ QP/EQ
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denies: ti.L, ontartion 5 wmads therdn aad the ;aapw&ents

are pul te ths striclest prooi the:aafl;" The :eswndan‘ca

by thily cwd statormnts have adnitted that ¢adre officars

are be;ing vostad agela st nonwcadie ofﬂ cers @and’ r
gitils 1y uon-cadze officarzs are als? pu“'nd syainst

cadre . ficers which i3 contrany to thu mles, Admd ttedly
the poat of Leputy Field Llractor, ’I‘ig‘.n:-?:cject i3 not

& Caaele post; um.ely pecan e the dariler incanbent

diad not pilse any objection €& his posting o & nonncé&ze
agh or for that mati_x merely bocause therd ara msta\nces
that og ob_§a¢tix,§:z ware ralsed agalnst tive orders of .slzastang
of ocasre OFfLoars o non-cadic postn, the 'Zersapondeﬁefs.
canot vottinue witin the sale as & ttrz’ of right

slso the dicita latd dom

by this #fn’pble Tribunal, - is pertinent o feAthon

nere that any cudfize pesto 2re aval labde against which

{

Cthz enplddooant oen be v.c.,tmi; n whe ¥ h,r; }wna, thor

dre mAnY BE DGO CAC rs* 05.‘11 car wlw are mbxim; ‘L':lw cadre

poat woomoh es at G’.\{m !::.:hat, ghai, mmmem.., uhz;b:i.,

O et

Horth barhiimue, :ma.m(,..mn, ;\acm;}eze::x‘ ) E}Q};‘.&uhé.m md'
muny other nlacee, Inwitm of ths ddcta lali"t adun

by <bie Ron'hle mrinuwaal holding thsat nonwcadre officot
canot Le pfsted against cadpa pOs ths res, cndents

B cont in'u*"* wilen the saneg j.n viola‘?:'i.m:x of the ordse

of tnig imtzle Trihunal,

é'i.‘w*{ i dustimoey ot :’{ill'ﬁ} N¥Ts oo 1“‘"::&“,11:(3 0Or
exe sl Luate By thy cadia oEficers SENGA an:;olv@ tha

eay o et s froin thedx Mutias to £oltow thubr AR XTI

vreg Y LI o TR oo ralegme ymanl, O v T g 38 res s

HIQLe CRnNOT O o)y Wakwa s b ..'L{,‘}..,Nl. Q¥ LLoVNRUTE o
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against the wle, Further as per zelevant pules
the .tate Soversment iy empewsred to areat o%mcadre |

£ o ) gy 1.‘ I e IPC R i t
Ustes tC be manned by oadrs officere, Ty theve 1s vast

dlifer nce batvsas. a0Necadrs post andg exlcadze poate

R

AB regaics the statanents mace Dy the respoudente

CARRTE FRQRCG the seivices of the applicant as Mvisional:
, rest OFficer, Uhulhl Social Forestry Blviasion, Gouzdipux

(@ niiaecaare .0&t), the anplicant gsrates that he having
noel AUt et his gromstisid to the senior scils, whlch was Que
| LG him on otwplation 0F €our vearg of service in tha
. i Junler scale as pel riles, had £iled a3 application
; | | slongd b Others Lefuge tida ion'ble Teibunal praying sz
C 3 muontiate reliet, The mon'ble 'l?rib%ma¢1| by its Juidgmeni:
et | Glreched the Stetwf Ascar te clve pxomc%iwn to the |
Co agpiicimt and others T ha' seniug :sca.l..es"_w:i.‘ch rtrogpective
effect, Y¢ was only afler what tie -g.;fg;.lg:n;'&qt et his
I’a-;m-:»,'cve:iue prowetlie to the cenloyx ccale and | g
pOstas o3 Myvislonel Porgut OOF Bloer, Blbs &'.ri.sibh.
whileh gas incidentally &l 4 nol-chdre wOszt, But the
o { eppdd @nd had to sccent bhe zame undey compelling

5

crIgrmzratces w0 mash e2s for oa pretiy long time,
b wae deprive® of hin promotion to tha cendor scale
and wmed he nad to accept such posting wlthout projuuice,
. ’ s .
R

Fo hig cost. It will te pertiuent to menticn hage that

presed I the donfole Wribunal had prefurred appenl
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|
rhat the applicant had trled and mmg:ad tc get t..2

~yzdex. of nhg transier atayed Zox £qw FIM sths whien 'h

ﬁLas cransterxed from tha post of Divigicnal Forest Officex

Dhel i 5.8 vivision, 1t Ls aepthatically stated that

!
the appliasat nevu tried to got his oxdeyr of transfes

[ vad

rtay = and t’na res uidents axe put 0 tiae strictast

LQOE " tharte! , ‘ !
The respondente have glven 4 definlto finding
o tholy writton statomeat that the cxdaz GE tr.ansﬁe:

JF #ha zenii it har bee passed bwaum tha u.rplﬁ.amt

~y

“legedly shownt unboooming Hahaviour in the Boipder

2

G
tp
W
te
hd
<
Ly
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(a4
<
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Jaem the Deputv Commi cnfoners and the

Aulealh, Phing a s.tif}:ne. has already heen cast o©n the
i 1 -ant withovt affording bim any olgpoxtunif:y of being
henrd, The order of transzfoxr being founded on sach
nhstile allanations without thera bemg aﬂy iota of

ruth, the sama is an oxder founded on malafide end

e

chns. aterd the judd: ‘Lal scrutiny, hs mnazqs tha

L et

[

t1egations of unbasoming behaviouy in the BorAder ﬂeetlng
ot ©3.5.9% as has been stated by the raspcndents, the
applicant while denying the same asnarta that t:he:e

whe 1o such bebavicui on his part an@ dn thisz connection

-
-

.o fcpert ©fF t oo Jonservatorof Torests, Scuther Assud

01 rela, Skzkaky 3llchar datod 27.7.2 , submitted to the

!l

t’!"

asts, Asaszr may bs erlled

. N ir v .

fuyr, far Ciomowdlt ravgal that there ig nok evu!ﬁw
] .

ic . of fruth in the allocations, whesi thexe {8 no

:’ ]
‘_t:-:t.n tis o o2 /06
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deniel thoet administre o is Bound o take all | ¢
aspe.s into considaravion vhile transferxing &n »
offic¢z:but at ths sams time a txanSféx'ozéér>Ph0ul‘
uot m frunded on “al fée and wlcur&ble exnxrfi..a of
Truer - degeribing the sate Lo be in ‘the ezd.qem.iaa
of service or in the public intezest¢;

Se | That wvith recard to tha sf&temmts made in

parrgranl. 4 of the w.d., while donying tije mntmtxopi-.s

’
4
i

made ther-ivn, - the xli ~ant atates tﬁai‘: 't‘;he Dty
cerr gsdiney, Karimeani in not a necaﬁ:rax:y paréy to the
presant proceeding,’ the romondenis hava,,,twtc thgzt. '
They wézrs not aware 1 oto what trm*:pima batwoett 'fhe'
app o.ont Gid tie Depury Jmiplgsioner snd that (he |

Lepondents are not avars 0f the save but on

2 |

it Bwating
the other hend th :,,: gh out tha Va8 ﬂ':zssy_have réade
stotomants pordasnd m,l t tha gate, Thus it is zeally
marmelaing ae to how §su.ah statements could hav ,>.bes¢! made
in the “.3. verifving the same to be khased oﬂ.pezéqnai
lnosladygse, beliaf ad {aformation, It ik on tids count
ths auplizant has preyed for pvis@nal 'a@peazmce of tho
Sorraian’ sner and Secretaxy and production of r.;-‘l_vt:ﬂs;"'

o> that the baxis on which the statements ‘ﬁéyé ‘been
gade in ctha e 8. . 0ai& be f_ound vut, In‘._this pg:a.g:@h,
the peopoundaits Nave a*.;ain ralgsad aticwun agai.né{‘; ths

5 old sart oy scasing thac the a plicant bas not df schagged
hio Jutime € the :uil satisfaction of all soncerned

wac:,i due to hig unbocoming behaviour nxAxmks vfs.mbo:ﬂina—

tion and migzonduct and frequant unan‘:'. 224 sed armenceso

. o edre
L f

Contdy s aP/Te
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% : , the administration in 4ts wisdom docmed 4t ﬁ.t tn?

:i | trangfor the m;»;l.‘l.cmt £rom hiag p:asmt pcst. Thus

: th re 48 contradhctory statements in the +e%. tnasmuch
: : as some time, the respondeats have |maini:'aine:i that the
g gprilicant has been vrensforred bec.«:}usa ot His unbecoming
y -. behaviour in the meeting held on 13,5 35 and aitnw‘a

v adwygether a & fferent ground has Lw;m gtated in this

g” o lz-gr.aph Thiis it $g abagolutely n,»nzcesmzy to seg 'ith‘
f;‘ i Leords  te find cut the truth behind the order cf '!W
;:ﬁ Crav.ufex OF tzu. asplleant, It is '*ahagrrim}.ly dexif e
a:J dmt Chaere is any unbmco‘uum bahavmcuri insekozdinatinn
3’ llu.‘ Loncuct or txrogular un authori sed ahsam.e on the pazf:
zf; - ¢f the applicant &ad tie rospondents a:e put to the

R > ."f. - stzictast ProSi thereSf (0 cstablioh the samo atlthup

:'{" S bo cmv'zmwtaw evidefice ox cy cral evidence, ihe
N aplicant hes neted with a hoavy beart that through out
{t ' the written stateawat, boe re penaents have hurled ghusas
i , ageingt the agpliic nc und have gives their Hnding

’ | that the epnli_ wit J}._, aiity :u; ef mbawuwz . beham.wr
f? *zalbozuxnatiun, mi conduct and kExpan iztéguldty '
o . uneuthoxised abwence without sy snguliy or show qwsa

hotlces Thus the resgondants have piocoaded in the matter

with bias amd pro-detozmined mind, The trans..r ordex

celky twunded on such an attituze of the x98-ondents,
1t 1s tpparant that the sume L5 not benatide but founded
T on nalatide o the part of ths rasponsisita, The appldcont
; is not swaze of any c_he.'z:g;xe» sheet Llcesued again st him
ax stated by the ressondentn, The a.plbcant apprehends
even it any sich chaige.cheet Bas been issved, wsane has

Con by o qip!’&-‘s o
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been done with malafide intenting

The asplicant fyom time 0 time ’l'm.c~ beows ht

vo the notics of th. athoittles the arbitrariness of
P " tha veputy commissicner's actios and that the same 48
£ ' not base@ wn facts, This was 2l.s0 brought to tne aotice

. of the Deputy Jonad csi. el It may rot ke 'ut of place

S ro mantion haxe thaet ru'\"‘ Fepu by Sormd gt enez, Kaxi ngan

A
AP 2 for e dnubatence Of The apuli t to

Las alinoyed (op e R
uaiforaly withaut any

A
{ino rement the {1"3€'71”€:J.’~3't/r!)l‘*“
with loa: ﬂfnn 0f hamboo

dd soraniaat Lo 1 euniEethoo

l‘.‘. in wwugke, The = n il ot begs to m é Rimix anneéex
:’ -' N .
P Che © . lovant qoauashia in support of nis abovd contentions

S e werked a5 ANOITEET, L, 5,10, 1 =4

and the sAme  ale

i %?_‘,;2: 32 ‘ o .
g | Ee Phag wibo caer1 to the statement nade 1n
woragrge & 0l Ll Taie, bite dgplicrnt BRxH éenias the
‘ allagat. ons ooadx tharwin wd the pépen nts are put W
gy astziobzat proc? hnrovfs In thisg cormez-:aticm,. e
ap Maoant veltarates ard reaffipne the qf:ﬂtmne.nﬁa made
aﬁ
e csinaduve.  wne ak 2ged Sodmlaints K9 'n.aglnationa
' ] G ot Soouty Lomdash 0oz, Kapimyon] and he has done
' >
thy sams ,1 soratcly te s2ttls 2;}.3 pursonal ven ‘gta
.- :ae.}fiiu Lo the apnlizant, 1t may pot Be out o place W
woe clon fwere that presently Two civil ules (Wrdt
ya ~iu‘.;s} sce pending bafore the Hon 'l Gaubati tigh
N CoT T sca;aiag s edndates by the parthes acncemes
| £5¢ wne zalehue oF the cimpers 11llegel o seiceed ox wobekd
4 : at ine behest of the Jdenuty Sowed €siohei, ilaringan je.
e i

';;Cﬂt"?. LR ) QQP/QQ

d}
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Xt i- denied that the Daputy Cornnisai.en <, Kaz.i.mganj

-i P nevar raquestad the Commd gsionexr & Sdct tary. Forouats
fji'_;’, T ‘ § .
R v _ to travsfer the applicant,
g 7e That with regard to the statenentys aada {n ‘
piangrapk & of the ., ., t'm» applicany begs tco state that
St Tt ehe trinsfor of the gonliomé ig not in the puklic intercst
aE

but the 8- 2 $9 % A tlated with malafide, lo complaintgs
wake zecelved wy the cwior officers <{uring thei:z visi.'!us

i 0 Aurimgan§ oAacalios tr\r arplcant, It 4o enge agai.n

prayed that the hon'ble Trimmal may e pleased ’oo call

for Tha rommund cstiogmade ‘13' the D"’pd"'j Laﬂwiqsi unet,

: - with the Zommiswionsr and Seores ary w-zi zh will speak
tor theuselvas c‘.-_,.w.-l.s-,, Mlasmess a3 well as v Jdctive
attatu Lnuar‘la the agnll o, Thy. Seputy 'vatm'niaaicﬁ&x

never gant any 2o tani-atd on to the Conservatoy vf

Yore tg, ‘ Silchar, & alstrict adjacent to Karlrw-‘%‘nj.

VE

R any paiat of alamdazantanding and »ismzd ete, muld
o l" have Deen soring out w ceferring to the on s:urvat.oz: oﬁ
IR

| Foterts, Jtdef ongrvater of Fors ste, ij.ncig,a‘; Chisft
S . b vator Of Fereats yh are well sonvaorsant with the

tecinicsl knowl »doe on forest matters, 1% may not Q;
cet ot wle to murkkae cuote  From Chipter L of the

Ancar Trest Manual whieh dealz with the ez and.

J T YT

Yicpane . Alitizs of ¥Otest Offlcars 3 |

t
"Re nsibilities of the Consarvator of for gts

N w1l vamain uninpadred, He should be kept :agulla_tly
informed of all orders Lssued on foro+t mattoxs
.‘i, . Contd, ., ek /200
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Wehin s cf rcle by Deputy _Ga§snissi«met_s end
£ha Covernment, He should be m:i.ide acguainted with
all corvesponaencey which pas:s:es between the i
.’ Neputy Coniedsel ner and Forest Oificexa and as
wile ' wil) bLe coeneulted on Al forost matters

ety oome bofoxe the Covamment, "

But in titc instant -ase the Cunrar valor o£
sasty B been Kent in tark by the Deosufly Cormd selsnar

and he alr:atly sade Drp:spIndgncdy with the Locmisanionex

and Secryae ary viad oo with.ut any clordification £xom

the anotioant ‘:ia_'! wili co tc ghow his 111 notiva in
the mitira <pievdal  eo reazdy the insmtl s of the

fe ds a0l awiie ARl ol lhe wime, BuT @y on 1y pay. that
nad wizh an edwr baen issaed, SN ‘wmulri h,;ve. beoen
vigtative 2f th- *vlear and fc-un:iet_‘. on malal. iz, Merely
G raiting salary to the ww»;_nan?r Ly poming h..m in &

Bl andts 20et e Tot a conplisnoe of ths wilag,
' *

= 1hat with recard to tha ztotcments made In
parsyraph 7 ot the dd., zt 13 amlzd thas the tranzet
GEothe appllcoot v macde i the intelest of the
puibslie seyvice, A5 rogasce the contention ranarding
SF b usechation, tho appllcont states ghat ‘the ‘
arGead s blen g recoived thnt the eppiicant wiuld wubmit
e, chroncloatoal devalopmencs of ats wass s thore was
No tocGrdis, #Ma axwprdomn has fq; led to unded.iand

a8 e oW Lha Toppuwadents have procaaued that the

R Wik o ¢ DU tr;/ljw



\ Than

o e ¢ o e

—~ N

- 11 -

Asstcdiation will not take up the fasae in Lts next
mecring in the light of the letter dated 29,9,95

The vVeputy wnadsadloner, Xaringanj vide hia.
WeTe Mzzs.ge dated ,8.95 mutmcte& “he .04 Patharkendl
that "some party hmdirnu teak saun timbsr 4instead of
r 3 timber, 'I‘hcref:om take action,® Same was :lqsuad
without as:ertaining the fact £rom the fozﬁst'é ficia*s
of the Range, Un unloading of the same, ne teak aax-m
timber vas found as m-en*:u,n‘:d in the conpl,ain" md t.jhete
was n-.pcxmiSui(? for loa cing VEMESQ timbet. Th§ ‘,Z’;n
cerngloners wore o Louad T ba gmuite. Bu chag as
it moy as has bee. staled alove, the mactor 1a§éubjhd£ch
before the Fun'bie Gauhsti idgh CEuz&.‘wheu ?ha S
resgondent Do, 7 bas gaowds susnicion only, 1t was not'
pradant te declare the :tlm,‘;;az as i1ilegal at tnisg Btégec _
Paxang fall verifisavion, 5 ploces ¢f timbsora were found
in ekcass thanr declarsd L;J’n 23 of tinbor and ths .ii«ma .
has fees states to we sui'z&d at Chandnhiva Rat lwa;}r
Yaxrd under inSfqut&bP of the Juputy uommi 'ane;..
and fivally transpoxced &0 the i:curt]fard 9% the

LDeputy Comeud ssioneg, faximgarj, This:is a case 7 f

nanipulation by ihe Seputy Coradssieaer, Karimgand,e

L¢ woes @doo found wizanyg Tull vexigication that timbex
beirmqin-._; W other “WPs end Kept in the kaillusy yard -.
and have been bruught €. the Beputy Lomeissioner's f
comp i ux after mixing, $ame has besn &l £0r manipulation
implilc.te forest of€lcisls during ou c:al!led enguity.'

-
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In any case, unless recors’s A€ prodiced, the pespondents

are p zealuded from making such wild oll. ;ations agaln st

the appli‘.af‘t The statements made bY tk'fe regpondmtis

t;o ghow that ev»xything hag heed cbue
without agfurding &y cppa:wnity

baga’.s of thu j,m)yugled

Lo only ¢@
with pre-detemined mind

1o the annlicont 303 nmalafide s the

9. mhot with reoaird o the statunats mada in
paragraph & Of €lia ewe 4t is S stated thot nothing mo:.e
thg +oiocipal rihief Tunservatoyg

can oo aspected T
of Feizasty j it the facts pansin gnat he aus forwarded

the e« lutimm of the 156 Asgociation of which he is

also a maubete

10, ppat whth gegard te the  sveh

idle denylng ther teuti-un

psrage ph 9 oF thiz veDbe
tho guplicant relceiate
The applicant garther

wmade thereliln, g and peacfimms

the statchshts made heleslallV¥de

s rotes that the i ag. onel & Secretery het ot Gealt

Ui the appliicant i nds tRue

itn the sop resd tatdon
d the saue Wi th Lias mé

arsoective @ has rejocte

ik
p:e-detem.i.ned minde .
. - + 5 §"$;
14 Phat witn regazd to the statemsnts aade in
the appilcant craves leave

manAnraEnn 10 of the Wede,

nE ne tonfrle Tiibunad te put rhzward the 1agald

neopogivionu ot the time oF heaging of the instant

ampid eation,

ContBoees?/ 13 .
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12, That w4 th regard ¢ the statenenta made in

the %+, the apolicmt ¢raves loave

: naxa,kaph 11 of
relgvant |

1

ﬁ.i; wre |
vg ' ' . of thig Hon'hble Tritenal to refer WO the
) ' atddl 4

the mles in suppert of hip case. !

provizions of
_.". ,.!‘. . - . ) . A | |

' 13, That it regard to whe stm;@mszlj:ts made in

Al - " ) A - ' .
Lo paragrohs 12, 13 and 14 of the ¥ 5., wridle denying ths
emtantions m:de by tho rassendsnts, the arplizant
;" eni carat 5 oatd.poaffLEms b ceutenetits wade herginabove
e S b T W e .
! az 'l as 4n the it ::ppl.i.r:atim:.

of €ha fa-tg ar.d clyoumstances

i i : .
AL _ i degevves to be allowed with

{

i

i'f' ’ ' .

33{; ' 14, et e wle g
¥

; cbated abore, the ingtant Ouh
i H

i
' mewinlory o3t nquin v the ragpondant Be .
Ve
‘;‘A‘ A H
o, t !
! by U I
vyvR eIV AT ION

1, Sagd Cerig Bharmae aged aoout 39 years,

raghubir sangh, the applicant in “he Qs

tv " No, 216 ot 1995, 30 hetaby solemnly Eﬁi‘:im mnd verlfy

ie in the acconpanyins rejoinder

: { that the stateuents mas
« - 3 . ‘ .
i X are true to my <aouledge and belicf and I have not

any magerial factd.

auUPD LE BN

é ' end 1osdon this vaerification ¢n 'thﬁ;s the d

ey of oveabar 1999 3t Guwabotis it

§357 .
N »
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"‘I'*:‘:,'/)\ ) V! i RIS S
i - GOVERIMENT OF ASSAM ‘ T RnaE '
g‘ﬂ,;a' ' OFFICE OF THE DIVISLONAL FOREST YFFICERs 1 s s KARIMGANTS DIVISIONtyss
O N KA R IMGANU § R
,:q . 4 v b
VGBS L 3 ) / Drtod, Karimgan,,the.; 1.5 /95
To I ~
- The Superintenéent of Police, ;
Karimcany. T B
C - . : - Ll
| Subs- Movement of bamboo loaded|truck with a hesight
1 of 11 feet from the middle level of the Read, -
ll ' Ty / .
i Rafi- o My discussion with you on 12,5.95 during'’
- vigit to Mlizoram Border, ° | o
ful ! |
o !
P ) 1 ‘ﬂ)ira 1 )
A | I recuast you to recall oux discussion on .
';'  f\‘12.5.95 which peinting out the resantmant amongs tha H.P.C,bamboo
l .
' aupplier due te the imposwition of restriction of helght of 11
: . feet only §: cape of bamboo but others itemn found excludad from
' the imposition. of height of 11 feet in practice. - ”
. o
. This 1s vequired to be pointed out to safe
4 : [N
TG e guart bhe Saberest of my counterpart.l.c.Livinlonal Forest Officer,
5-"';';-. phm Kawn. tha who has tekon up tha issue ag per his letter Nos.B-
.@f ‘ * 14017/2/93-FDKI At .16,2.95(copy enclosed) '
i S
;; Therefore,you arce requisted during discussion
ﬁ} 4+ 0o dmpose the restrictien of F] fect height not only in ﬁége of b
i s
o ‘bombow but other itoms also so.that there is an impesition ef leav/
?’t_ ..‘h Y + .
v Pegtrierion uniformily foc §Eher item alne,which will remove over
“the Logentment among the LD G, wepplirx bamboo supplier and at the
;3% S :i'shall be releived from khe prasaure from vnrlﬁus corner,

§ .
t

Yours foithfully,

e, .

oo ' i - ".“:Q)\:"k‘-\ i“ ST
" : (anNDnA-nonAN)LFd5‘3‘5
Divinlonal Foilost Offizer,

Karimganj Diviaton,Facingani.

l" - n\OmO;JOm
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'¢ iﬁ_?ﬁUﬂ,NOEﬁ OF @IRI K.N,DAVGOumAMI, L.r.B.CONSERVATOR OF ¥ORENTS; oy
7 47 SkeA SIRCTES SILOBAR ON THE IN:' SutTON O RARLHGANY DIVISION3gigy A

. | HEL L B YL

. 1 | ) . .
s 1623.95:~ Vieited Prthartn Ranorvae Toront, along the intexnntion~

sl Loxder. Met ths post Commnaudant B,9.4. and requensted him to
guard rpainpt 1llegalities in the R.F. arems A styip of 137 motreo
-;;*;f along the border im the buffex csone, where entr& ia permitted only .
T With BuBF.peraonnel. Requested the P.C. to help patrolling in
this areca. Runge officer Patharkandl ig 1§utruofed to keep
liaaion‘witﬁ the B.tF. personnel. Ihe SQDJQﬁ(PRD)ROnd¥complainod
- that due to oroaping H.P.U.,workurdjﬁnrbod.wiro fonc ., the life
of the ferco may bo shortened. DB.J.F. porsonnel requested not to
. . 'allow max orosming of the fanoo eventhough the fenoca im yet to be
I handed over Tinelly, ‘De¥.0, 48 instrunbed to keoep in touoh with .
thoe offtoor soncernod, Regulax. patxolling in thia araen upetroen
thL xiver ovar whioh the bridco 1n undcry oongtruution} by the
stals of ?uthaﬁkandi Rgng&_ia enanentlal to cheslk 11lognl felling
oend murriuaw}of %imber to Bangladooh, : ‘

r . )
Zhen vieited Sonatilla Foreat nroa nlong thaxfnroat
.'r‘gd. Old touk'plantntions aratﬁétuatad all‘alona this ron?. |
. Fpur teak troes were seen follaod ;ringerabouz 3 to 4 yonrn pant
biit sapiuw ccppdoes have acine upe Up the hill new plnntation
‘areas arxe loortud. fhatructed to ralee loond peciles BxxiMa on
- the hill uluvee _aad depresslons to safeguard abolo&ionl con.itionsg
B@rther wan ton #1:¢ caused by careleeenesmm of ?he intrudesa who
oolleat bumboou;f:,m forest has soverely effeoted the eoology.e
:Fow rateherunder fire were although extinguig%dd during my vigit
.;* " by aoctompenying uwtaff but the problom xomaing to bo =olved pPOrmos
o nént;y. irolines may be yproporly laid out before the fire
| a;agon to oontaiq fire, and frequent patrolling nao well, to tu%klo
ggﬁwvftge s}tuation yﬂll be no?easary in thie rogard, ) i

Then visited Chandkhire Rly.Station, where huge logo
0% toak are pondiné‘dospatoh. These logs are legdlly colleocted
. é Low wors alao gelmed, Lhe logs belonging to one Chayan Uhanda N
- have béen allo.ud. to be iftsd by the lonb'le Hich Couat, tuwn=
‘hoti and were also inepooted & instructed D.F.04 ncoordingly,
D.F,0.Karingang, A.0.F. Karimganj Renge officer Patharkandi

20coapaniad Ln my ¢our. -

’%ailj§.9%h“ Vieitsd Bingle R.P, under éheragi Raage along
i, "rangrur Borothublsbond wid Choto bihubirbond Foraat Hood upto
?g Misoram VYoxrder, ucoompunied by Dels0eyAsCoPs and ReOs Choragi &
following obscxvntions ere nade

7) Une bridyge isAooQutructod by Pu Janohthaquiuna,

L
MoliodAs on tho Beptigonal Nulla whioh is guspeactad. to %ha&within
Agsems Digirict Adminiptration be requeasted 1o crgenise & Joint

vorifiocation of tha border, whioli le an artifiolsl line hLore,

(Conta... _2)



. ag Ilam lond, Phe boundary betweon Yioa lond & Bedsophitilla ia

. &~! 2) At Choto khubir bond, dopreoensionsm are found used by
onordumhorn for cultivation or for pimcioculture. One such

.'depromuion wWwas found buxat by on- wlmoremnt and the filre waes

extinsukﬁhed by tho gteff aooompunying. O0ffencw 48 to be dyrawn

up aaainat the mbooreants who aro forest villageus only.

3) In ol&ur tesk plantation along the foremst road{yeor of

sroatican woulurliy uaﬁimatoé to be T2 or 8o , in cbaence of any
reoo"d) most of the trees ere found felled, about 3 to 4 ysaxrs
beforOo Ucppioce mshorts have aloo grown to tree piae. Hnwovor,
singling out of shoots ism inetruotoed. Pow troes are cut reocntly

B
PN . '

alpow All the stumys are alroady aeiuod.
/

4) The B.0.P. is situated at Rangpur sbout 6 Ku.from the
border within Acanm, 8Shifting of the N.0.P to the bordor‘in fqlt

J
|

8:3¢95s 1~ Acoompanied by A.C.F.Karimgeni, R.0.Chofngi & R. o.,

cepential to sngure proper protoeotlon.

-

‘cffoweuhution vinited Badseahi tilla R.P, along the forest roond:

.

upto‘thaia ?unji(buu-hoﬂa) & followiyg observations madesw K

‘1) Rucorda of plondtntion nren, yonr of oreantion ota, qxo
not known to the skaff of all the old teak rlantatione along Pho
forqat Rond. However, those trena hava attained oxplbiﬁnblo'h
pizgp by now. Treem o ng the rid-e gﬁ depregnion are of better
qﬁality than those standing on tho expogsd slopos. Thoere nxe
aev$ral stumpes soun, which aexe felled 3 to 4 yen 3 Bofore, and
wor& molzads Ther, is no percievable Apeninca dus to romoval ot
khogo trees, cwing to initigl spnoing bning olouId oneﬁ. and due

| ,
to growth of oopploec. im wome of them. The ooppiloe growthy of.

. 01d [trecs arJ'érooked and mailformeds In areas adjacent to bamboo
: broaka. bamboo hes also found extonded under teak. j

J B

2) Teak rantetions on the explosed sloyes hsve refleoted

.. very badly on the euolog&Oal conditions. Coupled with this wanton

fdra of tho forest fdooxr hgw- agarevated the detoriozation ;urthsr.
Controll-of Yire ghould be attempted during the fire® voason. No
netural regenaraticn of ¥ uk wos noticed in all types of arencs

'3) ‘ho I imahi ti1lla R.F. is seporated from 8ingln R, F..
by & Patoh of revenue land of eboud 2 Xma.,breadth, whioch %n knowq
' \‘
not mrrikkod on the ground becnwse .f whioh n portion of H.¥. 1a'

srspsoted to hav. snoroached into .Ahe boundary is an aptioifical
\

one, and ghor "4 ke conesslidatod bofore Zw 4t 1s too late, .

'4) Them ecvargreen dopreessiong exioting here and thoers are
highly essential to be maihtainedintaot on ecologiocal oconeidera-
tionse fome of thuse dmpresnionc are undsr "Pan" culfivmtiona

Even though the big weiazsg elsoed txaon axre xyotained in thoe opoerce

) tkeoE

( Oon't:donooooj)



o ew
o

3 i PP FRT TN
P N T e Sl il P X3S

\

AL SR ey

B T DRUNETTIFXGT PLAW VI A T3
. - '6;8’

. $ ,/ ’ . .
3 > ; -(3} ' Qp

-iiﬁzm ticn of Pan oultivntion, othox undorgrowths and advanng -

grﬁwtha sxe olesxred and thexby bringing in whealthy openings in

thado deprunr‘mnﬂ wnpermittod “Pan Jrumming“ therefor should be

b

3Lc¢paa

%) Badaahitillu ReFo 10 under thrao rengee vias Cherangi,
7Lowmirpon and Duhalis Rangoem. The boundurien hetwoen thens rangems
are alnoo not domaxoated nor nn zatural line i1s adopted for deoliw
muektox naeation aof Rangame. Henoe Proyor delinsution of Range boun.

.dardes iv highly eassential to Lix up responasibility 42 neodod.
While ornsming +he rangs boundury as an the openion of tho Rannw

l

cffirer , we ocume morogs sn oponing in XLV 3 coupss of K.P.U.. |
-made by fellinu oll the bamboo growth and Jaying-them on thae fRcox .
over sn arca o abou¥ § haatres: This wasm- subrequently aqoorfa—‘
inaed to bs the hundiwodke of Laungya oultivantors ldving in Bhull&
Aduwa for Folging Sstsntation, uadex Lowalrpoe-Rnnge. - fluoh’ Uto?ﬁ b
arsas should not be taken for opening on one nilde, mnd iug bnmbo$<
thua dssiroyod sheuld not be cncournynd on the nthex hand. B
- Rlaxtatvion ot looal apecies chould only be encournged, as toal

0n ovroh sread uny mggrovate deteriowation of pite Qalldty.

] -
P ) Along the toregt road, b aron of 50 haotoraes of toak

.plc?tation was inspeotad, whioh wanm rained in =80 hy Choragt

aifoxua#atAQn Wwage, Only teanlc in introdnuced haerein, gbosth of

" %eak io good, but oondactlon 1o noticod due to von thinning in

-fcn*. Lhinning gay be adeptod to enoournge Alanaetor growth wl

{ga

JF wuch plostetions of 8 tog 10 yearm RRO 4
! T) Sowards Dey oun, Bhullis ”owa. Jatdeun & athaxdenn

un&ar Lovairyom tmngo mfny nullas in depremsion~ aro bﬂundnd by
ailaiders Yo reer fishk, KEvenghough phai fieherioa don't den'rpy
faroat there are vhances of future oooupation by thibne 111\ﬂn*
ocoupantsg and iha« are eleo chances of conooaluent of 1*leea]la
esllocted I~-u in puch pondu. Thero sras two altnrnntiVaa vis to
dinzautio all thauo carthen hanndn bunde, or to remlarime by
brlnging in 1eoozus. Lforhepe tha 15t nJﬁornntiVn will bs a very
diffioult toanlt wa to snforeco by grant anount of co-craion with
thé veoplo. Dy Larnming oo»oporacivcm with thu foreet villogera
itfmay be posoidbly to involvo the pooplo in protootion of the

Lforont,. Thix wnpewt may be studisd pod pPronoank be mada..

(o) Thoeve 1g one forgot Banl at Fatlala uwader Lownirpou:
Range Khﬁmguxpm.}ﬁ aboud 3 s Prom Yhaoia Punji: The tew U.uff
posted thore Lo 20l inadequate to pguard the A4 L1 oult Sorrain
snd ¢pee boundurias of foresta. It iz folt that uno‘Bqat/Uamp
with miaff & .ould be vonstruetesd at Dow dowa, neer the Khaein
sangd. Wing TE AV, weversd Qspreaoion« in “this lowey par* of
Bad uhitil&a ¥ whiah oontai VQluable ‘trees of fam, Sundi,
Kurtu, Ping and Jaws etae ﬂany Bom Jogo are found lying 4in ’
4*£f*ren“ atoslkne W ;sc ¥exra f6lled 2 to 5 Yonry Waole & NOTO
' Gontde )4

i
‘

b,
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; . '1 #6d bsfore removal ns'wapm let to know. The outturn 4s although
:ﬁf so#& out now, the danege vaused ia ths forend® remoined to he ocomw

prtaatede The lvsal villagors viz XKhatin and Pripuris have oomplaw
dued.that come pe pde of outside forest erces f om Kotamoni village
arL even trying to oocupy the lands under ococunition of thnse socxy
*tr‘bals. Ihey have alregdy preyoed to the distyict authority for
fproteotion¢ * The ‘8,%. may ba requosted to xive freaquent vigile in
hhege wrcase, Trum our pide , the forest mtaff Phould be ullorted
to give conpstuont vizillsnos 4n thewse nream. Qemiaroation of wuzvn

‘ ontcr bowndaxry uy Tixing moascive plllare 4ims foli necensary.

T l

R t . :
1203954 3~ Accompanied by A.C.¥.Sarimgnni,R,0. Lowairpoa

S wiedided Yongoal R.F. under Bongai Beat, nlong the - foroat road throug&

L[ Magura Punji upto nanr the Tripura boider, and following observa-

tions wnde,

1) lfhee 1@ anold plunututioandurjan near tho Magura ¥.V.
vhore almont nll the treez ere found with bags cuts. HBomo siperfi-
0ially aumd Tow ulth dooper ocuts inside, Tha Banb offivor pYabed

- that o fow wcntho baok the foreu: villegors ¥ried to Toll,the troos
G 9T ocSupntion . f the lend, Ono small hutment hha alrondy baoen
vxlsqrefruotcd ‘on the foremt side of the plean@ation. HHe therufore
TR

i’
h, sommittao to aivd protection of the Loremt and Te atop much prac-

 oonvenrned o meeting of the villagern and formed a protection

- Y¥ioene In hiq opindion t exe 4w .o further demage onused.fowever
f thic han to Yo wntohed and £roqu9hﬁ visitas be mote. The most of
tak tho treos whioch wore damegoed.at bnasdd will thrive by healing.
Badly out treesm nlso are found still JYiving., Xf any will tnices

placa, 1t nhonld be reported L{mmodfately,

y e

_ 2) While preceeding along the roed, ¥ tyvees are founed Xul
fellod recently vis X11?/93-94(Teak). X163/94-95(Hotim )& -nothex

| Gamardi Rreec whioch s yedb te be soined. Tho outturn ot toak ie }
removed, Cne portion of outturn of Hotla ia elea remOVed and cone
vertead to goimn tinmber whioh {s lying in foraa% of Haguirm rrimary

- Schools Thinm shheol is constructod by D.HeD.A, o ©he DReDide
authority be requested not to make prny ont to the contraovtor unfiJJ
claafed £r0m Dy, F.0, ond@ the timbers lying should be gelxad & C
offenco roport drewn. A good longth of the tree is atilly Il.ying \m
in the gtump nite, This ahoui\no nsalvaged. The Gamarl traee is.

to be ﬂeizchmalvsgod.

3) The tosk plantution cf 1922-25(no reported b tho :%.0).
uitiated nlong the forest rdad hog witneszed a sovele follinge in -
3 t'
loa% of the top v :rtiong uhioh are lying uca*tcrtud ovar the

4 years pasts, al. the sbtump. are aolaed. Thero AY0o Mapy

entire arems Som: of theee may cven fatoh good iwvenue. It g
said that duo to difficulty in extraotion thene logs will not
fotdh profitable pri-e. The logs ave light and snad)l end perhapa
would not ¢o~: more than B.200/ per Om¢ in onr*tapﬂ uvto Bant ;

(’U"n..o [



(5) | C |

©ooulipuse  Thin aspeoot ney bBe soen and acllon be Anttintod on

bropar analyslis and at an onrly date.

“  Au aroe of about 3 Haewans Lfound sompletoly beruftgdf

Tegle trows auy wmore whioh is now govered up by bLumboos & other
miuoplianecus sptolenvy In rest of tho uvreun the ﬂéﬁiﬁ&lng hava
not éauued muan fpenings of conoorn.

4) Thie rert of the forestes comprise of the H,P,0.0amp
of LV4, Yet soms spotp nre'fougﬁ alanrfelllod for Taunnya'cultid
"{rr_,;tio‘n. 2o rén phould be made(;:utilin& suoh bamboon for Hc}’.oa‘o
‘Further the ¥.P.C. oontraotoxs aro cutting bamboopn in aoooasiﬁéali
areag, wherens in difCioulit areas banboon are net yet oporated’,
It :
%ra@éportaticn by rafte Thig may be variried Iroguently. ,!

;\\ .
.

8 sald that tho opsration may .o rogumed in raineg for ey ?

|y

1

$) Prequant and Yanmpant tize apn alrendy n‘!()'tic;rd in Bad.-

ﬂahi?iliu ia also vcmmon here. Thin mhould be atkppod. One amgl
sulla wag found hundeA by villazor Tor finhery, Thips can bs iew

':fromi‘tlw angls. alxrendy ina‘}:ruo‘ced boafore. % -
4

| » - ‘

(KN .Devgoguant ) i

Connorvator of Tornatp,

EWH' ' i , Southexn Asasam 4role, :
L Moo No 1S, afwne . Bdlohex,” '
i AR o . KN 4
- ' ‘ /in Al oal g g ‘

Cory miimitted to the following for naoaagﬁﬁy scotion,

i

oa {
' ’ !
!

.

, é o ‘[) Rengo o;{fioer, ~owalrpoa, Choragt 'md\/r/"‘th.arknndi
e {hmgquo : : 4 ' ,

' N%)/ﬁff.oexarimganj Divisiony
Oopy forwnxded t¢ the *rinocipal 0,C.F, ABssm for

naodPud,

. Coneervator of Yorsgte,
Bouthern Assam Cirols,

E{’ T, . githﬂ_ﬁ:o" ) l

n, L !
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b e e w o8 DEVGUIUANT  TFS CONGERYATT ‘R ESTS
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A shE

[ ey
: sl T
éﬁ;f,f' {f.ﬁﬁ Acoompanied by DV eOe and 4,07 visited Chandkhira Rly, 8tn,

Yehrd and checked few samples of 198 lying there.dnstructed
the AL Feto enach and repart, N tr

Thanoe te Pcthurknndifaange and thenge ;ofLakhi
Pus Baatythe Hes ¢ Offfeex was Loporket to the on fimld Quiy
The Aol oPcPpwrsonnelp were found gt the camp.Instructed the

to ba vigis glang the boundayxy Ol'g", vhero cncroachmpnt is
takino place, I o !

1§,6,9% \/ialt i Fore st At Paravicherra ared,belonced to a rxivate
prrson requesting for $geue of CoOuXt 49 eontiguous to. ano~
thar pattaland of Wurabazort kitteyhich war vislted on
TeTa8T o vorify fop dmsusnce of CabeThe instruction fwaued
to mark the rexserve boun-ary firstiand thed to enuerate the

trecs sce yvet Lo Le followed ame bation is required 4p this
CHEY W)lao, i i

Thove g » sruss quartex at Barabazaricherra of
‘uvhelie Cengeiho guagtep i3 obsudaned wdé can by Fe8torud w
witha mino. excenditurast i hsulqwxmmndintﬁly ey repa4:vﬂ&
et2 2l b vosted there to giva affrotive patrolling, IR

i oy
An showm by local geqd;ihn hutyants gre CUnet ric
ted slong  nae periphery of Lhe X.f lgome chading brendthclong
the pecorhmry thagy, A no vegotution w th the nare Fow
mAtUred sam (rees are soon utadirg Jedring girip plantatsen
0 Seat Leaving spocies alang the hoxder of tha et sposting
steff nt wulnmrahls nl ren Y&Qgg;bﬁunﬂery.and Inatalling
loun“nry pillexs st misudng \may perhors be useful in proteg.
Line he Tordor,ooint fepcint ROvEGH A of thip etrip/'glong

! el Ene

“el eWith tho adjotnina.villagnfa may ulso ke &t temn
mare offect ive prot@ction.D.F.Ozhouldltako Up Bohainey suite

- ably in the light of the suryrstion: miven above and intimate
’ action fritirgag, il 0y

- Viettod balipipia Beat ang instructed Leat
AL e (fue aonetant enecking U the Corvac g A sanme
Miroram nnmﬂaaxy.rhence_viaired Ketpdpwr 8 privote potialand
«The ratta holder roquested to releass balanca 37 vos¢of logs
i o ed eaxlier ,Buk ne sich 1o wag found thare,Furkhey some
lreocularitics vore notierd In mnekine Lok,
U “orfmanjinstructed eo varify amd rayort,Question of. iazve of
! Celuof the reTelning pert of the pattaaill conme up &fter thg
_ CEITEY Of TepdSleation, . Lot
18,9 .68 Te Mihalder onog instrvcted tie Feda te viollont agtinst
Sredulant nte of trupsis F3835¢2.1n &1l my vieits madeito G4,
Crapce hithertu,the A0, 1g found in glacping suits at. his regi.
drnen orlyThin §a not eyrrore? &S the Rance Niflecer,He 18 inw
structad to glvg surprise chocek 1n2£orastiurnna ramlaply
herenfiep, : - A
Thean vinttnad ReflNacse Beat There in a huge Usy
RevNw nk R okhalbaged 300 haotrag e plnnéatinn weny rafged
here ndder commenss: opy plontation dehems But dya t:0 lack
20 urekeer the rloobutkion g Oxtvangly Qumapvd.ﬂcuaéer,conao-
1 atien of the entite Uss Qrea ank proposal o tongtituting

Into R.7 . a1g imnediacely aaowsenry.;v.r.o.may inftiate:
ant an, ! ' PR

. AT

SC/u 1N LRVCREWIRT
. Conservator of For 't
, “outNogn Agua m Circle, |
X R . o
¢ |
>
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2)The Chief Conesrvator of Forgnte,(T) for nceafnl;.
| - le‘.: ¢

K ' ; "l‘ .

L | Ed/w Kbl DEVOOI ML, , |
Conanrvalior of Forests , I
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_ Sotxthcr?'fm.ﬂmn Cirele, .jﬁ.r‘
3;5?‘(”:0:'. ‘ c

“ B . l ;'}1'3'!'

‘ - - e

IFN J ° 5‘ l.:‘ ': "l;‘z
H&__ﬁ, : , ;!!:, 3‘ ik
el J_"u'

Lo wormw .

5 | NO_.,.!‘/ ./I"'o&r/ ' r‘m;m,f’mriméqm Jothe -

-
P

'

]

i

»leh Lhen and quide them sudeably whore !
_ , $9r thon sufab)s ‘re nogdubary dmplememt
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".Eoz- informatinn ard necsszary action. Hing .;%m
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. I t N
, | Copy to the lunge Yorest Cfifcdr.Lovedrn ‘kand
: and “ubdlte for thefy tn(oxrtm":ion Ve m{fzg’ﬁngiﬁgf'f\gﬁ?ﬁﬁ,m :P'u
Adght of the instructionggiven Ly’ the Consgrvetsr of borests :—.10;3 )
. sLhnrn for ehedre co poctdve Pongos,Acticn Ehken 4n tha Jinhé-,'oi’ the
abave dnetrnceion may pleage ba intimatad ﬁ.q{tmw undoresionad, ‘§

MIhe A O Tereats (Ha0)) fop 3n(l’!r; : X

‘ . ' Cole . Caemaiinn and necoagl
«.ﬁi'nn._ﬂe w?.l.l please see during the course of his visit to th.a‘v'ry
Tespective Ring g,4f¢ Ltho Inutogction adveniby the .o .afe camplied
m‘i}m
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'- Ihe Btation Mester, j ”, "M
Pkd Rallway Btation, - i 1,;"
Pathaxkandd, | i{l' :':g'}
i, cpng
! H ' Hd :
Ag dirscied by D C 1/C, Kaztmgmj. you, a [Hr
heraby asgkad not to d&gpatch the Wagong | fmnc 622712, WRBQI‘GWEB
| & SRBC 36772) loaded with log timber et.c? untu. chacking and
} t
t varification is complatsd, . ,4
"-11' , ik
li*c‘o. Pka i
- i i3
Copy to the Rengs mmsﬁ,,ctﬁmm Fkd’ Rangq”
Ho- 4o dlreated te be pm'qmz tomoxyow at &ﬁg”’
time & weorification, f”' [:(l{jl
o e
{ " as/1/95 ol
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- 1) Ths Rallway Station Haster, Patharkandd
P}4 Range undar Xaximgan} D"“H. :

'2) The RO

‘ 16, O’IHQS
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Ry letter Mo, c;a. 15.0'1,95'

at,

Rt 1~
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- i

' s have made the k joint warification
vieh the Ran e Officer,
o cmcemdhaw prodiced tha T,

!1 !-n
f | | $o, now 60 ths needful as nothing
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| %WA“J QQUEIRENTIAL. o)

: ' UOVLLIRBALNT OF ASSAM
UFFLCL OF THE CONGLAVATON OF PORLaTY i SQUTHUIN. ALSAM Cl&t&.hu

.

¢ ‘i - M&\" 1 1 ‘1"
~|  Lettur No, F&;%/Allegn/kxj., Dated Silchgr'tho ‘liﬁ)hug/')b
* Lxom,
le e Conselvator of Forsets, .
;| bouthern Ascam Circle, : ;;
. sllchur, | ' '
e : ' To . - 1 , )

I’ ll

. , ‘The Principal Chief Conservator of: Foreste,"
Auaam R Hehabari, Guwahati-8,
' bubh- Vetention of tind.wt at (handkhira It.l.y.
‘Station !or vanflcat&on, e

. Rof 1= As pax verbal 1nt1mat£0n of C-C-Y(T) -
g e B, 9.8.,93 over phopey . !

Sir, - 4 '. : o . ! .

» & have the honour to inform you that on receipt
of talephounic maseage from C,C.¥(Y) s referzed to above, |
alongvith the LM .Us,Rarimyun) Biviglen. prugesded ta, Qisnd-

" khige Rly, Station on 10,8,90 to meke & Spot enyuliy on xuul
muttor,' Inoldentalhy the D.C,,Karinganj , Girgle Offiowy, ,

Pnthnxkunﬂt, 0.0, Puthuruand$ and othen Pfficlalo wexs?nleo

protdnt at epot.- e ;, e Y ST

!}i | ' “That on B,0.95 the 0,C. Patharkandd ‘aeized (una.l
I
'

{he 1nutrucxlon of Magletratd)' 4(fou:)wagono containlng
loadwd teak polea and loge originatod‘tron Mizoram @t the
; 'Chanokhxra Baqan uly. utation for’ Verificstion. On 94899
: AMagletrate 4,6 ‘Circle ‘Offfcor,Patharkandi hae roquested u‘

K.O. Pathanxkand& to submbt the ralevant recosds. aqd chuxi

dingly thp W 0. has submlttcd«the repert an the.aftegaoen |

the some day and-assisted him or' the.verificption works. .-«
1t:-has been observed that the full co-oporation was enucatc
extendod to the Maylstrate ttmoly. Vet e ;/“

on 10 8.9 ac mentioned abovc I have ng' &ced al
the four aoized (by Police) wagons pere, unseajsd condition
and the same had been opened beforouma,l. Gc&aximqanj and
othax Uffigials by the Station Mastey. for 8 gllmpsd.ﬂo Ty
noticed thpt most of sofitants, Ara.al p@l&:sltﬂ. A% . the gun

tonts cof wugone had boon 90139d by, Magistrate § polxco,co
I could not take action of vnrizzcntion &t my level, Furth
1 wus informed that the joint verification would be'done b

@ tho Li:clo Offlcer.Pctharkandl and: the koxcbt Gtaﬂf é“ﬁ“t“
by thﬁ L,F OvnK“rimganJ vak.in“ﬁ,‘cL Nk Ui

l ' ‘ P I U Vel u’u\:.\b' -~ DI .ﬂ'j" Y AR

s

i _ . { contdevee? ).
Lnad L va g R
ol Yow .t
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Agaln , on my next visit on 22,8,9% and 23,8,9%
at the Chandkhira Bagan Klys ptation yasd. 1 found the con-

A9R negs)) .uf wagon Nay <G NE 22900 WA5E,
wilosdedand kep{ in the IWly, yeru and othecs 1.9, contonts o
Lamadning 3 wagons {, e Vagon 1o, "IBC 47301, NFBC20478 & NFDL

22%V1 had boen taken awygy by the U, 0.,&5:1&0&"3 and the ontd

contenta have boon otocked 1n the Ofliuo'campuo of the D,C,,
Kurimganj, . *

L")

On my verification of records 1 have found’ that
the D,F,0,,Karingany DLvLeion had oigned4th0,watlwav booking
order(for 1258 pieceos) . of Yeak' pol-o/iimbvrs as per procedu
It 18 to bg martioned here that while, aquxtg}nc the repoxt
to the Circle Officer, Patharkandi on.?.ﬂ.9b, the R,O,,Path
Ikandi porhaps in a hurry,cuitted to 1nc ude ane T.P, (vide
No, 79/\182'9 ds 4,8,95 covering 51 pce,|of polos 3 luua)
1nc1uuingractually ordered for bookinq.{g

~- . Un the gthar handb 0“ gﬁﬂu.eo X have been 1nfo
mod ihat L U L,,hngxmgcuj haw Lquvud Qtdqz lm: axrqut 9{
2§, PaKvlitT.&' ..Pa&hqﬁk@ 4, 8nd. p qghem aubqruznazea in u
sonneati n, |1 would. thefefore Likg, tg ¥¥qyast you kind{§ o
take up thel melior with the Govt. te tn&tiate the appPBpxau

steps ounly ftar the propox vazifications of saized timbezs
Otnexwiso,tro action will bo Ane haste gnd*will create’ atﬂiu
arxayod 8 tustion amongst tho staff’ of ‘Patharkands. “Rgnge,

Perhaps Wit can initiate dupartmental action, in case of any
PrOOf of involvement of thosovitaff."G“"‘ Ao ae L

e . RTINS NS
S Meanwniiq .‘1 bqu A?Btrygt@d my A.C.P.(HQ) an

¥ n. a*tmthvd to B.¥, O, ,bpxdrgan) Pivipdon to asplat the b.

Kax limgan; ‘i verificatioq\of tinpers a?‘Pﬂr f”iu°at of' gho

VeCuyhurfmgani to D.E,Q,

ne SubloLG e RIRAE

Youro falthfully L
: b /// 'f '
Tt N DEVGOSWARE )
[ f.'«:¢¢-~ Conaenyatox of Forests, .

: aouthexn Acsau Circle,
" ol 110’1&:’ ) '

oy Lo
. //3 U,k.U..Kariaganj Ulvlgien for infoxﬁatlon ¢

"". { it '(‘”»li

C

| nucesoary”actlon. He should extent sll ‘possibie helg to sthr

b, b.,Kdrimganj & apprdee .the undsreigned f G. ,t(t af, th
- developmont,
2). The Chief COnlwrvator‘of Fereata(l)gkﬁsamg
- Guwahatiw= -8 for needful, u v 1 . )

. . .3) The Commissioner & ae etmﬁy' ?he Govk. ¢

% Assamﬁforept lepartment,Dispur’ for neé ful

4), The Ueputy Commiosiomar,farimganj
9)e AJCLF Axkantad Attachad to this ofﬂlce.

4Q' '/4- (’g -

- Consezvator ﬁ} Poroete
&Gouthern Asuga CiruL@,
bizﬁhﬁxo
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A Alsedd ' :
‘l,‘- g v“ h i Q

—
D VIBICUAL FO EH0 OFFICTRzz s sKARIMGAT DIVISION:z 12353
31l RGNS s e o
: ' o .
S5 . / Dated ,Karimoanj,the /2* ~/r /95,
~ / 4 e .
)\ . -~ N - . )
_-~fhe Principal Chicf Conservator
R SN o, Of Forests, hssuwn,lehabard,
. ' Cuwahati--g8.
T“,.
E- . Subs - Visit of W.G.0,,tecam in Karimganj, .
g - 8ir, : o
e i I have the honour to bring to your kind notice .
o i .
4 ~« that,as per information received from the field staff of Patherkandd

a-nct Lowalrpoa Range,a teain conslsting of few members of N,.C.0.,from °
Guweniatl acconpanied by the Deputy Coumiss;onor’yarimganj visitoed a
few places of this Forest Divis ion,pQLLicularly,Chundkhira Railway
‘Station Yard under Putherkandd Rongo and  HNHe-44 Bedt un.er Dghalia
Ranae on the evendng of 11.9.95 and in course of thoir-visit,photo-
grachiges ol tiooees had been takenJohe heputy‘Commi qioncr,Karimgarj
fo presence of the vigiting team also encuired the vall ation of
tlike o Chatvere seized on 04,9,95,Ffrom the Beat Off lcnr,llll-—fld and
e in J(ply they conla learnt that the valuation oL BIER zvd timber is
arund £5,7000,00 only,

From the monucr of the (uunliry as reportcd it
\ secms that throuoh their visit wmioght be on scme other fis bucs but

Fourrel micter was one of the ltems of their £ield V1¢1L.

’ L Such bejng the state of affair a queution
; OhV1LH;Lv strucke in my mind as to wby undpxaioncd was cxc%uded from
'-

Hn' ke pring BdmCuan o sdoned) to dok lum the unfh"r.:si(}nr ' hac:n with

.Lhnm,.;my wwttle have eble to collect aoye uuLhentic informationson

Forestry oot e,
?

Yrom the reposted tnkinp photographg:s of timbar
| in course of their visit in concealinent makes! me to senge that,the
h . \ : [

;ﬁholw vicit wes  crrdedout with a wmobive to malign the Divisional
’onu'u Clideer Officer JIf the thinos as statcdvabove,is'a;lowed to
Igo i this vay, D cannot help exprassing ay anguish being an Incharge
Cof the wiviston,add at the same time 1 aloo feol it necegsary, to
point it wul here thot,I shall not beer any e spensibility 1nlcq. se the
vis T Uin Loa aieall submit any rorort a0 publ LCz\AIly ncws in this
rocp et ,

. ~r
. .

rours faithfully,
(r . ..J« Lki’l“

(.ff:..uu R OIIJ\ .:...;..

Advis 2l For. '"uOflmr,
' wf a'L'll{l-.t‘I_) :J\:" ion,carimean
R

‘(';‘un(’.a S 0)

“f
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Advacat‘

LU Chict conseivatur vl Forests, (1) ,Assaan,
Cuwahatid four fovour of information and nece-
ssary actich,.

2)ihe Conservaetor of forests,Southern hgsam
Circl \,.ilcnvr 2 for favour of information and
neeou Ly acglion,

‘ . . .
o A e

(CHAMDEA MOIN)IFS
1vivisional Forest Officer,
Yarimganj Dbivision,RKarimganj.

/ Jatcd,L'rimnanJ the ]2~ /'/99

3

|

! _

1)lhe Coid saion« s and sSecretary to the Covt.of

Asuam oreut bOpuﬁthn JLispur fo: informatior

‘.).) \\li ((y(s l,;:,v.,_;’”o,
2T“hc‘uméhuur cuuanafgu,hurimnunj for ‘informa-

tion. --—~—~-~~.7
/
(CHARA 1MOHAN)IFS
Divisional Porest Officer,
Karimganj bivislon,Xarimgani.
2:0=0=0= .
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COMMISCIONER AND SECY Te THE CQVT oF AESAM FOREST DEPART

e URP ARTMENT DISPLR A4A
T WORSLRY ATUR QF FOREST SOUTHERN - ASS aM CIRCLE SLC AAA :
i . | ‘
v SHEI ‘RAﬂDQé MOHAN If ‘87 U!ViS‘éNA‘ FGREST OFV?Cuﬂ

"5’” AAA

KXJ OiY I-)H?‘l KAJ

SHRI M, SINHA DIVSIONAL FCREST. OFF| CER KXY TSOCIAL 1.

ORESTRY DiVIS | 0N KX AAA P
N0, FREL23 /91 /021 370.2)11/95 AMA . )
WAL %G

IN PARTUAL MODIFICATION OF GOVEANMENTS EARLIER ORDER
NOy FRER3/9Y /20 5A DTD5/8/95 SHRI CHANDRA MOHAN IFS

DIVISIONAL FOREST OFFICER KXJ HAS SEEN TRA&§FFR“'D
AND POS (£D 45 PLANNING OFFICER L)) ATTAK,HEU T® OFFICE OF

THE PRINCIP AL CHIEF CONSERVATOR OF FOREST wH|CH IS A CADRE
PQIT AA& XINDLY M8¥F AZRANCEMENT Fon TAKING OVEA ShARGY

SV SHRE ABHIVIT RABMA 1FS AS DiV!SlOHAL R+ FOREST OFFICER

ﬁ'd FORTHWI Ty AAZ FOR SHR Y CHANDRA MORAN {FS DIVISIONAL
fREST OFFICER KXJ 6NLY AAA YOU AdE HERERY S TARD ' 2

RELEASED FAOM if POST OF DIVISIONAL FOREST o;racen KXJ AAA
. PLEASE: HANDO/ER wilAG+ CHARGE TO SHRI ABIJIT RABHA [ES AND JOi..

AS PLANNING 8FFICER <11 ATTACHED TO 8FF i OF ™E PRITEIR bk

CHIEE CONSEEVATING OF FOREST FORTHWLTH- AAA THE PLANN!!G CFF L CER o

Pio 4G A CADRE FUST FOR IFS AAA FCR CONSRYATOR OF FORELT

SOUTHERN ASSA® CIRCLE ONLY  AAA IF SHRI ABHIJIT RABHA IFS IS

NOT A7 ALLASLE AT STATION SHRI M SimMA DIVISIONL FOREST OFFICER

SOCHAL FORESTRY DIVISION XJ wWiLL TAKC OVER CHARTE FREM

SHRE CHANDRA MOLAM IFS IMMEDIATELY TiLL SHRI AuHJJ”T RAEHA [FS :
ARRIVES THERE AAA IF SHwi CHANORA MOHAN IFS |5 NoT A/AILASLE

P STATION THEN SHR PENTIN ABHIJIT RABHA [FS &F+ R SHRIM SINHA

DIVISIONAL FOREST OFFICER KXJ SOCIAL FOREITAY DINIZIOH
VILL TAKE OVER CHARGE UNILATERALLY ALA TH!) /ﬁ’)y(}“g\(?y,(ﬁ/’i,tg 1S ?\
CRECESSARY 1 ORUER TO CMECK ILL CALITIES AND DESTRUCTIom OF

e e e e et = ®

CFOREST w THIN  xJ DIVISION AkA

e s e e & ot

o
-3 o

THlees 2000 /2 TX 3Y R BAISHYA AT—vw 0300/
REFD a8y N ,.\TH -

Eitastad.
zﬂ' W]~

Advocai“s
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DEPART'ENT ::::  DISPUR

BDERS _ BY _THE _GOVFRNGR
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= NOTIFICATION -

Dated Dispur,the 2nd November'gs,

NO.ERE.22/91/220 : 1n modification of this Depart.ent

- Notification No;FRE,23/91/205-§wggﬁgq;5.9.95., A

- 'Shri Chandra Mohan,IFS, Divisional Forest Officer,
Karimganj Division,Karimganj 1s in the interest of
public service transferred and posted as Planning
Officer(II) Office of the Principal Chief Conservator
of Forests,Assam with effect from the date he takes
over7oharges vice Shri Pradip Kr.Hazarika,Planning
Officer(II) transferred, "

HO.FRE,23/91/220-A : On relief, Shri Pradip Kr.Hazarika,
Planning Officer(II) Office of the Principal Chief
Coﬂservator hf Forests,Assam,Guwahati is in thejintgrest
of publie Service transferred and* posted as Divisional
Forest Officer,Soufhern Afforestation Division,Haflong

S T
Sd/- H, $ondWal{ )
Commissioner & Secy.to the Govi,of Assam,
‘orest Department,D1Spur

 Memo gg.FRE.23/91/220~A, Dated Dispur,the 2nd November,1995,
Copj_;urwarded for informatio and necessary action e .
1. Pre Accountant General (A&F Assam, Shillong

\
»

:\,/2;&ghe Principal Chief Conservattop of Foréﬂts;Assam,
Zz

ﬁhafari’euwfhgfi"g'c F (SF)assan,Gh ~4
¢+ M€ Principg hie onse tor of Fores S ssam -24,
Fo hg bhlef gonservator of ﬁgﬁestsg errito?ial?ZsSamm' 7
ajgarh ROad,Guwahati~3.

5. The Chicr Conservator of Forestw,Researcy Fducatio
Working Plan,Assam,Guwahati-ZA, ’ P n and

6. The Chief-Conservator of Forests(WL)Assam,Guwahati~24.

7. The Consarvates of Forests,Southern ASsam Cirole,silchar/,
Hills Circle,Haflongq

8. Shri Clandra Mohan,IFS,Divisional Forest Officer,Karimganj
DivisionﬂKarimganj'for-handing over the charge of Karimganj
Division +o Shri Abhijit Rabha,IFs forthwith, '

9. Shri Pradip Kr.Hazarika,Planning Officer(II) Office of the
Principal Chief Conservetor of Forests,AssamyGuwahati~89

10.8hri Abhijit Rabha,IFS,Divisional Forest Offiger Camp
Karimga”j-Division;Karimqanj.'fOr'necessary actian,
e Officer~0n—8oecial Duty "to +he Chier Minister,Assam for.
Taver:» of information of Chicf Minister,

12.The P.S, to the Minister of State,5o0cial Forestry and - ,
Wild Life for favour of Information of Minister,” -

13,The Devnuty Director,Assan Govt.Press,Bamunimaidan,Ghy~21 for
favour of publication of the above notification in the next
issue of the Assam Cazette, ‘ '

14.Personal Tfile of the officers,

By order eth:\

. .
OG-

AuSSf@d. - Commissioner & Secy.to the Goyt, of Assam,

| &aborest Department,Dispur
{Zaﬁlbv CL: : B



LANNEXURE- 9A ] A-g~ S
oD

GO/ERNMENT OF ASSAM

C:C$FICE OF THE CQILLRVATOI OF HORESTS SOUTHERN ASSAM CIRCLE;

SILCIAR.

Grams CONSERVATOR Letter No. PGS.46.

-Phene: 22323 (office) Dated th July/i995,
‘From : The Congexvator of Forasts,
: Southern Assan Circloe,
Siichar,
To,

The PrincipaLVChief Conservator of'Forests.
Assam, Rehabari, :

Guwahati-By
Sub e MISDEMANOUR OF SHRI CHANDRA MOHAR
SARMA ETCC . )
Ref 1. Your letter NOFGV40/14/PL /91 ,dtdl17-6=95,

Sir,

I heve gone through the roport of :the
Deputy Comnissioner, Karimganj submitted to the Chief Secy,
Lo the Govt. of Agsam, sent under cover ¢f your letter No.,
woted in the reference above, and g beg te submit my views
83 Lelows-

1 &w aware of the meeting organised by ¢he
DeCop Kgrimgani to discuss with his counterpart in Mizoram
regarding coertafin herder Gisputes waim slated on 23=-5-9% gt
Kolasih on 21«5%.95 tnhere was a preliminary discussion éﬁ
Karimganj, In which the D.¥.0., Shri C.M., Sazime could not
attend through tihe entire mowting and the soniormest A.C,F,
Shri S.8. fL.nhs was entrusted with to attend the samz with

due permiselc., of the D.C. Igcidontally I wag alse pres~nt

- on that div at Kaximgand along with the CCuFa(T)e I could

learn 7rom the U.F.0. about the meeting on 23-%-0% tnre D.C.,
KaximGgoil waw given company by Shri §.5. Sinhe, A.C.F. to
altend the meeting at Kolaegib and Shri Chandra Mohan Sarnx,
D.F.,0. Karimganj was also supposed te be present In the
neating on'tim@ at Kelacil, Leter on, I cems to know that
Shri Sarma reported to the D.C., Karimgan} at Kniasib, the
venue of the meeting after g lapse of initial digcussion in
the meetina, ilowever ro perticlpeted at the stage of draft-
ing the resolutiong,

Contdoowaop/Q'v

Alteste
P, d.

/-1
. AQVOcatea



P It is 8lso gathered that certain discussions Wigk

’ which cmerged as a sequal to the 1dguc . discuesed the
off‘cors from Mizoram initiated the tépic ‘on restriction on
the height of load of the bambgos in Trucks, and the Deputy
Commissioner, KaTimganj clarified the position as standing
at prosent, At thig point of discussion Shri Chandra Mohén
Sarms, D.F,0., Karimganj unfortunately tried to prése off
his view points in an asgertive manner which perhap. incurxed
the diecpleasure of the Deputy Commissioner, Karimganj.

& have rersenally a&é@ the Deputy Commigsioner,
rarimgah)y and Ris appresed him of our fedlings about this:
"Shri C.M, Sarma's arguments were never meant to show disres—
~pect to the Deputy Commissioner but perhaps his wiuw painkx
un-witty view points based on facts were the cause of
digspieagure to the Deputy Coemmissioner, Karimgany. The‘D.C.
has kindly ngreed that there should not be any 1asting.$frdct
of this and Shri{ C.M. Sarma, D.F.O. has been instructed: to
maintain good cordial relation hereafter, '

; .+ @m encloging a étatementAfrom_theADFO, ahr}
CoMo Sarma wuich ig based on documentary facts, and ga.f

explanatory, which may kindly be porsued for needfuls

-~

Yours faithfully,

/

(_KoN, DEVGOSWAMI )
i CONSERVATCR OF FOKESTS.
~ ' SOUTHERN ASSAM CIRCL.,

Topy to the Deputy Cammission@r,'karimganﬁ
for favour of needful’, ‘

!
oy 1y

Je ool
CONSERVATOR OF FCRESTS,
SOUTHERN ASSAM CIRCLE, j

SILCHAR

e e e wee wev Mees e

/!
Ly

Atiestedi
fug

44voocatd, !
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Letter No. A/1947/

/:;/ﬂ QQ

“Caig,

CONFIDENT [AL

[ANNEXURE- 35

_—
re ¢ . r

SOVT. OF ASSAM : | 615 '

OFFICE™3f THE DIVISIONAL FOREST OFI'ICER :: KARIMGANJ DIVIISO

KARIMGANJ.

the Karimgany; dt. 24.7.95

TO/

The Conservatcr of Forests,
Southern Assan Circle,-

Silchar.

Sub:- Alleged misdemenour.

Ref: You letter No.PGS.46 dated 6.7.95.

s,

In respoase to your above noted letter, I beg
to submit the fcllowing for favour of your perusal
and consideration:

1. That Sir, I was shocked and sUrprised' to - come
to know about the allegations made by the Deputy
Commissioner, Karimganj against me. Thé allegations
are exegerated and fabricated . and there 'has' been

concealment of facts.

2. That Sir, it is ny solemn«”&uty to- maintain
co-opeération end good relation with the district
administration and it has been my endeavour to maintain
such relation. 1 have not in any way intentionally

tried to hurt the sentiments of the Deputy Commissioner,

Karimgan; and for that matter of any other officer. .

The allegations that I have spoilt healthy and cordial
atmosphere of the meeting is false.

3. That Sirx, it is ¢ fact that a meeting was called
. Y '
by the D.C.,Karimgan; on 21.5.95 abk his residence

for preliminary discu-sion about the border dispute
with M:izoram prior to the meeting to be held at Kolasib,

Mizoram on 33.¢.99.

On 21.5.95 myself and wmy ACF 'Shri $.Sin.a went
to attenc the meeting convened by the Deputy Commissioner
al his residence but. with permission of the D.C.and
in presence of fhe Supdt. of Police,Karimgany, I left

the meeting as I had to accomiany my  CCE(T) & CF,

-

§5-



H

" .

” (TQAF who was visiting the field areas of my division

since 20.5.95. 1 instructed Shri Sinha to attend

the meeting on my behalf and appraise me ef the outcome

of the meeting on my arrival back.

4. That Sir, I had also invited both the D.C.and:
S.P. for lunch on 21.5.95 and to have discussion with

CCF(F) & CF, $AC. On return from the field I joined
the D.C., S.¥., CCF(T), DF, SAC for lunch.i-After lunch,
a cordial discussion was held among the officicls

present regard.ng various problems of the Division.

5. That | had als> appraised the D.C.on 21.5.95
that T will be la:e in attending the meeting for reasons
as statedvherginabove. However, I was late in returning
back as soﬁe pronlems cropped up with the .vehicle

I was travalling. ‘However on reaching ba¢k' at the

meeting I apclogised for not being present allgthroughout‘

being late. (copy ¢i minutes of Joint Meeting enclosed).

6. That Sir, the allegations of boast " regarding

the case filed against the Assam ‘Tribune is absolutely

false. It is trie that the subject of the case came

up in an informal that when my colleague DFO, Kolasib

eng.ired me rabout a publication ’regardingivme in the
Assam ‘Iribune. Reluctantly I simply stated that I
haVe filed a suit for defamation against the newspaper

and it 1s not true that I have boasted as alleged

-and in fact there is nothing to boast about the same.

7. That as regards the imposition of restriction
on igh load, I stated that the Deputy Commissioner,
Karimgany himself raised the matter of movement of
bamboos supplled to H.P.C.Ltd. Panchgram and I informed

the D.C. that there has been resenﬁmen: amonyg - the

bam.,oo trade s of Karimgan; who are lease of forest -

department. The reason of resentment beling that the

load limit of truck has been tmposed  on bamboos  only

and not on other items. In this regard the letﬁer

' D.FP.O. Fartha (Mizoram) dated 16.2.95% is relevant

5 which will speax for itself and a copy of which 1s

enclosed for ready reference. 1n fact b} my letter
dated 19.5.35% (copy enclosed) 1 took up  the matter

with S.P. Karimgan; reguesting him to ‘maintain equal

treatment of law amongst traders and not Lo put.

restriction orly on bamboo traders.

s}

contd......: 3

s



i

1t is pertinent to mention here that surprisingly
after the discussion held at Kolasib, it has been
found that trucks with full load with bamboos are
pPlying on the road as they were plying prior to
imposition of roestriction. Be that as it may, ‘it is
difficult on my part to question as to why have
been blamed by the Deputy Commissioner when he ﬁlmself
raised the issue. Copy of letter dt. 30. 5.95 appreciating '
ny efforts An solving the said problem, is Onclosed

:
1

- 8. When it was discaissed wheathér the same

restriction iy prevailing in other Districts, . 0f Barak
Valley, th>ugh I was not aware of any such restrlctlon,
if any, I informad him that the bamboo ooupe holders
of H.P.C. working in Kalaln Range of ‘this division
falling withir. the civil juridiction of- Cachar District
are transpcrting their bamboo to the Paper Mil!,Panchgram
in the Civil Jurisdiction of Hailakandi Dlstr;ct without
any load problem as I did not notice 'dny resenment
either from Bamboo Suppliers of H.P.C.Panchgram.

9. Thav Sir, while reporting to the Chies Secrétary
As aam, the Deputy Commissioner, Karimganj. has kept |
1ndark regarding real issue of discussion i.e.imposition
Of restrlrrlon dJscrlmlnaLely in case of bamboo only
and not in other ;tems for reasons bestt known to
the D.C. The D.C.has projected a lopsided report of

what Lias happered.

vy 10, That in the past. also, the D.C.,Karimganj

‘wrote letters rot reflecting the true picture of :acts

which will be evident from those office letters dated
9.12.94 anc ~12.12.94, copies of which are enclosed
which would speak for themselves. The Deputy Commissibner
Karimganj wrote a letter dated 7.12.94 directing me
to submit & report about the bamboo illegalities wi.ich

I submitted a. v2r my letter dated 9.12.94. Surprisingly

on the same date, he wrote a letter with sim.lar
contents to the Covernment which I received alongwith
your letter datad -2.95, the vreply of which has

slready been submitted to you, vide letter déted 6§.5.95.
Slm11a1 action was also repeated by the D.C., Karimgan
earlier for reasons best known to him. This office
letter dated 19.5.95 is enclosed in this regard. It

is surprising that without waiting for my clarification



et

|
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|
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|
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as  sougnt by th: D.C. he had taken; the matter 'with'

the Go@ernment on the same date which [speaks of reasons
olber than bonaiide. '
|

Lt may be pertiaent Lo mention hzre . that ,on

'the_:jirection of the zs.c.,KuuimganJ,; a  press relegse

No.ley with fabricated news regavding the Lovest Divii%on
was  issued in December, 1994 which | itotested by ;my’
letter dated 4.}.95 (copy enclosed) with 4 copy endorsed

1] . . i
toe your ~and P.C..". and also requested . the - DIPRO to

“publisn the correct news. All these will 4o to show

that caprice 1is the foundalion of the allegation’
levelled against me by the D.C., Kavimgan, . L

.However, inspit> of all these I undertake and

assury  that I will try ta keep yood relation and

coc veration with the district administration.

i . '
; Yours sincerely,
“Encl: As above. | ~
( CHANDRA MOHAN )
D.F.O., Ka?imgcn; Divn,
Karimgan; .. '
L
Aiteste@‘)
fre
dvocaﬁﬁl ,
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L GOVERNMENT OF SN o o
" FMEST DEM® . DISPUR A

- NOTIFICATION -
Dated Dispur,the 16th Dec'gs,

CRDERS_BY THF  GOVERNGR

| HOFRE.3/90/P8/158 : 1y modification of this Department

i

4

)

Notification No.FRE,23/91/220 dated 2-11~95, Shri, Chandra
Mohan,IFS,Deputy Conservator of Forests, is in the ,
- intereét OL public servioe, transferred and_postedras
©oDg i#ional Forest Officer, Hailakand! Division,Hailakandi,
With 2ffect from the date he takes over charges viee

Sbri Dilip Kymar Das,Divisional Forest Offioer

!
{
g

Y, transfer“qd,

.

Nglﬁggijgggzgzggﬁg:é * On relief, Shri Dilip Kumar Das,Divisional

Foresy; Officer,_Hailakandi Division,Hailakandi is in the
interest of public serviee transferred and posted as
 Divisional Forest Officéﬁ;ﬂF.R.S.Division,Haflong with
effect Ffrom the date .he takes over charges vice
S J.ﬁﬁﬂey,Divisional Forest Officer,Consolidation
Divisioy,Haflong 1s relieved of the dual charge,

Sa/~ C. K. Sharma,

Addl,Sgeretary to the Govt,of Assan,
Forest Department,Dispur

Hemo 5Q°FRE;5/9O/Pt/15O“B, Dated Dispur,the 16+n Dacembertos,

soy L Oorvwardoed . 4 -

The Aeccoy. zu%'ﬁeuural(A&E)ASSam Shillong/Rhar agarh,Ghy..5,
. ’ ng £ag '

3°-¢@G Prinejpal Chief Conservator of'Forssts,Assam,Rehabari,Ghy~n.

The Chier Conservator of ForestW(Territorial)Assam'Rajgarh Road,
Guwahati-3,

The Principal Chier Conservator of Forests(SF)Assam,Guwanati-za,

The Conservatoy of Forests,Southern Assam Circle,Silchar/

- Hills CiralePHaflong.

SQri Chendra Mohan IFS,Deputy Conservator of Forests,

G/0 Thc;ﬁsincipal éhief Conservator of Forestsbéssams
‘Mehabarl,Guwahat;~8.' ‘ : ‘

Shri Dilily Kumar Das,Divisional Forcst Officer,Hailekandi Division,
Hailakandi fop necessary action, | '

Shri Joy Singh 3ey,Divisional Ferest Officer,Consolidation Division,
Haflong, He 1s directed to handover the charge of F,R .S Division,
Haflong +o Shpi Dilip Kr.Das,as and when he reports for Joining,

The Offioer~0n“3pecial Duty to the Chier Minister,Assam for favour
Oof information of Chief Minister, |

10.The P,S. +o the Minister or Stute(Ind,)Sooial Forestry ang

71

FI)
(¥

Wila Lifo,nssan for favour of information of Minister,
»The Deputy Divoctor,Asaan Govt.Prgss,Bamunimaidan,Guwahati»21
Ior Publication of the above notification in the nexttzsue of

the Assam Gazet=a, — -
P z:‘.mnﬁ),’i Ti j:—‘,s . 0? the officery, By OT\‘d€I‘ Gj_:/&-,‘_’,
h . ! /‘/)’ ~ ) .
Addl,Secreta v to~the Govt,of lesam,
: 1{;;q (1AQ Forest Darnrtment,Dlspur, : »
. - & S . . N
; 5“Stem!§ PLP~*

: 4
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CENTRAL ADHII‘I’S’RWI VE TRIBUNAL
" GUWAHATI BENCH

Hewq' gty S omo w e

0.A, Nos, 3 of 1996 =

Betueen
- Sri Chandra Mohan Sharma, I FeSe

~Vs=

The Union of India and others.

Respondentse.

" AND , ' o
,,IN THE MATTER OF ¢

The urltten statement on bgﬁsl? of the
respondent nose. 2, 3 and 4 in 0. A,

No. 3 of 1996.

'The humble Qritten statement on behalf
of the reépondent Nas, 2.( The State of Assam ), res-
pondent noe 3 ( Sri Harish Sonoual 1. A'S ) and rese
pondent noe 4 ( The Prxncxpal Chief Conservator of

Forests, Assam) is as follouws 3

1, Sfinarish Sonowal, I.A.S., Commiss-

ioner and Secretary to the Government of Assam, Depart-

ment of Forests, do hereby state as follous

1e o . ‘TQat_I am the Commissioner anQ\Se;retary

to the Government of Assam, Department -of -Forests.

Contd.... 2/"‘
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A copy of thé above original application had been

{
Hewd st Come 2<p

served on me. I perused the same and understcod the

“contents thereqf._l do not admit any Qf the allega~

tions/. averments which are not borne out by records.

"All allégations/averments which are not specifically

;édmitted,ﬁere;nafter are to be deemed as de®ized.

_ 2. S That in regard to the statements made

in paras 4 1, 4,6, 4412 of the appllcatlon, the
answering reSpondents have no commenthtp make ol
The answering rQSpondents, however, do not admit

anything which is not borne out by records,

3. .. That in‘regérd to the statements’
made in'para 4,2 of the application, it is stated
that they are hostlyfmétters o?.récord, being con-

tained in 8.A. No. 216/95 befare this;Hon‘ble

; Tribunal. However, the answering respondents deny

the statement that it was felt by the respondent

1Nos..2 and 3 that the sald order o? tranufor

(challenged in D.,A. No. 216/95) may not stand the

legal scrutiny of the Hon'ble Trlbunal.

A The appllcant challenged before thls
Hon* ble Trlbunal hlS transfer from the post of
DlVlSanal Forest Officer, Kaplmgantho the post of
Deputy Dipéctor, Manas Tiger Pro ject on the groﬁnq_
that the transPer of a cadre officer to a non-cadre -

post cannot be made, It is stated that there is no

Contdeee 3/"’
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fcannot hold a non-cadre post. The‘séid'non-cédre

_applicaqt;'bqt nq_compiaint in this regard

post of D,F.C., Dhubri

lzi.‘. .

specific mention in the Rules tﬁat a Cadre Officer

Hw{s‘% 5

post of uveputy Director, Manas Tiger ﬁroject was

held by a cadre officer of the same batch of the

was

made. The applicant himself held the non-cadre

Social Forestry Division

. . v .
at Gauripur and Hamren Forésts® Uivision, Hamren

. without any complaint. Subsequently, the applicant

vas transferred to a cadre post of Planning Ufficer

‘(II)’in/the Office of the Principal Chief Conservator

of Forests, .in modiﬁication of~his'transfer<to the

bost of Deputy Director, Manas Tiger Project. The

. applibant'had not complied with the said order for

thE‘reésons,best known to hime The order oé transfer
in question is made in the public interest and it is

respectfully submitted that this Hon'ble Tribunal

| will not interfere with the same;

,,.-That in regard to the statements

‘ }made in para 4.3 of the application, the anQuering

. ,respondents state as follous §

A}

e Durlng the tenure ,of the appllcant as

D.F.0., Karlmgang Oivision where he Jalned an

216, 7.94 many complalnts have’been received from the

&ra; F 1 ‘3 . ¢ "
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public and from the Ueputy.Commissioner for illegal

booking,of timbers in Chandkhira Railyay Station in

HM‘CA\ ‘SW.&MQ’?;

- the name of fictitiau; peréons and also for his in-
actioq to stop illegal felling of trees in the for=-
;.,>estipf Karimganj District and illegal movement of
.« timbers out of Karimganj. The Deputy Commissionér,
Karimganj had to intarferé in the affairs of the
applicant‘uho had totally failed to control the -
illegalities committed in Karimganj Division ‘and
unabated destruction of'forésts.iﬁoréovef, the
applicant was transferred when he showgd,unbecoming’
. behdvicur in the borde;‘mqeting'held betueen the
;'3 0.C., Kafimganj Uithlhis cgunﬁe;'parts of [Mizoram,

Aizawal en 2345485 at Kolasib,.

Se. | ;. That_iﬁ regard to the sfatements made
in para 4.4 of the applicétion, it is stated that.
the Oeputy Commissioner, Karimganj‘sent various
‘repdrts on the goings on in the Karimgan j Forest
Oivision, but the D.C. had never requested to traﬁs—
fer the applicant from Karimgan je On consideration
of the repOrfs recéived from the D.C., Karimganj and
. ‘ - also freqﬁent absence of the applicant from his Head

quarter, there was no remedy but to transfer the

Contd, ;oo 5/"
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applicant from Karimganj Division in the interest lg
of the Department and for the State as a whole Ry
It is a fact that the D.C. had submitted the
reports of illegalities that were going.on in
Karimganj and alsc unruly behaviour shown by the
applicant in the border meeting held on 23.5.95 at
Kolasib. |

6. A i1y, That in,regard.to the.statements

made in para 4,5.0f the applicabion, it is stated

.that .no pressure has been exerted by the Deputy

Commissioner, Karimganje. The Covernment took action
on the objective assegsment.of the entire éituatiun.
The Government deemed it fit that the appiicaht
should be transferred in the inte#est of public
servipe and accordingly the order bearing nq.f@ﬁE;
23/91/205-B dated Dispur, the Sth September, 1995

was passed,

7. ., That in regard to the statements \

made in paras4.7 and 4,8 of the application, it is

.stated that the transfer of the applicant was made

in the interest of the public service, and there uas
no widespread resentment of thg I.F.S, Association

of the Assam Unit on the question of transfer of the

.+applicante. However, on receiptlontha;mﬂnutes of the

. Contdo_oo 6/‘-
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Rssaczatlan of their meetlng held on 8 ¢9.95, it was g
revealed that the Assoc1at10n is not fully seized ‘*

of the matter relating to the applicant, but the \

~ Government dulylbohsidared and intimated the Asso-

ciation through the Principal Chief Conservator of

 Forests by letter No.FRE. 73/90/223 dated 29.9.95

not to interfere in the administrative decision of

the Government, but to remain confined to the steps

. on reg?essing their grievances on service condition,
\ \ . .

if ény.EThe Aséociétion'has not pursued further in

this regard.

8. . .. That in regard to the statements made
in bara 4.9 of the application, the deponent states
that the representatibn of the applicant for stay of

his transfer vis-a-vis the allegations levelled

_.against him by the,Débgtx Commissioner, Karihganj

_ ‘ _ \
was duly considered by the Government in regard to-

11189al booklng of timbers at the Railuay Statlon H

and in the lnberest of public sPrv1ce the transfer

~order of the appllcant bearing no.FRE 23/91/205-A

dated 5.9,95 was not changed or alterad.‘Houever, it

uould be pértiment to mentionAherp that the.Governmeht'

.....

of Investlgatlon and Economlc foences, Assam (an
independent investigating agency of the Government of
Assam)for Pinding out economic offence committed by

Gauefnment Officialse
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9. . . That in regard to the statements made . :§
in para 4.10 of the application,'it is stated that the
appliéant has not mentioned in his'representation dated

14.9.95 (Annexure-~ 4 to the application) that he was

: vtransfefred from a Cadre post to a non-cadre poste.

That .apart without éuaiting the out-come of his re-

_ presentation, the applicant filed the DO.A.No. 216/95

challenging the validity of his transfer order on the

following grounds &

i, (a).He yas transferred from a cadre

nost to a non-cadre post,

N - . ., (b) Transfer was made on the pressure

exerted by phe Deputy Commissionér,

‘Karimganj and

(¢) in violation of the circular memo

The averments made by the applicant in

this regard have been stated in paras 9 to 11 of the

aFfidéVit (Annexure‘g to the application) filed before
the Hon'ble Tribunal in O.A, No. 216/95, Houwever, as

per order dated.21.9.95 of the Hon'ble Tribunal passed

.in 0.A. No. 216/95, the applicant was transferred to

a cadre post of plannimg officer (II)»in;the'dFFiéé af

Prihcipal Chi@?-Conservator'QF’Forests,ﬂssam.Houévsr,

‘the applicant has notjoinkd the post for the reasons

best known to him,

i

.Cﬂntd'o .o 8/""
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10 @;;}Tbgt{§@.ggg§gd to the statements made :I
in para.4.11’§F the appliéatian, it is stated that

by thé order dated 21.9.9%5 paSSed,in B.A. Nc. 216/95,
the -Hon'ble Tribunal had .given liberty to consider

the prayer of the applicant for stay in the light-o?
his repreéentation'during the pendency of the U.A;

On the basis of the liberty granted by the Hon'ble
Trisunal, the representation dated 14.9.95 has been

. disposed of by order bearing QQ.FRE.‘23/91/214-A

‘dated 11.1095 though the grounds taken in the ré—

presentation dated 14,9.,95 were not similar to those

~ taken in the application filed before the Hon'ble

Tribunale. | , !

A copy of the said order dated
11¢10695 is annexed hereto and marked
as Rnnexuse-ﬂ.

116 ., That in regard to the'statemenﬁs

made in para 4.,13 of the»application, it is stfted
that théy are'mostly‘matters of recordse The respon=-
dénts state that taking over charge from the applicant
was postponed-till 16+ 10495 in view of the‘pendency of
the application of the applicant in the Hongble |
Tribunélz~That original application was disposed of
and as such the applicant had no basis which could
gensrate his bonafide- belief. The applicant was not
available in his Headquarter for a long,périod for

" which he might not have received the order dated
11.10.95. |

-~
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12, That in regard to the statements made

in para 4.14 of the appllcatlon, lt is stated that

they are all matters of records. The answering res-
pondents do not adm;t any thing ;thh are not borne
out by records. It may be Furtﬁer stated that the

allegations leQelled againét the applicant have been

uel};Founded;'

13. ' That in regard to the statements made

in paras 4.15 and 4.16 of the application, it is stated

that they are matters of records .and the answering
respondents do not admit anything which is not borns

out by records.

14, . That in regard to the statements made
in para 4,17 of the application, the answering res-

pondents state that a careful perusal of the statements

' shows that the applipantbhaé considered the posting at

the Karimganj Division is a prized one and he never
wvants to leave it for reasons best known to hime The

instant transfer was made completely in publi:c interest.

‘and the transfer is always a condition of service. The

applicant does not have any inherent right that he must
be posted at the Karimganj Forest iivieion, It is for the
answering iespondents to decide on the question of poste

ing of any officer in an appropriate placdes If the

> Contd.ooo.o']U/"
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applicant is posted as .Planning Officer.(II) in the

office of the Principal Chief Conservater of Forests,

- Guwahati, he has no abjebtion to make. It is for the

‘ansuering respondents to decide whether the applicant

should remain at Karimganj or else-uhere and he may
be transferred within the three years in the interest
of public service, TranS%er of an officer from one
place to another within a period»of three years does

not amount to any vindictivenass, The answering rese

~pondents have no occasion to be vindictive against the

applicant and there is no question of having any eXtrae

neous consideration,

\ The answering respondents state that

. . L~ \1;\, N
due to complete failure on the part.of the applicant

~ to control illegalities and destruction of forests in

. / .
Karimganj and his complete non-co~operation with the

district administration to curb the illegalities, the
applicéant was transferred from Karimgan j Diviéfon and
posted,as Deputy Director, Maﬁas_Tiger Project, Barpeta
Road by Notification Ng.FRE. 23/91/205-A dated 5.9.95.
The applicant challenged this transfer on the ground

that he cannot be tfansferred»from a cadre post to a

non-cadre poste. The applicant was subsequently transe

Perred and posted as Planning Officer (I1) in the office
of the Principal Chief Conservator of Forasts, Assam
in modification of the earlier qrder,dated 5.9.95. It

is not a Pact that the applicant was neither tequired

~ ) . Contdeee 11/"‘
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~as Depgtyhﬁirector, Négas Tiger Pro ject nor as Planning

Officer (II) as stated by him but in fact the applicant
does not like .any of the above two;postings. Houwever ‘

he has é;strong;liking Fo?'the post of an incharge of

“Karimganj t@rritorial_diVision.

15,- = g T@at in regard to the statement made

ln para.4. 18 of the appllcatlon, lt is stated that

" they are mostly matters of ,records. The ansuerlng
-_.ré§pqndentg,,houever, do not admit anythingfuhich

"ape not}borhe out py,recorgé; The ‘allegatian that

efforts were Beiqg made at the‘highest level to spoil

the image of the épplicant is dénied by the answering

'respdndents. The transfers in question were made in

public interest.

'16. ' 'l That in regard to the statements made

4

1n para 4 19 of the, appllcatlon, the anauerlng res
pondents state that the allegatlons made therein are
1ncorrect and they are hereby denied. It is absolutely
incorrect that the reupondent nos. 2 and 3 bore a-
parsoné;]grudge against the appliCéQt. The applicant

has not shown any reason why the respondent\nds..Z/S‘

., had tﬁe‘oqcasiqn to bear a personal grudge against the

_applicaht; The fBSpondent Nos. 2/3.never acted mali-

.

- ciously and out of personal Splte uhlla paSSLng ‘the

~

orders of transFer. To transfer the pEtltaner from a

cadre post to a non=cadre post cannqt be,termed.aa

-’

Contdees 12/~



=412 -

malicious and vindictives In regard to the statements
made from records the answering respondents have no
comment to make. The answering respondents, houwever,

do not admit any thing which is net borne out by

‘recordse ' .

" In regard to paragraph 4.19 (c) of the

applicabion it is stated that. there is no question of

unholy haste. THe applicéht'uas aggrieued when he was

transferred.from a cadre pest to a non-cadre post and

'he.challengeﬂvthe%order~oﬁ transfer in this Hon'ble

Cou§t1=The qrder;qfttbansfer'uaéfmodifiedland the

applicant was transferred from ong cadre.past to

‘anather. It is for the,administration to decide which
- offi@er(isﬁtg'be posted where and it is not for the

;officer to dictate the Administration that he should

be pasted‘in'a.place‘df his'chdice..‘

_ . ) . lf"ﬂ |
1 regard to sub pargx(d),fthe ans-

wering respondents have no comnent to make as they

are matters of records.

In regard to sub—péra'(e) of ﬁaragraph‘

4419 of the application, it is stated that the appli-

cant was steadfast in his attitude that he must not

be transferred from Kérimganj Forest Bivision and he
believed that as an I.F;S. Officer, he has an .inherent
and,inviolable'right to stay in a station of his

choice'and an order of transfer, if it affects his

self-interest,amounts to highhandedness of the

administration.

Contd. 0013/"



' paragraph 4,19, it is stated that the allegation of

( In regard to sub-para (f) and (g) of

‘the applicant thatuﬁEHMas not given {Qydays' .time

for handing over‘charge‘to his relieuer‘is totaIly

fal§stUHen the_re;iever had~réported joining, the"'

~applicant had left his Head Quarter without intima=-
ting the District Administration and also the circle

conservaior in viclation of the Government instruction

not to leave Head Quarter,

»

17, .. That in regard to the statements made

in para 4,20 of the application, it is submitted that

the assessment of the totality of the circumstances

will bring into sharp focus the Fact,that the applicant

was hell-bent on staying in the Kariméanj Division for
the raaSOQS.best knoun to hime When the applicant
found bhat his»épple&art was upset, he started vieuwing
the entire.process with a jaundiced eye and dubbed

the order of transfer as colourable and malafide

' axercise of power. The allegations made by the appli~

'~ cant are hereby denied. It is reigiterated that the

transfer of the applicant was made in the interest of
the public and to meet administrative.exigency. The
question of passing the order in colourable and malae

b

fide exercise of power does not arise.

_2\
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18, _ That in regard to the statements made in
=

o/
V)

%,
§é N\
g

I

para 4,21 of the ahplication, the answering respondents .
state that the order of &nansfer in the inétant case

has been made in the public interest. 1f cannot be
tepmed as punitives The ansuering respondents humbly
stated that the impugﬁed order of transfer is not

liable to.be set aside.

19. : That in regéfd to the' statements made in
para 4422 of the application, it is stoutly denied that
there had. been personal score to settle uigh behind the
order of transfer. The applicanf had not stated that
thefe has, bsen personal enmitybbetueen the applicant
and thé rBSpoédent No} 3 and because of such enmity,
thefe arose the guestion of settling the scores The

answering respondents categorically state that there

-is no score to settle withe

20, That in regard to the statements @ade in
para 4423 of the application, it is stated that the

order of transfer has been made in the public’interest
keeping in mind the over all situation. The Government
circular in question provides only quidelines and this
guideline is not a mandafory provision of law. The
administraﬁive departmeng has been authorised by Governe—
ment circular No.ABP. 246/87/8 dated 10,12.94 to transfer
offiéers under their control on exceptional cases even

prior to completion of 3 years terms,.

?
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- 2% - .. That in regard to tge;statsmentsfmada in 'E%

para 4+24 of the application, it is stated that it is
not for the applicant to decide whether an order of
‘transfer serves public interest or not. The;statement

that it is malicious ip nature gnd-ié)a,part of vendatta

by the respondent Now 2/3 is denieds

224 L Tﬁat;in'regard to the_stétemeﬁts made in
para 4,25 of the application, it ié stated that from

fhe date of issue of'the transfer brdar the applibant
was auéy from his‘haad-quarter uithout.infimating any-
'bodyeslhstead of handing ovef-his charges, the applicant
had been busy with his.pefsonai mafter for the cancella-

tion of his transfer order,

234 ' ‘That in regard to the statements made in
para- 426 of the application, it is stated that the
application is not at all bonafide énd.the ends of

justice would be met if his application is dismissed in’

. limine keeping in mind the facts and circumstances of

the case.

24, | That in regard to the grounds it is
stated as Follqus H . . \ B .‘
5.1~ The‘al;egation that the 6rqef.of
transfer is punitive in nature is
not correcte It is not a fact that

it does not serve any public

Contd._..iv 16/-'
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. interest. There is no question
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of .punishing the applicant with=

out just aﬁq sufficient ground.

It is not at all punishment.

The administrative department has

-been authorised by the Government

circular No.ABP, 246/87/8 dated

u30812ég4 to transfer officers
-under their control on exceptional

cases even prior to completion of

3,years terms. The impugned order
is not bad in law and is not liable
to be set aside and quashed as

alleged by the applicante.

The.allegationé'contained in these
paras;afekbaseless. The transfer

order is not againSf the principle

. ® . -
-of service jurispriddence.

{ + 545 = Tﬁe allegatidons are baseless and the

- We

T.message was sent to meet the

» . exigericy of the éitugtion.

'{ 5eb = Uqless;som§thing(is reqor&éd in the

B

C.Re the U,T, message in\hgestion .

;_qannqt put any ,stigma to the applicant.:

"' Cdntd.'o.. 17/"
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ot 5e?,=; The statements.here are matters
.0f records and the answering
rESpondents do not admit anything

iwhimh are not borne gut by records,’

25, | That the answering respondents respect- -
fully submit that this applieatiod has no merit and
it is prayed that this abplication should be dismissed

in limine,. -

-t MERIEIGCATION -

- . ) I"Shri .‘ .:Hw}q'gbc\ ogcay\;o * o f. .

R ST S . + «;¢ ;Secretary
to the_Govetnmant of Assam, Départment of Forests
do hefeby solemnly state that the statements made in-
this written Statement are true to my knouwledge, infor-
mation and belief based.on fecorQS uhich I believe.to
be true are there is no suppressioﬁ of fPacts,

1 sign this verification 65 this , , .

.. .09, day of .. JWne, [, 1906,

’ -, Signature
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RCREST DEPARTMENT 3221t  DISPUR
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Dated Dispur,the 11th October, ?995?

Perwsed the repl:euntation No.C51/4/Trans "
dated 14,995 submitted . by Shri Chendra Mohan,J.F,.8,
Divigional Forest Officor,!(arimgand Division for. stay of
his transfer order, In his rapmsentation Shri Chandris .
Mohan has claimed that he has heen diachm;gi.ng his d ti.gn».‘
and responaibilities to *all satistaction ot his aupe :lor
authorities", He has also claimed thet "hls action m
checking. all aox‘ts of megalities have bean appreciatod ]
by all",
Howvar, :tron recoraa availablz, 11: appearu th,

lots of 11llegalities are tcking place in his Our:lsdic 19
at harimganj Division and he has failed to Chack the Lo

‘ nle&alitxea within uis jurisdiction. Presently it is the
Bistrict Administration. who, are ‘active in curbing the .
;tllegalities and Shri Chandra Mohan,Divisional Forest Officer
who could have taken full advantagg of endea'vour of thg
Digtrict Adminiatration in ocurbing Lllegalities if ha wquld
howavn extanded full co-operation to the Digtrict \,
Administration. But his In action and cnmp,lqte non cow.,
operatibn with the Diatrict Administration QO curb .the .
illegalities ‘that are taking place in Karimgana niviaim ‘
prove Ms mvolvemnt and connivance of auch illegalitiu
with the tinber snugglersy The State ewg 18 within the

. knowiedge ont selzure of lllegal timbera by the District _‘

‘ Admmxstration of Karmgan,j on suspicion ot mwcment of timberg

e in the t‘ictitioua namesg of the consigneas without Ahetr full

s ' | addrasses.A senior Oftz.ioer 1rom State Headqwter Snr}. x..c.

) Pator,IFS Consamator of Fmate, wasg d.sputed to mestxgam

the matter of timbera mzad by the D.c rrom Chandkhira Rly.
Station ‘had obaervud as tollm :..' N

e "';:ﬂ!
N Sy MAworld net b out of plaoa toomentionm
that thn initiative taken by the D3C¥,Karingany in cxn‘bm
A 1llegalities in Karissong Forest, Division s rvary mx@h
appreciated As for-an instance, .on @%B(Ruht) rtha v

D.Cs . datacted 61 plecas of. illegel' Tank Qﬁnbern uthim 1
lawalpowa Range -and got the - timber seized by the ,nga S
O;fn.cer.lomipowa‘a* N ‘ :

Lot . v . LI ; . [ AR b
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Secondly, there has been comtinuous report of
seizure of timbers by the District Administration and
repeyt of catching persons” red—hmdcd at the time of .
‘ﬂhgal felling of tresss Though it 1.8 the duty of thn
BD.P.O. concerned there is not a szng].c repcert from
' Shri Chandra Mohan, D.F .0, about Buch action from his
“ends It is observed that he does. not atay in Haqrfend
" moat 0of the time he passed at Cuwahati. He hed gons to
such extand that he by remaining away from his H.Q, hed
unenecessary delayed and avoided to carry out the Joint
verificetion of the origin of the seized timbers in
- Chandkhira Rly, Station by the District Administratfon’
It bhas therefore been entrusted to the B.I.(K.0.) to
investigate the inquiry. So his clalm that he has been
discharging his duties to the full satiafaction of the
~ Buperior authority as well as his claim that his action
in checking all sarts of i1legalities in his -
- Jurisdiction havo bem approclated by a.u is not bvased
on facta,
Shri Chandra Mohan,D.F.0, hgs submitted to
Govt., that hzg tranafcr order will causs _great problem
o and di:tnc\ﬂ.tha to him an weld & to hu Lanily., -
e Maxsandpoatlmum mthoxnhrutotxmbncw
"* «inrv;a apd any Govt. ‘sarvant is ,unbh to couply with mg
mmrqr crderiAll sorts of. pcoblm ‘of - the. oetﬁcqrt,
) wu wll a2 of the family comidmd on).y vhen a qonnmm
R ¥l‘ob1m is rm‘t forward to Govts In his nwonntuum .
Shrd, Chandra ﬂohan SDPY0, has acl; }.ndtcated such &
"% Yhiproglem and hence'there s no,gromd for: cmiduutxon -
CrEiref his ;tay at Karingan:) and nu cmtinuance in
- i Karimgand Division ‘s yexry. nuch datr:luml*to the Btatl
© Govt, and thers is every possibilities of facing publlc .
litigation. cases by Government. R
in cazmection with allcgcd seizure of thbern -
T by the D,CsKaringand,Shrl Chandra Mohan has aubn&md
‘L © that " verification of seized *izher of Mizoram or :
. 7. Stil) under process.sud he has cxpnaud feur th than
** Z:may-be mantpulation.of actusl fact’if'ne-ig transferred
».] % from that place.Stnce it s a Joint. *ury;xcatxm ad'a
| f«-~..;,;- ‘aenior-affiger, of the rank of Conservater of Forests
" has been ssked to rematn pregent in:such, Jolot
| verification therg la no reasmn abcub his fear of "¢
. menipulation of documenm in his sbeence™
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«+ It appears .¢hat the D.F.0.- purposefully wants ¢
£0 delay the verification by remaining ahsent from the
beadquarter unauthorisedly end by not extending oo=
, operation to the DGl with an wlterior-motive. It ia
lgarnt that his. substitute Shri Abhijit Rava,IFS. who
.hes been released .and: likely to Join at Karimgan;)h .
inision and therefore the prayer:petition d'bd‘ﬂ‘w“‘m -
, submitted-by Shri Chandra Mohan,D.Fi07 could not bm SV
"considered and the matter is disposed of accordinglw o
Inform all concerneds. . AR RIS | st
v... - , The office has pointed out. that Shri Chandra Tl ,;
pohma.n 7.0, has gone to tha Court: ;against tha tr |

prayer pat.’:.tion ‘o th. -showing diﬁ.’eront probls_ x?.fi ﬂ
However, without seeing. the writ patition.it-is. A 1

dii‘iicult to make comment on the prayer. peution
aubmittad by him,! o B R IR S 1
. .. -.The Hon'ble C.A.T« while. passing order has:
given the libertyito the State Govtl to congider !
prayer diring the .pendency of ths Q.As The Respondent ' ::
No.2 L.y Commissioner of ths Department hes been given e’
the liberty to comsider the prayer. petittan of the - ar
applicant during the:pendency of O.A.. in the Hm‘ble ,
Court, taking liberty givem by the Hon'ble C.A.T. I, St
disposed of the prayer:petition as.stated sbovel! |

. . However Govty will not insfist upan - R
Sri Chandra Mohan's handing over charge till 16.‘10;“95 Y
on which date court . has decidsd to give heerxng to both
the parties.

M
' .. v

e sd/- Hc sOﬂO\f&l et v
o Commissioner & Secysto the Govt, cxf Aaaan,
IR S Fo:rest Department.Dispm

Hemo Nb".FﬁE’:23191/21a.A Da‘bed Dispur.the 19th Oct'gﬁt‘
forwarded: to” k' 1-? SRR L

he Princgipal Ch ongervator of;Forests,As
ehabari.Ggwahgti“ v t: Beflasale.

25 The-Chief Conservator of Forests(?) Asaam.Guwahati-éiaj

3¢ The Conservetor of _Forests,Southe Aaa
Stichars .- “F.' SoutheIn aanam, itcle,

4y, The Depu tg Registram.(:entral Mminia'u'atiw Tribunal,
Guwahatl Bench,Rajgarh Road GuwahatieSd .. |
54.ShrioChandra Mohan IF8,Divisional’ Foreat &rxiear,

11 Rarimgany: ﬁ&viaion.xarimganﬁi v bt iy o Ghin
l-:'us‘ '-:if. Lot e it d ke {By “to'. OARTR Y af

o . . . A ot R T,
SALICE TN SIS Tt A § s UR-CIS I . et L byl { T

ieTe T Mdl.‘&wctary\& the Yot Assam
LA & AL T w Foreat Dep aniﬂpm R (S A »’3
3 ~ . ‘ r\l

1ol
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Q.2 - No, 3/96
Shri Chandra Mohan Sharma, I.F.S.
- Vetsus -

Union of India & Others,

RPAOINDER TO THE WRITTEN STATEMENT FILED ON BEHALF
OF THE RESPONDENT NOS.2, 3, & 4

The applicant begs to state as follows :

1. 4 That I am thé'applicent in the instant case.

I have géne thhbugh thé oopy of the wri tten statement |
and have understood the contents thereof., Save and excebt
the statements which are specifiéally arind tted hereinbelow,
other statements are categorically denied. i"urthe: the- |

statements which are not bome on records are also denied,

2. That wlith regard to the statements made in
paragraphs 1 and 2 of the written statements ma I & not

admit anything contrary to relevant records.

3. That with regard to the statements made in
paragraph 3 of the W.S. I beg to state fhat the transfer
order was challenged on the ground of posting of a cadre
officer to a non-cadre post as well as transfer was

insti gated by the Deputy Commissioner, Karimganj, As
already mentioned in counter affidavit "the respondents

by their own statements have admi tted that cadre of ficers .
are being posted against non-cadre officers and similarly
non-cadre officers are al=so posted against cadre officers

which is contrary to the rules. Admittedly, the post of

Contd, . op/ 2.



Deputy Field Director, Tiger Project is not a cadre post.
Merely because the earlier incumbent did not raise any
objection to his posting to a non-cadre post or for that
matter mé:ely because there are instances that no objection
‘were raised against the orders of posting of cadre officers
to non-cadre posts, the respondents cannot continue with
the same as -a matter of right in violation of the rules snd

also the dlcta lalid down by this Hon'ble Tribunal.

Citing the instantes of holding of non-cadre
or cadre posts by the cadre officers cannot absolve the

respondents from their duties to follow their rules.

Rule 9(1) of IFS (Pay) Rules, 1768 states 'No
member of Service shall be gppointed to a post other a post
specified in Schedule IIT unless the State Govt. concemed
in respectof posts pask under its control or the Central
Govt. im respect of posts under its control as thecase may be
make declaration that the said post is x= eqﬁivalent in
status and responsibility to a post specified in the said

schedule,

Thus mentioning by the respondent that therxe is nc
rule in this regards is nothing but to mislead to the Hon'ble
Tribunal, o

(1) R.S. Mathur Vs. Union of India 1992 (3) SLJ (CAT)
Luck, 291,

(2) Navin Singh V. Union of India and another 1993(3) SLJ
(CAT) Bombay 29, |

And respondent ultimately modified again the

transfer order of spplicant vide FRE.3§90/161-A dt. 10,4.96

Contdeee oP/3e
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posting as B.F.0. Central Aff., Division, Hojal which is

is not a cadre pOst. This is malafide and attract contempt
_ of Court. The Hon'ble Tribunal by its Judgment directed the
State of Assam to give ptomotion to the applicatt and
vothe'rs to the senior scile with retrospective ef fect (O.A,
128/88 and O.A. 164/88), For a pretty long time, the gpplican
was deprived of his promotion to the senior scale and he had
accept such posting without prejudice to his loost.. As far
Hamegen Divislon is concermed, the applicant was in this
Divisiam only for a brief period (5 months),

When applicant learnt that his transfer order as
Planning Officer-IT was beiné modi fied and accordingly,
modified vide Govt. order FRE, 3/90/Pt/150 dated 16,12.95
posting as B.F.O. Hailakahdi, the applicant joined the office
of D.F.O.Hailakandi vide letter dated 30,12,95 and reported
to the respondent vide letter datedv 11.,1,96 bui respondent
_ kept silence without issuing necessary instruction for
a#¥# approximately four months,ksppxex thus depriving the
applicant of the salary for four months( approx.), thus
causing financial harassment.v Tis modification cdlearly
implies that the appliceant's transfer for Manas Project,
Barpeta Foad or as Flanning Officer-II, Guwahati =s or as
D.F.0., Hailakandi were not in the public interest otherwl se,
the'se transfers could have not been modified, nor the

services of the applicant were necessary for these postings.

4, ! That "as regards the statements made in paragraph 4
of the affidavit, only very few (2-3) complaints received
from public during tenure of applicant which were found

baseless and motivated during the departmental enguiry and

Contdoocoop/4
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'accordingly féported to Govt, In some complaings, the

sl qnature of signatories were found forged. The applicant
also sabmitted to P.C.C.F., and Respondent all facts with
documents about false allegations against applicant vide
letter No,M/3/Clari, dated 24,3.95 and subsequently, P.(.C
submitted the report to Govt. of Assam about false allegati
against the gplicant, Also the Conservator of Forests,
Silchar who is controlling authority for Karimganj Division
did not find &llegalities duﬁing his official tours to
Karimganj Divisicn at several occasions, The reports alread
enclosed with petitiom speaks for ktself, Even during the
vis:lt of Chief Conservator of Forests along with

Congervator of Forests on 21st and 22nd May 1995, no

‘ complaints were received by them and they had shown

satisfaction about applica nt performance. Even during the

meeting between C.C.F, C.F. and & D.C. Karimganj, the

D.C. Karimganj did not complain regarding asppliaant 's
performamce., Again, Magistrate on 16,7.95 on the

dl rection of D.C. Karimganj checked 4 timber loaded wagons
at Patherkandl Rly, Station and found no illegalities/
irregularities, Also records state that iilegalities have
been found checked during the tenure of applim nt's
comparing with the illegalities detected during the tenure
of gpplicdnt's predecessors. Menti n of s called illegal
movement of timber as reported by D.C. Karimganj found
baseless in the judgment of High Court, Guwahati in Civil
Rule No. 3723 and 3487 of 1995, and Court awarded the cost
of s, 1000/~ to petitioner in each Civil Rule, In another
case of illegal seizure of timber (Civil Rule No, 3499/95)

by D.C. Karimganj, the contempt of ocourt proceedings

Contd. oo - P/SO



against the D.C. Karimganj are geing, Thus, all ébove
record and records enclosed with petition speak for itself
the best performance of the applicant. Even the best
performance of ﬁ'le applicant can be ascertained when
comparing the detecticn of large level illegalities in
other mxadeect Forest Division of the Assan, The seizure
reports etec, of other. Divisions will speak for itself,
Thus mentioning of illegalities and unabated destruction
of fo:asts by respondenis is baseless and motivated and
above vindictive and biased attitude of the respondent
towards applicant. The mentioning of so Called unbecoming
behaviour of the applicant witﬁ D.C. Karimganj is found
baseless and motivated in the departmental report which has

already been enclosed with he O.A,

Se That as regards the statements made in paragraph

5 of the affidavit, I do not admit the same. The statanents
that "reports received from D.C. Karimganj and also frequent
absence afrom the HQ (as reported by D.C. Karimganj) there
was ho reme'dy but to transfer the gpplicant” contradict

the statementd of the respondents that applicant's transfer
is not instigated, manipulated or motivated by the D.C.

Karimganj. |

As per Assam Forest Manual Part.III, all reports
related with Forests should be submitted to the Conservator
of Forests by the Deputy Commissioner, No reports can be
submitted to Govermment without Cocnservator of Forests,

In the instant case, babkeless report with motivated interest
were submitted directly to therespondents and both

r@éspondents and Deputy Commissioner communicated each other

Ccrntd..... » P/60
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keeping Conservator of Forests in dark and took decision
themselves without any report from Conservator of Forests
which is mandagtory as per Assam Forests Mannual, This shows

the mal afide on the part of the respondent,

<.
Tt arctl vagord fo pooca & Pl N2
6. /\It is contrary to the para 5 where respondent

stated that on consideration of reports received from
Deputy Commi ssioner, Karimganj, there Was no remedy but to
transfer the gplicant, The file as mentioned in the para
should be called in Tribunal to ascertain the facts. It is
wothwhile to mention that the gpplicant reported to the
higher authority regaréding vindictive and biased attituce

of D.C. Karimganj time to time,

Thus the transfer of the applicant is not in publi

interest,

7e That with regard to the statemets made in paragraph
7, I beg to state that the I.F.S. association strangly

taken the transfer of the applicant after due consideration,

8. That with regard to the statements made in paragra
8 of the W.S., I state that my transfer has been continuouslj

modified showing malafide on the part of the respondents,

9. That as regards the statements made in paragraph 9
of the W.S., I beg to state that as per order dated 21,9495
of the Hon'ble Tribunal passed in O.A. 216/95, the
respondent was asked not to trandger the applicant from the
present position, i.e. Karimganj Division but respondents
transfeered the applicant by modifying the order to Planning
OfficeriII Guwahati and then to Hailakandi Division, Hailakanc

contdooo - P/70
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and again to Central Aff, Division, Hojai and ultimately
posted the applicant to a non-cadre post of Hojai, against

the rulg Se

10, That with regard to the statements made in
paragraph 10 of the W.S. I beg to state that the respondents
have turned down vide dated 11,10,95 the representation

of the spplicant on the basis of baseless and unfounded
observation. The sgpplicant never received the said order
dated 1.1'. 10.95' and was shocked to see the baseless observation
in the sa id order. The records enclosed with petition

and herewith and High Court Judgmment in Civil Rule No,

3723 ax.ld 3487 of 1995 and contempt proceeding againstthe

D.C. Kari&nganj in the High Goburt contradict the observations
mdde in the said order dated 11,10,95 by the respondent,

Again for nmﬁn'exanple, D.C. Karimgan) reported
to the respondent vide No,DC/43/95/234 dated 5.10,95 presence
of 67 pieces of unmarked teak timber. But on enquiry, the
sald timbexr found recorded at applicant submitted report vide
B/11165-66 dated 13,10,95.

11, That with regard to tie statements made in
paragraphs 11, I say that the contentions of the respondent
that the applicant was not available in his Hegdg uwarter

for a long time is not correct.

12, That with regard to the statements made in
paragraph 12 of the W.S. I state that no records or
evidences were submlitted in support of the statements that
"the allegation leveileg against the applicat have been
well founded, " The applid®nt submitted facts and records

contradicting the statemehits of the respondents,

Contd......P/a
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13, That with regard to the statements made in

paragraph 13, I d not admit anything contrary to relevant

r ecOIds. )

14, | That the statements made in paragraph 14 of the
We Se ére categorically denied, The transfer of the gplicant
is not in public interest, but in the interest of respondent
and the D.C. Karimganj having vested interest., All the
allegations have been refuted by the applicant by submi tting
records which 'speak for itself, The applicant joined in
Hailskandi and in Hojai wherever there is transfer orders,
This shows that applicant carried out the order of transfer
i ssued by the respondents and no insisted his choce mk plade

of posting,

s, The applicant is surprised for mentioning of
“comple te failure on the part of the applicdnt to

contrl illegalities and destruction fmx of forests in
Karimganj and his complete non-cooperation with the district
adnini stration to curb the illegalities,” without any
record or enq uiry by the departmental authority. On the
cotitrary, the applicant has enclosed all records of

his go0d performance which has not been denied by the
respondents, In any report, submitted to the P.C.C.,F,

and Govt., of Assam, by the Conservator of Forests, time

to time,v no lapses or irregularity by applicant has been

found, Even the posting of the spplicant as D.F.O.
Hailakandi after Karimganj vide order dated 16,12.95 by the
respondents shows the ability to control illegalities
integrity and satisfiactory perfommance of the applicant

Oontd.......P/Q
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pbecause Hailakandi Division is full of forests and situated
adjoining the Karimganj Forest Division, In fsict the posting
of the applicant as D.F.O. Hallakandl after Karimganj
Divisior{ contradlcts the baseless statement of the responden
in this paragraph, This paragraph also contradicts the
statements made in paragr'aph 4 by the respondents where it
was mentioned "the applicant was transferred when he showed

unbecoming behaviour in the meeting on 23,5,95, "

That some time respondents say that applicant was

transferred due to unbecoming behaviour and some time al®o
says that applicant was transferred due to his inability to
check illegalities, Thus the respondent is a confused person
Even though, the applicant states that both the reason

submi tted by be respondents for his transfer is baseless and

unfounded and motivated.

Again even aftex: posting of applicant as D.F.O.
Hailakandl, the responda'lts submit ted proposal for the
posting of applicant as D.F.0, Silchar, D.F.O0, Ale Valley
Dhvisio n and as D.F.O. Darrang West Division to the
Govt., vide FRE.3/90/Part which are full of forests, This
shows remarkable confidence of respondents in applicant

eegarding his ability, integrity and good performance,

15, * That with regard to the statements made in paragra
15 of the W. S; , the applicant brought in the notice of
respondents the biased and wvindictive attitude of the
Deputy Commi ssion, Karimganj, but no action has been taken

so far by the respondents in thes regard,

ContAe eeesseoP/10



1 e
\‘V
16, That as regards the statements made in paragraph

16, I beg to state that without any evidence, the respondeat

maligned the image and career of the applicant,

2, The submissions of joining report by the
applicant at Hailakandi and at Hojal after modification of
transfer orders clearly shows that appli® nt has no

inherent right to stay in a station of his choice.

When the reliever reported joining, the spplicant
was remained in the H, Q and clarified the position to his
reliver vidd letter no,CM/06 dated October 1995, This

contradficts the statements of the respondents,

17. That with regard to the statements made in
paragraphs 17 and 18 of the W.S. I xkmkexkkmk & not

adnit those statements,

18, That with regard to the statements made in
paragraph 19 of the W.S. I~ beg' to state that this is
personal biasness of the respondents that 15 why he
ignore the reports‘ of the Conservator of Forests while
takéng the decisicn, As per Assam Forest Mannugl, the
respondents should have dlirected the D.C. Karimganj

to appwoach the Conse:v;ator of Forests, instead of going
to the Gvermment directly for any matter xmioexkmrd:avicthxke
relating to forests,

19, That with regard to the statemaits made in
paraggaph 20 of the W.S. I beg to state that the exception
conditions for applicant's tremusfer has k not been found

Contd. o® .Plll.
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justified by the evidences/records. On the contrary

. the different reports submitted by the Conservator of

Forests did not find any lapse or irregularity by the
applicant. All the so called allegations submitted by
the respondents have not ke en found true or well founded.

Thus the applica nt'stransfer is not in public interest.

20. - That with regard to the statements made in

paragraph 21 of the W.S. I do not admit anything contrary

to relevant records.

21, That with regard to the statements made in

paragraph 22, I beg to state that the statements - "the

applicant was away from his head quarter without intimation

to any body"™ is not a fact., The agpplicant clarified the

position to his reliever vide letter dated October 1996,

Thus the whole statements of respondents are false.

22, That with regard to the statements made in

'péragraphs 23 and 24 of the W.S. I & not adnit anything

contrary to the relevant records.

o In support of the contentions mad hereinabove,
the applicant annexes herewith the copies of the notificatio
dated 10.4,96, 9,11,95, 16.12,95, 11,1,96, .24.3.96,

16 e7496, Judgment dated 2,4,96, letter dated October 1995

and the same are mrmexe® marked as ANEXURES.1,2,3,4,5,6

7,82 and 8 respectively.

Ve rification. ¢ 8¢ o
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VERIFICATION

I, Shri Chandra Mohan Sharma, I.F.S. the gpplicant
in O.A. 3/96, do hereby solemnly verify and state that
the statements made in the accompanying Re joinder are
true to my knowledge and belief and I have not supp ressed

any material facts.

. L
and I sign this verification on this the 2 S/A

day of September 1996 at Guwahati,

' NP Y | W S




. ) ' GOVERNMENT & ASS AM ‘
. FOREST = DEPARTMENT e3¢ DISPUR -

RDERS  BY THE GOVERNCR
~ NOTIFICATION ~ ,
o T : Dated Dispur,éhe 10th Apfil,1996.
NO.FRE,3/90/Pt/161 :  The transfer order issued vide Notification
- No.FRE.3/90/Pt/150-A, dtd. 16.12.96 in respect of Shri Dilip Kr,
f?Dés,Divisional Forest Offieer,Hailakandi Divi ion,Hailakandi is
_ hereby cancelled with immediate effect and until Yumther orders.

NO.FRE,3/90/Pt/161A + ‘In modification of this Depai-tment notiTication
-, No.FRE.3/90/Pt/150 dtd. 16.12495, Shri Chandra Mohan,IFS,Deputy -

* Conservator of Fbreéts; is in the interest of public service
trahsferred and posted as Divisional Forest Officer,Central Assam.’
Aferestation Division,Hojal with effect from the date he ‘takes

 oger charges - vice Shri B.B.Nobis,Divisional Forest Officer,NagaQn'

$ou£h Division,Hojai, xelieved of the dual charge. '

| | ’ ‘ 8d/~A,B.,Roy Choudhury, C

Deputy Secretary to the Govt.of Assam,.
"Forest Department;Dlspgr 8

Mome NanRE.349O/Pt/ﬂ61ﬁB, Dated Dispur,the 10th April,1996.

opy forwarded to tw- L . o

T« The Accountant General(A&E)Agsam,Shillong/Bhangagarh,ﬁuwahati~5.

2, The Principal Chief Conservator of Forests,Assam,Rehabari,Guwahatin8
- Shri Chandra. Mohan,IFS mgg be directed to report joining immediately,

3+ The Chief Conservator of Forests(T &~Admn)Assam,Rajgarh.Road,Ghy-S.

4. The Chief Conservator ef Forests(R.E.& W.P)Assam,Guwahati-24,

5. The Conservator of Foraests,Southern Assam Circle,Silchar/Northern

_ Assam Circle,Tezpur/H1ills Circle,Haflong. _ o

6°,§hri Dilip Kr.Das,Divisional Forest Officer,Hailakandi Division,

. Hatlakandi. ' : . |

7. Shri Chandra Mohan,IEFS,Deputy Conservator of Forests,C/0 The Principal
Chizf Conservator of Forests,Assam,Rehabari,Guwahati~8.He is directed
t0 Join in his new place of posting immediately and to submit the

~ report of compliance accordingly, - -

3« Shri B.B. Nobis,Divisional Ferest Officer,Nagaon -South Division,

 ‘Hojai.He is directed %o handover charge of Divisional Forest Officer,
Central Assam Afforestation Division,Hojai to Shri Chandra Mohan,IFS,

~‘as and when he reports for Joining. - ‘

Je Shri Joy Singh Bey,Divisional Forest Officer,Congolidation Divigion, -
Haflong for information, . _ : o '

10.,The Officer-On-Special Duty to the Chief Minister,Assam far favour

- of information eof Chief Minister, : -
The Deputy Director,Assam Govt,Press,Bamunimaidan,GuWahati~21»for‘
Tfavour of publication of the above notificat ion in the next issue

I of the Agsam Gazette, : :

‘Zc'

Personal file of the offiears,

By order eto.,

; o o 7 g
Ly Lo ST 7??

. - - . T\l N
Kttested, - Deputy Secretary to tha LW'&- Agsam,
' : : Forest Department‘Dispur

l

Advecste ' o ek DR
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‘{)} ;J~ 1o U E}SHED IN THE GAZETTE OF INDIA PART II SECTION 3(1))
‘(‘ﬁ -3 l.{f\{ ‘\ N ’ \\ D 7_
Y a \ \ 'No.16018/2/95—A18(11)~A )
E (éq ‘ Government of India {9
) 4 Ministry of Personnel, P.Gg. & Pensions
' (Depariment of Personnel & Training)
. U New Deihi, the (?' //' 425
) NOTIFICATION
G.S.R. No.............. . In exercise of the bowers conferred by

sub-section .(1) or Sewtinnls of the All India Services Act, 1951
(61 of 1951) read with sub-rule (2) of Rute 4 of the Indian Foreat
Service (Cadre) . Rules, 1968, the Central Government, in
consultation with the Goveruments or Assam & Meghalayu, hereby

ervioce (Fixation of Cadre Strength) Regulations, 1988, namely:-

1) These regulations may be called Indian - Forest
Service (Fixation of Cedre Strength) Seventh
Amendment Regulantions, 1995,

(2) They shall come Into force on the date of their
publication in the Offtcial Gazette,
” : .

In the Schedulé tb}he Indfan Foresgt Servioe (Fixntion

of Cadre Strength) Regulations, 1888, for the ggading "Assam-

O\ Meghalaya” and the entries ocecurring thercundef?vnﬁﬁex\tollowlng
< shall be substituted namely ;- 5g";"" BETE
, " & 1
l i 2 7%
B Senicr Posts' under the State Govt. k) - 7/ & 72
. Q 3 \ i ) ,
Pouts under the Goverument of Assam X ) P
: .y RA
Priucipal Ciiler Conservutor of Foresls '%%“'""'”‘” . 1
, : B 2w o™
h/fﬁuef Conservatlor of Forests (Protection)y 1
Ch}ef Conservator of Forestgy (Wildliife) & 1
Chief'W{ldlifﬁ Warden «
~ Chief Conservator of Forests (Social Forestry) t
G St . et ' e
b//ghief Conservator of Forests (Research, Training 1
- & VYorking Plans A :
- Conservator of Forests (Territorial) LR 8,
Cdnnervator of Foresta {Devalopment)y,{ T t
‘Conservator of Forests (Economic Circle) 3 {
¥, . Conservator of Forests (Headquarterg) . 1
‘-ltesteﬁ \ - ' . . .
/&' . "Coaservator of Forestg (Sociati Forestry) ~ 3
425 ... . v Conservator Of Forests (Wildlife) .

fE e /
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Field Director L Project Tiger, Manas _ N 1
Director, Kaziranga National'Park o "l
v/g}inoipul. NEF Rangers College, Jalukbari - 1
Deputy Conservator of Forests (Territorial) 22
Deputy Conservator of Forests (Wiidlife) S : 2
Deput& Conservator‘of Foresis (Assam Slaie Zoo) |
Working Plan Officer | | 3
-Forest Utilisatlon Officer . ' : ' A
Plunning Officer ' L : K]
Silviculturist . : ’ \
: _,_,;g___

Posks under the Government of Meshalava
Principal Chief Conservator of Forests 1

Chief Conservator of Forests (Social Forestry : 1
& Environment)

Conservator of Forests (Terrjtorial & DeVelopment)

1
Conservator of Forests (Wildlife) 1.
Conservator of Forests (Soctal Furestry) 1,
Cunservator of Forests (Research & Training) ./257
Deputy ConserQator of Forests (Territorial) ’3
(Khasi Hills, Jantia Hills, Garo Hills) :
Deputy Conservator of Forests (Training) : {.
- Working Plan Officer 1
Planning Officer ™ !
Silviculturist 1
Director, Balphakram National Park R
Deputy Coﬁservator of Forests (Wildlife) 1
(East & West Khasi Hills Wildlife Diviston) '
Deputy Conservator of Forests (Ut!liéa&ion) 1
Deputy Conservator of Forests (Socinl Forestry) 1

- e o e - e . - —

Totnal 12
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“2... Central Deputation Reserve 8 20¥ of Itew | rbovc {)‘
" 3 . v
*37%. Posts o be filled by promotion in accoriaave wit
e Rule 8 of the Indian Forest Service (Recrultment) o
Rules, 19886, @ 33 1/3% of Items § and 2 above 28
4. Pogtr to be filled by direct recruitment (1+2+3) : 58
5, Depttation Reserve @ 25% of Ttem { above | 18
6. Leave, Training Reserve & Junior Posts .
8 20X of Item 1. above 14
e ————— —
' Direct Recruitment Posts 90
Promotion posts 28
Total Authorised Strength 118

(Madhumite D. Mitra)
' Desk Officer
Note {: Prior to the issue of this notification the total
- authorised strength of. the ‘Assam-Meghalaya Cadre was 104. '

Nole 2: The Principal Regulations were notified vide Notification
No. 6/1/86 - AIS(IV), dated 31.10.1968 as GSR No.1072 in the
Indian Forest Service (Fixation of Cadre Strength) Reguiations,
"1968, has been’qqended vide Notification given below:-

—§—.-._.._.-.._-__—_-—...-.-.-.-.—-——-.-..--.*————..4.--——--....._-..._———-...-.-_..—.-.._—-—..._..._._........-...._—_-

S.No G.S:R. No Date of Publtention
1. : 1873 ( 31.10.1986
2, 17 . | 7.01.1987 .
3, ‘653 : . 8.05.1987
4, _ 654 | . s 6.05.1987
5. . 889 13.05.1987
6. 1083 : 8.06.19688
7. : 1887 9.08.1969
8 80 ! £7.10.1970
g. 485 21.03.1970
10. . 545" 4.04.1970
1L, 1802 - 24.10.1870
12. 135 24.01.1971
13. 138 24.01.1870
14. 885 8.05.1971
15, 45(E) 20.01.1972
16. ‘ 47(E) 20.01.1972
17. 48(E) 20.01.1972
18, © 478(E) 4.12.1972
19, : 192(E) 2.04.1973
20. ' 321(E) . 27.06.1973
21. . .391(E) 10.08.1973
22./\ttested. 142 | 9.02.1974.43
23. , 28(E) , 2.02.1974
24, 0/9 273(E) £17.08.1974
25, ' 300(E) 5 07.1974

RBvacent~



26, . - 812 3.08.1974

27 2227 ' 16.08.1975
28, P o . 17,01.18706
29, :s<' 407(E) A . .18.08.1978
30. 1084 (E) ‘ 24.07.1976
31, 444(E) ‘ 6.07.1976
32, '~ T50(E) 3.08.1976
33.. 93(E) - 28.02.1977
34. 831(E) 5.10.1977
35, 13CE) 6.01.1978
38. 3680(E) 13.07.1978
37. 438(E) 29.08.1978
38, 488(E) 25.08.1880

- 39, ' 562(E) 30.09.1980
40. ) 628 (E) ‘ 3.11.1980
41, 831 (E) 4.11.1980
42, 20(E) 16.01.19881
43, 31(E) 23.01.1981
44, : 84(E) : 27.02.1981
45, _ 456 C © 9.05.1981
46, . 380(E) 23.05.1981
47, ’ - 378(E) 2.08.198¢
48, 386 (E) o 9.068.1981
49, 802(FE) 18.11.1981
50, 804 (E) 17.11.1981
51. 853(E) 10.12.1981
52. 857 (E) 11.12.1981
53. 294(E) < - 1.04.1981
54. ‘ 354(E) 26.04.1982
55.. ~ 356(E) 27.04.1982
58. - ) 478(E) 31.05.1982
57. o 530(E) . 30.08.1982
58, 24(E) - 12.01.1983
59, , 128(E) 20.02.1985
80, 308(E) 26.03.1985
81. 327(E) 29.03.1985°
82. 489(E) 12.08.19886
83. 268 12.04.1988
64. L 654 | ‘ 20.08.1988 '
85. . 783 | 20.09.1988
86 . 798 27.09,1988
67. 796 , 27.09.1986
68, 835 ~4.10.1988

. 69, 837 . © "4.10.1988
70. 880 18.10.1988
71, 164 14.03.1987
72. 407 30.05.1987
73. 619 15.08.1987
T4, 802 31.10.1987
75. 828 ' T.11.1987
76, 835 14.11.1987
77. 836 3 14.11.1987
78, 432(F) 6.04.1988
79, , 548(E) 4.05,1988
80. ! 404 ‘ 21.05.1988
81. 834(E) 3.08.1988
62. 352(E) 10.03,1089
83. 832 . f11.11.1989
84, 918 16.12.1989
85, 933 30.12,1989
88. 590

22.08.1990
87. lanAa EEr e Bl
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- ﬁoﬁ160i6/8/94—AIS(II)A ' New Delhi, Lhe C?- /- C?fg

oy

”"ff;Cpn}:fprwurQed‘fur information to

L :The Chief Secretary, Governmenls of Assam & Meghalaya,

9.

10,

11'

l‘z.

13.

Dispur/Shillong (5 copies each).

. ALl State Governments & Union Territories.

[

The Chief Conservator of Forests, .Assam/Meghalaya,

. Dispur/Shillong ( 5 oopies each)
_The Chief Secretaries of all remsining State Governments,

A!The Comptrollier and Auditor General of India, New Delhi (with
.3 spare copies)

. i
‘The Secretary, Unton Public Service Comnission, New Delhi.

(with 5 spare coples) : ’

All the Accounlants General.

Director, Foresls Researoh Institute and College, Delirndun
(wilth 2 apure coples)

The Lok Sabha Secretuariant (Committee Brach), New Delhi.

The Rajya Sabha Sccrniariat (Commillee Branch), New De' hi.

The Ministry of Environment & Foreslis (IFS.II.Section){ New
Deihi (witlh 20 spure copies)

The Miniatry orlEnvlronment=& Forests, Deputy Secretary
(IFS), New Deihi.

Ministry of Bome Affairs (UTS Section), New Delhi ,

s

{Madhumitsa D. Mitra)
Desk Officer

INTERNAL _DISTRIBUTION:

AISCI)(DO-P)/AIS (III)(For Civil List)/EO(CM) Seotion
Hpare oopies - {50

Uesteg

S

45?00830



To

728
730

125(E)
248
473
527
565
584
S538(E)
685(E)
687 (E)
514
A 513
321(E)
213
278
264

h

The Manager,

Government of Ind

8.12.1990
8.12.1990
5.03.1991

13.04.1991

24.08.1991

14,00.1001
5.10.1991

19.10.1991
6.08.1993
4.11.1993
4.11.1993

22.10.1994

22.10.1994

31.03.1995

29.04.1995

10.08.1995
3.08, 1995

(Madhumita D. Mitra)

Desk Officer

fe Presws,

Mayapuri, Ring Road, New Delhl.

N
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Q‘d '/lﬁn/gs !
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GOVERNMENT OF ASSAM

Sy FCREST DEPARTMENT :::: DISPUR \
s : - )
s ORDERS BY THE GOVERN(R \
o - NOTIFICATION - |

| Dated Dispur,the 16th Dec'9s,
"NC;FRE}5/9”/Pt/1SG ! In modification of this Department

Notification No.FRE,23/91/220 dated 2-11~95, Shri Chandra
Mohan,IFS ,Deputy Conservator of Forests, is in the

interest of public service, transferred and posted as
‘Divisional -Foregt Officer, Hailakandi'Division,Hailakandi,

with effect»frbm the date he takes over charges viee
. Shri Dilip Kymar Das,Divisiondl Forest Offiocer
.". fransferred,

‘?f§EQ33§4§490/Pt/150-A * On relief, Shri Dilip Kumar Dag,Divisional

. Féregt Officer, Hailakandi Division,Hajilakandi is in the
interest of public Serviee transferred ang posted as

Divisional Foregt OfficeffﬁF.R.S.Division,Haflong with
effect from the date he takes over charges vice

Sri J.S.Bey,Divisional Forest Officer,Consolidation
Division,Haflong 1s relieved of the dual charge.,

' Sd/-c, K, Sharma,

Addl.Sacrétary to the Govt.of Assam,
- Forest Department,Dispur

Memo No.FRE.3/9o/Pt/1so-B, Dated Dispur,the 16+4h December'9s,
Cdpy forwarded to :- ‘ .

.. ’I:o m

3,
bo

2

.
{ a

‘Hailakandi fop necessary action.

8.

9.

The Prineipal Chief Conservator of Forssts,Assam,Rehabari,Ghynﬂ.
The Principal Chief Conservator of Forests(SF)Assam,Guwahati~24.

The Chief ConservatOp of Forestw(Territorial)Assam,Rajgarh Road,

The Conservator of Forests,Southern Assam Circle,Silchar/ .
Hills Circle,Haflong.

Shri Chandra Mohan IFS ,Deputy Conservator of Forests, |
C/0 The Prineipal éhiefAConservator of Forests,Assan,
Rehabari,Guwahati»S.‘

Shri,Diliﬁ”Kﬁﬁar'Das,Divisipnal‘Forest Officer,Hailakandi Division,

Shri,qu Singh Bey,Divisional Fores+t Officer,Consolidation Divisionj
Haflong, He 1ig directed to handover the charge of F.R.S.Division
Haflong to Shri Dilip Kr.Das,as and when he reports for joining'

The Officer-Oh*Special Duty to +the Chief Minister,Assam for favour
of information of Chief Minigter.

10«The P.S. to the Minister of State(Ind,)Social Forestry and

Wild Life,Assam for favour of information of Minister

11.The Deputy Director,Assam_Govt.Press,Eamunimaidan,Guwahati—21

for publication of the above notification in the nextArsue of
the Assam Gazet

| 12 Persann] fiqes‘gffthe officera, ‘ Byfaqder ete),

sz%j‘y

to—the Govt.,of Assam,

tment,Dispur,

orest De

e@. LjazL

' AddllSecreta.
) (Za‘(.:}

pavocede:



. Lotter No,C.M, /15 . Dated 11-1.96,

The Commissioner and Secretary
Forest Department,
Dispur,

Sub e - Handing over the charge of Hailakandi Divisien,
flef w Govt. Order “o.FRE 3/90/Pt/150, dt. 16~12-95,

Sir,

In enclosing my letter dt, 20-12-95 addressed
to the Divisional Forest Officer, Hailakandi, I have the
honour to state that Sri Dilip Kumar Das, D.F,O., Hallakandi
has not handed over the charge of the Division to the under-
signed, Ho has informed me verbally that as per directive
of Hon'ble Guwahati High Court he has submitted his represen=
tation to the Govt. of Assam for consideratibn, beirg bending
which. he would not be able to hand over the charga of .the
Division. S ‘ *

In vipw of tho above, you are roquestad to kindly
instruct me with regard to the future course of action,

) . This 1s for favour of your kind information and

necessary ‘action,’ -

shrep
T e

Enclo ‘e As above.‘ Yours faiihfully,
. '/
(CHANDRA MOHAN)

Dy. Conservator of Ferests
| : ~ Camp = Hailqkandi
Copy to t= =
1) The Principal Chief Conservator of Forests,
- Assam, Rehabari,Guwahati=8 for informationo

'2) The Conservator of Forests S.F.C., Silchar
for information.'

(o Lot
Dy. Conservator of Forest:
Camp -~ Hallakandi,
Attesieq,

ELEL
ld?oceh% '
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GOVT. OF ASSAM

" OFFICE OF THE DIVISIONAL FOREST OI'FICER : KARIMGANJ DIVISION. R\Ao

KARIMGANT .
Letter No. C.M./3/Clari. Dt.Karimganj the 24.3.95. R\
¢
To,
The Principal Chief Conscrvator of Forests,
Assam, Rehabari,
Guwahati- 8. .
Sub: - Clarification against False allegation as. well
as news item published against D.F.0.Karimganj.
Sir,

‘In continuation of .my earlier letter No.A/1247=48/
dt.4.3.95, I have the honour to clarify that during my tenure
of séven(?) months, I have curbed all sorts” of illegalities
inside and outside of Forests Areas by tkaing strong measures.
During my tehure, no fresh timber transaction has been taken
place. I also have approached to High Court, Guwahati and
even - Supreme Court of India to protect the interests of
the Forest Department. Therefore, a certain circle with
vested interest has. become quite in effective'in\ their illegal
actions. That is why, they are now trying up;énd doing to
malign me by? giving fabricated and false news/allegations
to mislead the authority. The 'Sadin' has published my
rejoinder without 'any modification in its issue dt. 24.3.95

(copy  enclosed-1).

Even persons having vested interest have submitted
petition wherein false allegation has been made againsc
me by forging signature of some 'leading citizen ~f Karimganj.
In this connection. I am .enlcosing herewith the clarification
of persons concerned stating that, their signatures have
been forgrd (Copy of letter of Nripati Ranjan Chaudhury, £x.M.D
Karimganj, Vice-President South Kxy. A.P., President North

Karimgan; etc. in enlco 2 & 3).

It has come to my knowledge that, certain persons
associated with somé political Organisation has submitted
’False; allegation associating me with one 'Kiron Patel'
to Hon ble Chief Minister,Assam through Deputy Commissioner,
Karimgan; (without ascertaining the facts). Surprisingly,
later on. they confessed their mistake by submitting another
memorandum to Hon'ble Chief Minsiter,Assam through Deputy
Commissioner, KarlmganJ Stating that their complaint is tOtd Ly

baseless. (Copy of Memorandum is enlcosed~ 4).

q.

té.
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It is worthwhile to mention that, time to time,
my efforts to check illegalities have alos been appreciated
by many leading Newspapers(Copy of such Newspapers cuttings
enlcosed- 5, 6; 7, 8,9, 10).

This 1is for favour of your kind information and

necessary action.

Enclo: As specified above. Yours faithfully,

(CHANDRA MOHAN SHARMA, IFS)
D.F.0.,Karimgany.

Copy to:- 1) The P.P.S. to Hon'ble Chief Minister of Assam,

for favour of his kind information and necessary
action.

2) The Secretary, Forest Deptt., Govt.of Assam,

for favour of his kind information and necessary
action.

3) The Chief Conservator of Forests(T)qRehabari,
Guwahati, for favour of his kind information
and necessary action.

4) The Conservator of Forests,SAC, Silchar, for

favour of his kind information and necessary
action. ~

Attested.

(CHANDRA MOHAN SHARMA, IFS)
D.F.0., Karimganj.
vocate.
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13, The Civil Rule Nos 3723/1995 wﬁs earlier heara Ay
at some length on 2:11.95. Learned Sre Govt. Advocate

prayed some time to see whether the Depuhy Commlssioner

had any pover to seizc in the present £nctq and clrcumstances.

“Poday both the above Civil nrulea 23 are taken up for hearing,
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14, Mr. uhuLtacharyya appearing on behalf of .the
peLiLionu:s bubmlts bthre this court that the Deputy
Cowaiqqiiner had g righL thLJOLVQr under the rorest Manual

or any - other law to seize tho tinbers in questian which {g

Wwithin th domain of the PorrgL Uepartment ang sboh Seizurn

ff LOf immbers had occasioned Serious logges to the petitioners,

| i .
15. - Mr, D.Chou@hury, learned sp. Govt. Advocate

to&ay{stﬂwnits thag ha hasg DOE Found “@ny runavisiurn«mqu»wwLun;
the Leputy (,ommi:,niomr. O make £he . seluzure in the DUesond

1
fuwts and circumsLunvca, HOWUVUJ, ML, Lhuadhury submi g gy

the beputy Comm1g ,Loncr in Lhu District has Overall power,
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46... COnsjderjngithe subm1q<ions Of the learned couns -1

t

for the Parties it jsrnow to be seon whetle r the Depnty
|

) .
~ 1 ionep has powef and jurisdiction undee ghe torest
. , .

Manunl or any Other luw Lo makey selzure 0L hube g Whiich weg o

.\~...

}Lansported on the ba$1ﬁ of genuine transig Ppassg,
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D 7. The Lou.(rvaox O Poro ES b bhe time of giving
. . . T ey ’-‘ln
thc rcporL to thP P:incipal Mh1~f Cons CIVAtor of oaprcarg Log

upgcifically stated thut the Likabera weg o 9012 by prlvat e

parties from the private forests Lo Mlzorang and the transie

PASSCEs wera 1ssued unde: e lay apprlicable g the Stare

~

of MY oram,
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€ ) L. erum thy facus aﬁj clroumntances of the case

| aud report ..uxmnlttAzd by Lht’ Lonservator of Forests to the
Prineipal Chicf Conservator of Foreots At is clegr that
here wés no law and order problem existed at that Llme,

x..,u)ing could be sbown by the Govi. Advoc .n:e in this regard,

In my apinion the acLion of tl.e» Deruty Commissioner for
o seizure of the tifnbers in questlon vas abs olutely illegal
“and without jurisdli(_:tion.' The respondents are directed to

releass the selzed l:imbers as per the transit passes

,wiLhin a week from the date of recelpt of this oer.

The rmfondonta ahal retease the timbers on production of
£ /the 3uﬂgmr*nl. ' o

. the certified com&by the petd Limmrs. S o *:‘“
. ‘ N . ,
i, o
19, ~ In le f.xct.x and c,iruunst‘mcc of the case I

. awa rd costa of Rs. 1.0N/- to thelpetitlonprs. in each Ciuill
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: - Lettar No,C,M/06 e _ Dated 3 £358:58,
S ‘
. .. shri A, Rabha, I.F 8 . q}o
‘ . Beputy Field Dircctor, \
2 g - Qohs No, 216 of 1295
: ' shn_ C M., Sharme, I}?S
=™

Union of Indin & O.v:‘s_° .
Ordsr 'tbex_'eof dt, 21,9.95,

| . Hith mference to the mbject cited abowe, _
I on enclosing herowith a copy of lotter dt. 21.9.95 addm scad
to the Commissioner and Ssermtary, Forest Bepartment, Dicpur
from Sri B, K. Sama, - Advogats alongwith & copy of the Ordar

dt, 21,9,95 passed by the Hon®ble Tribunal which will speak
y for itgelf, - . - ' -

. In ths abova mentioned cas, you are also
a respondent, ]

Enclo i~ A5 gtated
- aMWQ

( CHANDRA MOHAN )IFs
Divisglonal ‘Forast Officar
Raximgan j Divi sion, Karimgan$

L ) '

-

- Copy to the Desputy Commissioner, Karimgenj for

+

information,

-

(- CHANDRA MOHAN )1Fs
Divisicnal Poregt Officor
Karimgani Division, Karimganj
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O.A. No. 3 of 199 5

IN THL CENTRAL ADMIhISTRATIVE TRIBUNAL
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ceeo0 Applicant
-Versus—

Union of India & others - Re

o .«.—'.,/Respondents .

I, A.x, Chaudhurl Addl. Central GOVt.

p standmg Counsel enter a@ppearance on behalf of the

,:7 C:‘P"’!“ﬂ nwﬁ
. o t:,.b m r\

Union of Tndia P Respondents Nog . /

» Givern under my hand and seal on this the /)//
day of /?7”4/ '

WM/W

1097

A K Chaudhuri
l. Cc.g. S.C.



